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RAJYA SABHA

Tuesday, the 3° December, 2024 / 12 Agrahayana, 1946 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Papers to be laid on the Table.

. Notifications of the Ministry of Health and Family Welfare

. Report and Accounts (2022-23 and 2023-24) of HLL Lifecare Limited,
Thiruvananthapuram; AIIMS, Bibinagar, Telangana; NIN, Pune, Maharashtra;
LGBRIMH, Tezpur, Assam and related papers

WY IR IRIR HAT FAGT H Iog HAl (31t IATRE SIerE): q8iey, §
T orfRa I w91 ge el IR X g :-
l. A copy each (in English and Hindi) of the following Notifications of the Ministry of
Health and Family Welfare, under Section 93 of the Food Safety and Standards Act,
2006, along with Extract of the Regulations: -
(1) No. REG-11027/2/2022-Regulation-FSSAI., dated the 18" October, 2024,
publishing the Food Safety and Standards (Prohibition and Restrictions on
Sales) first Amendment Regulations, 2024.
(2) No. 01-SP (PAR)-Notification-Pesticides/Stds-FSSAI/2017., dated the 18"
October, 2024, publishing the Food Safety and Standards (Contaminates,

toxins and Residues) First Amendment Regulations, 2024.
[Placed in Library. For (1) and (2), see No. L. T. 1115/18/24]

Il. (A) (i) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013: -

(a) Fifty-seventh Annual Report and Accounts of the HLL Lifecare Limited,
Thiruvananthapuram, Kerala, for the year 2022-23, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon

(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) above.
[Placed in Library. see No. L. T. 1616/18/24]
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[RAJYA SABHA]

(i) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of the Section 18 and Section 19 of the All India Institute of Medical Sciences Act,
1956 (as amended in 2012): -
(a) Annual Report and Accounts of the All India Institute of Medical Sciences
(AlIMS), Bibinagar, Telangana, for the year 2023-24, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. see No. L. T.765/18/24]

(B) A copy each (in English and Hindi) of the following papers: -

(i)  (a) Annual Report and Accounts of the National Institute of Naturopathy
(NIN), Pune, Maharashtra, for the year 2023-24, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L. T. 766/18/24]

(i)  (a) Annual Report and Accounts of the Lokopriya Gopinath Bordoloi
Regional Institute of Mental Health (LGBRIMH), Tezpur, Assam, for
the year 2022-23, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L. T. 1617/18/24]

Report and Accounts (2023-24) of IREDA, New Delhi; SSS-NIBE, Kapurthala, Punjab
and related papers

99 3R Fdievoig ot @ # g @ (N e I AE®): Feiey, |
FAforRed U= |41 ool IR YT §:-

(i) A copy each (in English and Hindi) of the following papers, under sub-section (1)
(b) of Section 394 of the Companies Act, 2013: -

(a) Thirty-seventh Annual Report and Accounts of the Indian Renewable Energy
Development Agency Limited (IREDA), New Delhi, for the year 2023-24,
together with the Auditor's Report on the Accounts and the comments of the
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[ 03 December, 2024 ] 3

Comptroller and Auditor General of India thereon.

(b) Performance Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L. T. 739/18/24]

(i) A copy each (in English and Hindi) of the following papers: -
fvfgg
(a) Annual Report and Accounts of the Sardar Swaran Singh National Institute of
Bio-Energy (SSS-NIBE), Kapurthala, Punjab, for the year 2023-24, together
with the Auditor's Report on the Accounts.

(b) Performance Review by Government on the working of the above Institute.
[Placed in Library. See No. L. T. 1007/18/24]

l. Notifications of the Ministry of Health and Family Welfare
.  Report and Accounts (2022-23) of NDTBC, New Delhi; IIPS, Mumbai,
Maharashtra and related papers

R 3R URAR HeamoT HA § I WAl (S UATRE SIRE): ARGy, |
FRAforRad o= @41 ool IR v §:-
I. (i) A copy (in English and Hindi) of the Ministry of Health and Family Welfare
Notification No. S.0. 4238(E)., dated the 26" September, 2024, amending the
Schedule to the National Commission for Allied and Healthcare Professions Act,
2021, under sub-section (2) of Section 70 of the said Act.

[Placed in Library. SeeNo. L. T. 767/18/24]

(i) A copy (in English and Hindi) of the Ministry of Health and Family Welfare
Notification No. G.S.R. 666(E)., dated the 28" October, 2024, publishing a
Corrigendum to the Notification No. G.S.R. 922(E), dated the 28" December, 2023.

[Placed in Library. See No. L. T. 1121/18/24]

(ii) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Health and Family Welfare, under Section 38 of the Drugs and Cosmetics Act, 1940:-
(1) G.S.R. 581(E)., dated the 19" September, 2024, publishing the New Drugs
and Clinical Trials (Amendment) Rules, 2024.
(2) G.S.R. 922(E)., dated the 28" December, 2023, publishing the Drugs
(....Amendment) Rules, 2023, along with delay statement.
[Placed in Library. For (1) and (2), see No. L. T. 1121/18/24]
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[RAJYA SABHA]

Il. A copy each (in English and Hindi) of the following papers: -
(i) (a) Annual Report and Accounts of the New Delhi Tuberculosis Centre
(NDTBC), New Delhi, for the year 2022-23, together with the
Auditor's Report on the Accounts.
(b)  Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L. T. 1119/18/24]

(i) (a) Annual Report and Accounts of the International Institute for
Population Sciences (IIPS), Mumbai, Maharashtra, for the year

2022-23, together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Institute.
(C) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L. T. 1120/18/24]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

SYHIHT AT, WTel 3R AhSe faaver 3™ # Iog #:3 (st dt.ua. a#i):
AEIGy, H SUNIh WReET MffaH, 2019 & R 105 & IU-IRT (1) & AL
IUHIHT A, T AR FESE [AaRe 3 (SUHRDT dMel [A9ET) @t
=TT STfERgErIRll @ Geb UiT (SISt T2t fawal /) |41 Ueel UR el §:-

(1) G.S.R. 474(E)., dated the 2" August, 2024, publishing the Consumer
Protection (Salary, allowances and conditions of service of President and
Members of the State Commission and District Commission) (Amendment)
Model Rules, 2024.

(2) G.S.R. 588(E)., dated the 25" September, 2024, publishing the National
Consumer Disputes Redressal Commission (Group 'A' posts) Recruitment

(Amendment) Rules, 2024.
[Placed in Library. For (1) and (2), SeeNo. L. T. 1013/18/24]

I Notification of the Ministry of Ports, Shipping and Waterways

.  Report and Accounts (2023-24) of CSL, Kochi, Kerala; UCSL, (formerlyTebma
Shipyard Limited), Kancheepuram, Tamil Nadu; HCSL, Howrah, West Bengal
and related papers
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[ 03 December, 2024 ] 5

lll. Report and Accounts (2023-24) of NMPA, Mangalore, Karnataka; V. O.
Chidambaranar Port Authority, Tuticorin, Tamil Nadu; MPA, Goa; CPA, Kochi,
Kerala; TAMP, Mumbai; IMU, Chennai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND
WATERWAYS ( SHRI SHANTANU THAKUR) : Sir, | lay on the Table:

I. A copy (in English and Hindi) of the Ministry of Ports, Shipping and Waterways
Notification No. 11/2/2022/PAC.1., dated the 19" September, 2024, publishing the
New Mangalore Port Authority (Meetings of Board, its Powers and Transaction of

Business) Regulations, 2024, under Section 73 of the Major Port Authorities Act, 2021.
[Placed in Library. SeeNo. L. T. 1131/18/24]

Il. A copy each (in English and Hindi) of the following papers, under sub-section (1)
(b) of Section 394 of the Companies Act, 2013: -

(i) (a) Annual Report and Accounts of the Cochin Shipyard Limited (CSL),
Kochi, Kerala, for the year 2023-24, together with the Auditor's Report
on the Accounts and the comments of The Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L. T. 1122/18/24]

(i) (a) Annual Report and Accounts of the Udupi Cochin Shipyard Limited
(UCSL), (formerlyTebma Shipyard Limited), Kancheepuram, Tamil
Nadu, for the year 2023-24, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L. T. 1124/18/24]

(i) (a) Annual Report and Accounts of the Hooghly Cochin Shipyard Limited
(HCSL), Howrah, West Bengal, for the year 2023-24, together with the
Auditor's Report on the Accounts and the comments of The
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L. T. 1123/18/24]

lll. A copy each (in English and Hindi) of the following papers, under sub-section (4)
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[RAJYA SABHA]

of Section 44 of the Major Port Authorities Act, 2021: -
(i) (a) Administration Report of the New Mangalore Port Authority (NMPA),

Mangalore, Karnataka, for the year 2023-24.

(b) Annual Accounts of the New Mangalore Port Authority, Mangalore,
Karnataka, for the year 2023-24, and the Audit Report thereon.

(c) Review by Government on the Administration Report of the above Port
Authority.

(d) Review by Government on the Annual Accounts of the above Port

Authority.
[Placed in Library. See No. L. T. 1126/18/24]

(i) (a) Forty-fifth Administration Report and Accounts of the V. O.
Chidambaranar Port Authority, Tuticorin, Tamil Nadu, for the year
2023-24, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Port Authority.
[Placed in Library. See No. L. T. 1127/18/24]

(i) (a) Annual Administration Report of the Mormugao Port Authority, Goa, for
the year 2023-24.
(b) Annual Accounts of the Mormugao Port Authority (MPA), Goa, for the
year 2023-24, and the Audit Report thereon.
(c) Review by Government on the Administrative Report of the above Port
Authority.
(d) Review by Government of the Annual Accounts of the above  Port

Authority.
[Placed in Library. SeeNo. L. T. 769/18/24]

(iv) (a) Annual Administration Report of the Cochin Port Authority (CPA),
Kochi, Kerala, for the year 2023-24.
(b) Annual Accounts of the Cochin Port Authority, Kochi, Kerala, for the
year 2023-24, and the Audit Report thereon.
(c) Review by Government on the Administrative Reportof the above Port
Authority.
(d) Review by Government of the Annual Accounts of the above  Port

Authority.
[Placed in Library. SeeNo. L. T. 770/18/24]
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[ 03 December, 2024 ] 7

(v) (a) Annual Accounts of the Tariff Authority for Major Ports (TAMP),
Mumbai, Maharashtra, for the year 2023-24, and the Audit Report
thereon.

(b) Review by Government of the Annual Accounts of the above Authority.
[Placed in Library. See No. L. T. 1129/18/24]

(vi) A copy each (in English and Hindi) of the following papers, under sub-section (3)
of Section 32 and sub-section (4) of Section 33 of the Indian Maritime University Act,
2008: -
(a) Annual Report of the Indian Maritime University (IMU), Chennai, Tamil Nadu,
for the year 2023-24.
(b) Annual Accounts of the Indian Maritime University (IMU), Chennai, Tamil
Nadu, for the year 2023-24, and the Audit Report thereon.

(c) Review by Government on the working of the above University.
[Placed in Library. See No. L. T. 1130/18/24]

MR. CHAIRMAN: Shri Harsh Malhotra; not present. Shrimati Nimuben Jayantibhai
Bambhaniya.

. Notification of the Ministry of Consumer Affairs, Food and Public Distribution
Il.  Report and Accounts (2023-24) of Central Warehousing Corporation, New Delhi
and related papers

IUHIThT ARTel, WrEl 3R Wresie faavor @3 # g @38t (i e
STATS SAor): wRi, H freforRad o= Ut gee uR vl §:-

I. A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Food and Public Distribution) Notification No. S.O.
3959(E)., dated the 18" September, 2024, amending the Principal Notification No.
S.0. 371(E), dated the 8" February, 2017., issued under Section 7 of the Aadhaar

(Targeted Delivery of Financial And Other Subsidies, Benefits and Services) Act, 2016.
[Placed in Library. See No. L. T. 756/18/24]

IIl. A copy each (in English and Hindi) of the following papers, under sub-section (11)
of Section 31 of the Warehousing Corporation Act, 1962: -
(a) Sixty-seventh Annual Report and Accounts of the Central Warehousing
Corporation (CWC), New Delhi, for the year 2023-24, together with  the
Auditor's Report on the Accounts.
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[RAJYA SABHA]

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 757/18/24]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

SHRIMATI SAGARIKA GHOSE (WEST BENGAL):  Sir, | lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department related Parliamentary
Standing Committee on External Affairs (Eighteenth Lok Sabha):-

(i) First Report on Action Taken by the Government on the
observations/recommendations contained in the Twenty Sixth Report of the
Department related Parliamentary Standing Committee on External Affairs (17"
Lok Sabha) on ‘India and Gulf Cooperation Council (GCC) - Contours of
Cooperation’;

(i) Second Report on Action Taken by the Government on the
observations/recommendations contained in the Twenty Seventh Report of
the Department related Parliamentary Standing Committee on External Affairs
(17" Lok Sabha) on ‘India’s Engagement with G20 Countries’; and

(i) Third Report on Action Taken by the Government on the
observations/recommendations contained in the Twenty Eighth Report of the
Department related Parliamentary Standing Committee on External Affairs (17th
Lok Sabha) on ‘Countering Global Terrorism at Regional and International
Levels’.

STATEMENTS OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING
COMMITTEE ON CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (2024-2025)

M 9 Y™ e (SIRURY) : wEiey, H 9N Seitd SuvihT A, @i 3R
ot faavor Sdet Aaay Wl JHiT & FREfaRad & 15 $Rarg dad!
yicrde=l (Tl Al FHT) & LT 1 1R 5 ¥ Iidfaee RIBIREN IR ARBR §IRT DI
TS HRATS Bl SN aTel AH BT T8 BRars dael [Gavor & yh-va ufa (s
T fE< H) JHT YTt UR @ §:-
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[ 03 December, 2024 ] 9

(i) Thirty Third Report on Action Taken by the Government on the observations/
recommendations contained in the Twenty Seventh Report on ‘BIS-
Hallmarking & Jewellery’ pertaining to the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Consumer Affairs);

(ii) Thirty Fourth Report on Action Taken by the Government on the
observations/recommendations contained in the Twenty Eighth Report on
‘Pradhan Mantri Garib Kalyan Anna Yojana (PI\/IGKAY)’ pertaining to the
Ministry of Consumer Affairs, Food and Public Distribution (Department of
Food and Public Distribution);

(iii) Thirty Fifth  Report on Action Taken by the Government on the
observations/recommendations contained in the Thirty First Report on ‘Coarse
Grains Production and Distribution’ pertaining to the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Food and Public
Distribution); and

(iv) Thirty Sixth Report on Action Taken by the Government on the
observations/recommendations contained in the Thirty Second Report on
‘Sugar Industry in India- A Review pertaining to the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Food and Public
Distribution).

STATEMENT BY MINISTER

RS AT & Iod H3ll, TAT WReA 3R IRAR e JA 4§ od w3 (st
AR STeE): ARy, §  ffdher Sy fafee ik fei=or & ddy # -
G T 3R URAR ool Heel Aaa g WIRT AH{T & 138d Uicda # sidfdw<
RABIREI & SrIaa &1 AT & Fadg H Ush axhed T Ueel IR Il |

MOTION FOR ELECTION TO THE INSTITUTE OF TEACHING AND RESEARCH
IN AYURVEDA (ITRA), JAMNAGAR

RN AATI & Tod H3il; Tl W IR IRIR weamor w3 | weg #3it (si
TATIRTE SATeE): TR Aeled, § FretferRac ura SufRd Ra g :

"% SRS 18707 3R STTHYT HRATT (JAMSSISNRY) IAFTIH, 2020 D1 &RT 7
DI IY-GRT (4) & HY 4fSd GRT 6 B IU-GRT (1) S (T) &b AR H, I8 FH
I AT A, S FUUhT Few <, aq & Iudel & Jeaef= G491 & qawdl 4 9
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Ueh FG Dl acTHI 3T D Rfth P W UR Agda RIev iR g AR,
SR T A& &I+ & [o1g fFalfd B &l driars! wr1”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE ALL INDIA INSTITUTE OF MEDICAL
SCIENCES (AIIMS), JODHPUR

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): Sir, | move :—

“That in the pursuance of Section 4(g) read with Section 6 (1) of the All India
Institutes of Medical Sciences Act, 1956, as amended by the All India Institutes of
Medical Sciences (Amendment) Act, 2012, this House do proceed to elect, in such a
manner as directed by the Chairman, one member from amongst the Members of the
House, to be a member of the All India Institute of Medical Sciences (AIIMS),
Jodhpur, subject to the provisions of the Act.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE ALL INDIA INSTITUTE OF MEDICAL
SCIENCES (AIIMS), RAIPUR

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): Sir, | move:-

“That in the pursuance of Section 4(g) read with Section é (1) of the All India
Institutes of Medical Sciences Act, 1956, as amended by the All India Institutes of
Medical Sciences (Amendment) Act, 2012, this House do proceed to elect, in such a
manner as directed by the Chairman, one member from amongst the Members of the
House, to be a member of the All India Institute of Medical Sciences (AIIMS), Raipur,
subject to the provisions of the Act.”

The question was put and the motion was adopted.
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PAPERS LAID ON THE TABLE—Contad.
MR. CHAIRMAN: Papers to be laid on the Table. Shri Harsh Malhotra.

Notifications of the Ministry of Corporate Affairs

PRURS B HATET H 9T H3l (21 74 Hegl): FuMfT Aeiey, § F-falRad o
HHT Yo UR T § -

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Corporate Affairs, under Section 241 of the Insolvency and Bankruptcy Code, 2016 -
(1) 1BBI/2024-25/GN/REG114., dated 13" August, 2024, publishing the
Insolvency and Bankruptcy Board of India (Information Utilities)
(Amendment) Regulations, 2024.

(2) IBBI/2024-25/GN/REG115., dated 13" August, 2024, publishing the
Insolvency and Bankruptcy Board of India (Inspection and Investigation)
(Amendment) Regulations, 2024.

(3) IBBI/2024-25/GN/REG116., dated 24" September, 2024, publishing the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons) (Second Amendment) Regulations, 2024.
[Placed in Library. For (1) to (3), see No. L. T. 884/18/24]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Corporate Affairs, under sub-section (4) of Section 469 of the Companies Act,
2013:-

(1) G.S.R. 552(E)., dated the 9" September, 2024, publishing the Investor
Education and Protection Fund Authority (Accounting, Audit, Transfer and
Refund) Second Amendment Rules, 2024

(2) G.S.R. 607(E)., dated the 4" October, 2024, publishing the Investor
Education and Protection Fund Authority (Form of Annual Statement of

Accounts) Amendment Rules, 2024.
[Placed in Library. For (1) and (2), seeNo. L. T. 885/18/24]

(iii) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Corporate Affairs, under sub-section (3) of Section 63 of the Competition Act,
2002:-
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(1) G.S.R.544(E)., dated the 6" September, 2024, publishing the Competition
Commission of India (Salary, Allowances and other Terms and Conditions of
Service of Chairperson and other Members) Amendment Rules, 2024.

(2) G.S.R.547(E)., dated the 9" September, 2024, publishing the Competition
(Minimum Value of Assets or Turnover) Rules, 2024.

(3) G.S.R. 548(E)., dated the 9" September, 2024, publishing the Competition
(Criteria of Combination) Rules, 2024.

(4) G.S.R. 549(E)., dated the 9" September, 2024, publishing the Competition

(Criteria for Exemption of Combinations) Rules, 2024.
[Placed in Library. For (1) to (4), seeNo. L. T. 887/18/24]

(iv) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Corporate Affairs, under sub-section (3) of Section 64 of the Competition Act,
2002: -

(1) F.No.CCI/CD/Comb. Regl./2024., dated the 9" September, 2024,
publishing the Competition Commission of India (Combinations)
Regulations, 2024.

(2) CCl/ Reg-G.R./08/ 2024-25., dated the 17" September, 2024, publishing

the Competition Commission of India (General) Regulations, 2024.
[Placed in Library. For (1) and (2), seeNo. L. T. 886/18/24]

(v) A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification No.
G.S.R. 506(E)., dated the 16" August, 2024, amending the Principal Notification
No. G.S.R. 835(E), dated the 4" November, 2015, under Section 30B of the
Chartered Accountants Act, 1949, Section 40 of the Cost and Works Accountants

Act, 1959 and Section 40 of the Company Secretaries Act, 1980.
[Placed in Library. SeeNo. L. T. 888/18/24]

(vi) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Corporate Affairs, under Section 40 of the Company Secretaries Act, 1980: -
(1) S.0. 41M1(E)., dated the 20" September, 2024, amending the Principal
Notification No. S.0. 1118(E), dated the o™ March, 2023.
(2) F. No. 104/44/Accts. -1(A)., dated the 24" September, 2024, publishing
the 44™ Annual Report and the Audited Accounts of the Institute of Company

Secretary of India for the financial year ended 31°' March 2024.
[Placed in Library. For (1) and (2), SeeNo. L. T. 690/18/24]
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(vii) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Corporate Affairs, under Section 30B of the Chartered Accountants Act, 1949:-

(1) F. No. 1-CA(5)/75/2024., dated the 27" September, 2024, publishing the
75" Annual Report and the Audited Accounts of the Institute of Chartered
Accountants of India for the financial year ended 31%' March 2024.

(2) S.0. 4513(E)., dated the 15" October, 2024, amending the Principal
Notification No. S.0. 1591(E), dated the 12" April, 2019.

(3) No. 1-CA(5)/75A/2024., dated the 14" November, 2024, publishing a
Corrigendum to the Notification No. 1-CA(5)/75/2024., dated the 27

September, 2024.
[Placed in Library. For (1) to(3), SeeNo. L. T.888/18/24]

(viii) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Corporate Affairs, under Section 40 of the Cost and Works Accountants Act,
19569:-

(1) No. G/20-CWA/9/2024., dated the 27" September, 2024, publishing the
65" Annual Report and the Audited Accounts of the Institute of Cost
Accountants of India for the financial year ended 31 March, 2024.

(2) G.S.R. 642(E)., dated the 15" October, 2024, amending the Principal
Notification No. G.S.R. 741(E), dated the 16" October, 2023.

(3) G.S.R. 643(E)., dated the 15" October, 2024, amending the Principal

Notification No. G.S.R. 787(E), dated the 15" October, 2015.
[Placed in Library. For (1) to (3), seeNo. L. T. 889/18/24]

OBSERVATIONS BY THE CHAIR
SHRI JAIRAM RAMESH (karnataka): Sir, ... (Interruptions)...
MR. CHAIRMAN: Yes, Jairam, you were saying something. ...(/nz‘errupz‘/ons)...
) STIRTH THY : AR, S7h! CTSH UR 3 & forg aret i
MR. CHAIRMAN: You have been in this House for long. ... (Interruptions)...

it g foramrt (TSI ): W), 98 & IRAT &
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M U HaT st o7 vET1 8 P 39 A= o TRHAT &Y 919 BR I2 2 BT 99
Upioetd 81 AT &1 A W31 Sil, 99 IR 31T8Y| And, the entire House, | am sure,
must applaud. T& BT TRAT I BT TRATE, 89 Fddh! TRAT B

oY ST 9 IR B IR B

MR. CHAIRMAN: Hon. Members, what a paradox! We were talking about the dignity
of this House. | have received 42 notices, the highest so far, in the last quarter of the
century of adoption of the Indian Constitution, and the notices are under Rule 267.
And, | had to seek counsel from Shri Jairam Ramesh, | called him to my Chamber.
He is not the one who sent it, Shri Raghav Chadha has sent it. It is in public domain
and in 100 per cent disregard of the provisions. It seems the gentleman has not read
Rule 267 even once. .. (/nterrupz‘/ons)... One minute. And putting it in public domain
is too serious a matter. | would want this House to maintain highest ethical standards
and protect our privileges. It is under my contemplation. | had discussed with
leaders what steps are to be taken because this is getting beyond control at the
moment. Hon. Members, since the number is 42, with your leave, | would not be
making reference to the names because the number can grow to any level, at the
level we have here. But please take one thing into consideration. Under Rule 267, a
Member wants that the House’s normal functioning be suspended to discuss a
matter, and the same Member has given more than one notice under Rule 267. That
would be humanly impossible for anyone to accommodate the request of the
Member. | would, therefore, urge the hon. Members to deeply reflect and allow me
to proceed with the Business of the House. Now, Matters Raised with Permission,
Shri M. Mohamed Abdulla. ...(Interruptions).. “Demand for Immediate Financial
Relief Assistance for the People Affected by Cyclone Fengal in Tamil Nadu.”
..(Interruptions )... Nothing is going on record. ..(Interruptions).. No. Nothing is
going on record. ...(Interruptions)..

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | wish to raise a matter of urgent
public importance regarding the devastating impact of Cyclone Fengal on the districts
of Chennai, Villupuram, Cuddalore, Chengalpattu, Tiruvannamalai, Tirupathur,
Krishnagiri and Dharmapuri. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members...  ..(Interruptions).. ~ One minute.
..(Interruptions )... Take your seat. ...(Interruptions)..
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SHRI M. MOHAMED ABDULLA: The cyclone has caused widespread destruction,
severely affecting infrastructure, agriculture, and leading to the tragic loss of many
lives. ...(Interruptions)..

MR. CHAIRMAN: Take your seat. ...(Interruptions).. One minute. ...(Interruptions)...
Hon. Members, please. ...(Interruptions)... First take your seat. ...(Interruptions)..

SHRI M. MOHAMED ABDULLA: These districts, which have faced the brunt of the
cyclone, have seen extensive damage to homes, roads, railway lines and bridges,
power lines, and agricultural land, leaving countless families in a state of distress.
..(Interruptions )...

MR. CHAIRMAN: Take your seat. ..(Interruptions).. First, take your seat.
..(Interruptions)... | find some merit in what is coming from the Members. My
problem is, and the Members would kindly appreciate, | have eight matters that have
been raised. And let me tell you the matters that have been raised. “To discuss the
recent controversy regarding Ajmer Sharif Dargah in Rajasthan; Concern over law and
order situation in Sambhal, Uttar Pradesh; Concern over law and order situation in
State of Manipur; Demand for special category status for Odisha; Concern over
situation arising out of the recent cyclone Fengal in Tamil Nadu.” ...(Interruptions)...
One minute, can you bear with me? You are an experienced person. | am soliciting
cooperation of the House, to get feel of the House how | should proceed. Please take
your seat. Then, “To discuss the allegation of corruption against Adani Group;
Concern over deterioration of law and order situation and rise in crimes in Delhi; Need
for special assistance to address the plight of people of Wayanad; Concern over
atrocities on Hindus in Bangladesh attacks on their temples and arrest of ISKCON
priest.” Now, hon. Members, one minute. ...(/nz‘erru,oz‘/ons)... Listen to me.
..(Interruptions )... Now, hon. Members, some of these issues are already listed in
Zero Hour. ..(Interruptions).. The same Member. ..(Interruptions).. No.
..(Interruptions)... Prof. Ram Gopal Yadav. Others may take their seats.
.(Interruptions)... ATHAR TS, TSl 3T ARG SIY fb H 1 &l & IR H 1
H™? 3T ufshar ddrgUl Others may please take your seats. Vaikoji, take your
seat. ¥ GSId IE & & ... (Faqu™)...

SHRI VAIKO (Tamil Nadu): Sir, this is very serious. ..(Interruptions)...
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MR. CHAIRMAN: Vaikoji. ..(Interruptions)... Is it a competition between you both?
Can’t you take your seat? ..(Interruptions).. Nothing is going on record.
..(Interruptions )... Now, Prof. Ram Gopal Yadav.

1. IM YT 16d (SR UG ): TR, GHSA S M 4 ... (). ..

#t |uTaf : T2, TET, ISl 31T ART ARG HIFY 3 3R § aruen! dier §, A1 iR
AR T T ATl HRT FORT o gt 2, § MU STRIY FR gHbl gl H T8I dP
3TRIE X T § (b Udh B AGXT 7 ol 267 o A& g AlcAs (9 B

. X9 MYTA YIed : R, I8 7Tod B

st |uTafy : 91 TE1 gal {6 H HI-|1 e WaR $ | ggell aa al g8 8 fh iR
T 7% 31w 2 b § Yo W1 IR &1 I W dlel g1 S 91 I8 © [ U Hawil
&1 Al BTH! GE=1 B, T8 SR AR Aifeq A1 < @ 21 #-T MY IRIE 891 b

in Zero Hour, | will accommodate this. ..(Interruptions).. | will accommodate.

..(Interruptions )...

. M MU AGd : W), Usel G2l A Al oYl ... (FGEH).... 319 dl IS &, A
HI S B ... (). 3_1 1 A1 SRTGA ATTQ] .. (G, ..

St FuTafa : TR A1ed, T 98 saarferd &1 Rigid argeie 81 SIe|

W. M MU ATed : AR, ad1ierc] BT Rigid drieic T8l 81 Y81 8, Hiifd H o7 g
HI ISIIBT G ... (TaE™)...

it |AuTafer: # STen! SIRT 3ffa” # 314t geran g
T1. I YA ATEd 2 R, SIRI AR § G TR U TR gyl ... (FGEH). ..
Y |HTafy : § 311 SMYD! JATH 1 I S 91 I8 &, $HD 918 H U] AT g

W IM MY IEq : W), I8 W MR Fefl &, AN AR Y &, 99 $B gall &l
...(FAE)....
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St Jufd : § SIRT Sy & ol Smuay geATdT _%:’I One second, please.

..(Interruptions )... Bear with me. ...(Interruptions).. So, Shri M. Mohamed Abdulla,
please complete. Then, Prof. Ram Gopal Yadav.

MATTERS RAISED WITH PERMISSION

Demand for immediate financial relief assistance for the people affected by
Cyclone Fengal in Tamil Nadu

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Mr. Chairman, Sir, | wish to raise a
matter of urgent public importance regarding the devastating impact of Cyclone
Fengal on the districts of Chennai, Villupuram, Cuddalore, Chengalpattu,
Tiruvannamalai, Tirupathur, Krishnagiri and Dharmapuri. The cyclone has caused
widespread destruction, severely affected infrastructure, agriculture and led to the
tragic loss of many lives. These districts, which have faced the brunt of the cyclone,
have seen extensive damage to homes, roads, railway lines, bridges, power lines,
and agricultural land, leaving countless families in a state of distress. In the light of
immense destruction caused by the cyclone, | urge the Government of India to
provide immediate financial assistance of Rs. 2,000 crore for provision of essential aid
to the affected communities, restore infrastructure and rebuilding agricultural sectors.
This financial support is critical for rehabilitation of the affected areas and for ensuring
that the families affected by the disaster can recover quickly.

Additionally, | request that a Central Team be sent to the affected areas to
assess the damage in these districts and prepare a detailed report on the extent of
destruction. The findings of the team are vital for planning and rehabilitation
measures. Furthermore, | request the Government of India announce ex-gratia
payments to the families of those who have tragically lost their lives due to the
cyclone’s impact, as a mark of compassion and solidarity. Thank you, Sir.

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by the hon. Member, Shri M. Mohamed Abdulla: Dr. V. Sivadasan (Kerala),
Shri  Saket Gokhale, (West Bengal), Shri Sandosh Kumar P, (Kerala),
Shrimati Mahua Maji, (Jharkhand), Shri Niranjan Bishi, (Odisha), Shrimati Phulo Devi
Netam, (Chhattisgarh), Dr. M. Thambidurai, (Tamil Nadu), Shri P. Wilson, (Tamil
Nadu), Shrimati Jebi Mather Hisham (Kerala), Dr. Fauzia Khan, (Maharashtra),
Shri Haris Beeran, (Kerala), Shri Anil Kumar Yadav Mandadi, (Telangana),
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Shri A. A. Rahim, (Kerala), Shri Sanjay Yadav, (Bihar), Shri K.R.N. Rajeshkumar,
(Tamil Nadu),  Shri R. Girirajan, (Tamil Nadu), Shri N.R. Elango, (Tamil Nadu),
Dr. Kanimozhi N V N Somu, (TamiNadu), Shri Tiruchi Siva, (TamiNadu),
Dr. John Brittas (Kerala), Shrimati Sagarika Ghose, (West Bengal), Ms. Dola Sen,
(West Bengal), Shrimati Mausam B Noor, (West Bengal) and Dr. Sasmit Patra,
(Odisha) and Shri Jose K. Mani(Kerala).

MR. CHAIRMAN: Now, Shri Vaiko. ...(Interruptions).. Please. ...(Interruptions)... | will
accommodate all. Shri Vaiko came here in 1974.

SHRI VAIKO (Tamil Nadu): Hon. Mr. Chairman, Sir, the situation in Tamil Nadu is very
serious. Flights suspended, trains disrupted and normal life in seven districts in Tamil
Nadu was disrupted as Fengal Cyclone hit Tamil Nadu and Puducherry. There was
heavy and very heavy rain in some districts due to which some areas were flooded
and thousands of acres of standing crops were damaged. The common people have
to undergo untold misery in some districts, especially in Cuddalore, Villapuram,
Thiruvannamalai, and Krishnagiri where there was heavy rainfall. Many persons have
lost their lives and ten persons, including children, died in other districts due to
electrocution and wall collapse. The fishermen in Nagapattinam and Mayiladuthurai
did not go to sea, but their boats and fishing nets were damaged due to cyclone.
Fishermen are losing their source of livelihood as they are advised not to venture into
sea.

There are extensive damages to standing crops as thousands of acres have
been inundated and submerged in the flood water. The standing crops have been
completely damaged. Vegetables and fruits grown by farmers could not be marketed
due to floods and their produces have perished. Rainwater inundated several
residential localities and many residents were stranded.

The Army was requested to assist the National Disaster Response Force and
the civil administration in rescue operations. | would request the hon. Home Minister
to rush the rescue and relief materials, send a survey team to assess the damages, to
sanction adequate funds and grants to the Government of Tamil Nadu for the
rehabilitation of the affected persons and to give compensation to the farmers so that
normalcy can be restored at the earliest.

MR. CHAIRMAN: The following hon. Members associated themselves with the
matter raised by the hon. Member, Shri Vaiko : Dr. Sasmit Patra (Odisha),
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Shri M. Mohamed Abdulla  (TamilNadu), Dr. V. Sivadasan (Kerala), and
Dr. Kanimozhi NVN Somu (Tamil Nadu).

Now Shri Subhasish Khuntia. Next is Prof. Ram Gopal Yadav. Shri Subhasish
Khuntia; demand to build an international airport in Puri, Odisha. ...(/m‘errupz‘/ons)... I
will accommodate everyone. If anyone rises, the accommodation will not take place.

Demand to build an International Airport in Puri, Odisha

SHRI SUBHASISH KHUNTIA (Odisha): Sir, | thank you for giving me the opportunity
to draw the Government’s attention to the urgent need for an early operation of the
proposed international airport in Puri. Under the visionary leadership of the former
Chief Minister, Shri Naveen Patnaik, the Odisha Government submitted a detailed
project report for the Puri international airport featuring world class facilities to the
Ministry of Civil Aviation in July, 2023. The airport’s location was strategically selected
due to Puri’s historical and spiritual significance, particularly, as the home of the
sacred Jagannath Temple and its numerous tourist attractions. This proposed
international airport aims to cater to the rapidly increasing number of tourists and
pilgrims visiting Puri, which is globally renowned for its cultural and religious heritage.
Additionally, its proximity to the beach, further enhances its potential to attract
international and domestic visitors. The necessity of the airport was highlighted in
2021, when the hon. Chief Minister, Shri Naveen Patnaik requested the hon. Prime
Minister, Shri Narendra Modi to establish an international airport in Puri. While the
Odisha Government has completed formalities including land acquisition and
construction of boundary wall, no further progress has been made to advance the
project towards operationalization. On operationalization, the Jagannath Puri
international airport will not only address the growing travel demands of pilgrims and
tourists, but will also provide direct air connectivity to Puri, facilitating the exploration
of its renowned attraction such as Jagannath Temple, Puri beach and nearby historic
sites, like the Sun Temple at Konark.

In the light of this consideration, | respectfully urge the hon. Minister of Civil
Aviation to take necessary steps to expedite the completion and operationalization of
the Puri International Airport for the greater benefit of tourists, pilgrims and the
region’s overall development. Jay Jagannath Bande Utkal Janani.

MR. CHAIRMAN: The following hon. Members associated themselves with the matter

raised by the hon. Member, Shri Subhasish Khuntia: Dr. Sasmit Patra (Odisha),
Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri Saket Gokhale, (West Bengal),
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Dr. V. Sivadasan (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Shrimati Mahua
Maji (Jharkhand), Shri Sandosh Kumar P (Kerala), Shri Niranjan Bishi (Odisha),
Shri R. Girirajan ~ (Tamil Nadu), Shrimati Priyanka Chaturvedi (Maharashtra),
Shrimati Sulata Deo (Odisha), Dr. John Brittas (Kerala), Shri A. A. Rahim (Kerala),
Shri Manas Ranjan Mangaraj (Odisha), Shri Debashish Samantaray (Odisha), and
Shri Muzibulla Khan (Odisha).

MR. CHAIRMAN: Prof. Ram Gopal Yadav.

Recent violence and law and order situation in Sambhal, Uttar Pradesh

9. IM MU IEd (ISTRIUSY) 2 2T, 19 TawR DI U qeble] AT8d - T 4,
STET Y& 500 ATel QR ARG &, SHGT 94 d- & forg 4R afvge & g8f ua
UtTeherd 11 SHeT | &1 8¢ & e T dRid F 81 11 24 ARG Dl Y8 6
IOl X S D1 GfeTd BT a1 AT TRA71 981 AN bl Uil &1 i o7 {5 I=l gford
FII TS ST IE! 81 ATS! IR 918 T8l & SIYH, TAUHY!, Idhia, [oTgie a8 Viterdher
&1 2ft 3R P8 AT BId-7ITS I Y Yford & 1ef 1Y 3R ARSIE H Y91 B Y|
WIS ®I Hag ol [ 9 ATE H dre-BIs AT AR $V B S I8 ol I8l Sl gl Bl
<o o1, ITDH! TASIVH 1 WieT fAT| 5Tg I8 YTl g8y d1ex AT 1 Al Dl Has
TN b S8 PO eS| 81 B! ol b I1 I8 T g5, Yo 7 el Iars, Ui
SART AR Y 3R 11 &N 91d g4I fhR, ddhs] ANl & Raarh e Hrad gy,
I IR AT Sledl H 9 8 iR foTa! udre foran 11, S97a! 31 a8 | /RT I

MR. CHAIRMAN: Ram Gopalji, this will not go on record. ...(Interruptions )... XTH T
SiY, H SO AT BRell g b MY FIH IR ..(FEY)...  You have made your
point. ...(Interruptions)...

. I MIT I1Ed : AT, ...(TIEH). .

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by the hon. Member Prof. Ram Gopal Yadav: Shri Saket Gokhale (West
Bengal), Dr. Sasmit Patra (Odisha), Shri Niranjan Bishi (Odisha), Shri Sandosh
Kumar P (Kerala), Shri Manoj Kumar Jha (Bihar), Dr. Fauzia Khan (Maharashtra),
Shri Haris Beeran (Kerala), Shrimati Sagarika Ghose (West Bengal), Dr. John Brittas
(Kerala), and Shri A. A. Rahim (Kerala).

* Not recorded.
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MR. CHAIRMAN: Thank you. You have made your point. ..(Interruptions)... Now,
Shri Sandosh Kumar P - Demand to declare recent landslide in Wayanad district as
calamity of severe nature under level—3 Disasters. ...(Interruptions)... You have made
your point. ..(Interruptions)... Shri Sandosh Kumar P, go ahead. ..(Interruptions)...
Nothing is going on record except Shri Sandosh Kumar P. W¥X, 3 wE fear g
.(AIYT)... You have made your point. NERINI S, MY T Iell IR HE] %\r, ERRSI
dgd W THIA &1 You have made your point. Shri Sandosh Kumar P, please go

ahead. Only what Shri Sandosh Kumar P is saying will go on record.
..(Interruptions)..

Demand to declare recent landslide in Wayanad district as calamity of severe nature
under Level-3 disasters

SHRI SANDOSH KUMAR P (Kerala): Sir, landslide which happened in some parts of
Mundakkai Village in Wayanad, Kerala, is unparalleled in the history of natural
calamities in Kerala. It took more than 420 lives, 109 lives are still missing and more
than 1,000 buildings, including mosques, statues, school buildings, houses are
completely damaged. So, there is a request from our side to consider this as a
Calamity of Severe Nature Level-3 Disaster. ...(Interruptions)...

2 TS STl WM (STR UL ): AR, BH AN ISR HR I8 &, Fi(h 8 SR 3R
H 0 9y T8I et BT B

cm Lo e e S5 o 20 ) s e S S o oS Sl Sl ar Ot 04 e ygla Glia
(At this stage, some hon. Members left the Chamber. )

SHRI SANDOSH KUMAR P: And, we have submitted a plan of Rs.2,221 to
rehabilitate affected people and places. Sir, instead of declaring this as a Calamity of
Severe Nature, we feel that the treatment of the Centre is a kind of cruelty of severe
nature. It is not supporting the State of Kerala. The hon. Prime Minister was kind
enough to visit the spot on 10" August, 2024 itself. But, | am constrained to state
that it has ended with some good photos and videos. So, this kind of approach must
be revisited. We demand inclusion of this calamity as Level—3 calamity. And, Sir,
Central rules related to natural calamities are illogical and impractical as far as our

t Transliteration in Urdu script.
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State is concerned. So, there is a need to revisit these laws also. Politics should not
be a barrier to help the people of a State. Of course, we all have political differences
and it should not be a barrier in helping people of the State of Kerala. Once again, |
take this opportunity to request to include this as a Calamity of Severe Nature.

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by the hon. Member, Shri Sandosh Kumar P: Shrimati Jebi Mather Hisham
(Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Dr. John Brittas (Kerala),
Shrimati Phulo Devi Netam (Chhattisgarh), Shri R. Girirajan  (Tamil Nadu), Dr.
Sasmit Patra (Odisha), Shri P. P. Suneer (Kerala), Dr. Kanimozhi NVN Somu (Tamil
Nadu), Shri Jose K. Mani (Kerala), Shrimati Mahua Maji (Jharkhand), Dr. Fauzia
Khan (Maharashtra), Shri Niranjan Bishi (Odisha), Shri A. A. Rahim (Kerala), Dr. V.
Sivadasan (Kerala) and Shri Haris Beeran (Kerala).

MR. CHAIRMAN: Now, Shrimati Sangeeta Yadav - Need for promulgation of
Government skills meant for women empowerment. ...(Interruptions)...

SHRIMATI JEBI MATHER HISHAM: Sir, ...(Interruptions)...

MR. CHAIRMAN: | will come to you. ..(Interruptions).. | have to adjust.
..(Interruptions)... No, ..(Interruptions).. One second, please take your seat.
..(Interruptions)..

Need for promulgation of Government schemes meant for Women's empowerment

SN AT F1Ea (STR USE) 2 AR U J81G 3, T 31 AfTensii A IS
e TR il BT AR ST, 39F oY H 3MYSHT YR Ydhe HRal | A8led, TR
AT Tem H201 S gRT ARl & FeRhIGR0 & foIw 81 94 S, oRguf el
3R ey e} 3T-d JISTHTG Tells oI Xal 2

MR. CHAIRMAN: Sangeetaji, one minute. Hon. Members are aware that when a
particular matter is raised in Zero Hour, that may be in the heart of many people.
They associate ...(Interruptions)... Would you take your seat first? ...(Interruptions)...
They can associate, they can’t say anything. ..(Interruptions)... That is the practice.
Sangeetaji, go ahead. Only Sangeetaji will speak. Nothing else will go on record.
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syt Sfiar I JEER FUid S, SRR F Al & TeRhIeR 0T & ol &5
HEaYul had IoIU &, fIRIY ®U | WY AeRIdl WHE b HIegd | Afeeral ol fa<iy
BT SUTET BRIs Sl X&l ©, oAfhT 3 AN BT oIty 3ifehad a9 s8I, STd
SId! SIMBR]T SIS ©U H & TRV &3] b W UgaT bl A1 FHMRT ST,
B[P TRBR 1 59 G20 § B Aeaqul HEH IoIY &, olfh 3d T 31 AT 8 I
ST ATSTIRIT DI STHIFT TR IR AT I & o $8 R Y 3iR qH1e] I {6y
SITU| S fefTed wiewid & 71899 W, dldisdl U9 & A91e09 |, Ao HifSa] &
A1 F W S AISI8I B SH-S19 T UgdT Bl TIR 849 AT A2Q| i &,
IR &3 H AT FHEI b §RT Udh SIS STTHATT DA STY MR S Al A1a
I ST & GRT IATAT ST Fob B 51 JIST131 BT o9 d BR IS 3T Fhel! o

AT FHTIfT Sft, § I8 9 ordiel Bt foh X wrarett # 31 Arorell & IR H
TAR-TIR Bl ISIAT S| A1 &1, AHaTd edl, AkSSWIHR, Jabs AIch AR
Urtere & ATegH | WY ATST18Y BT FaR T1g-71d O fhar Syl g9 Arsrrait

BT TAR-TAR B b fo1¢ W1 saufaf=fer, damrdi o ff wnfie fear s ek
I8 gfead fhar Sy o a1ftre & 37t A2y 59 ISl ¥ s AR §IH1 14

33T Heh, TS|

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by the hon. Member, Shrimati Sangeeta Yadav: Shrimati Mahua Maji
(Jharkhand), Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. Sasmit Patra (Odisha),
Shri M. Mohamed Abdulla (Tamil Nadu), Shri R. Girirajan (Tamil Nadu), Dr. Fauzia
Khan (Maharashtra), Shri Madan Rathore (Rajasthan), Shri Mahendra Bhatt
(Uttarakhand), Shri Dhananjay Bhimrao Mahadik (Maharashtra) and Shri Niranjan
Bishi (Odisha).

MR. CHAIRMAN: Shri Pramod Tiwari; you have two minutes.

it g foram} (IO ): |9l HEIey, § MUl ggd-agd MHRI g b Ja
T AEcaqUl 3R Hdg-Teliet [awy, .. (aem)..

it AUTART : TS S, I9F N H 91 81 15 21 3HT-31T H garan {6 U fawg i)
ST 9T 81 7S, your association will be taken note of. ..(Interruptions )...  No, we
cannot open the floor, ...(/m‘errupz‘/ons)... So, nothing will go on record.
..(Interruptions )... Pramodji, nothing will go on record. ...(Interruptions)..  Firstly, it
will not go on record for a good reason. ...(Interruptions)... | cannot be parted to
deviation from rules; | cannot. If a particular Member has raised an issue first in point
of time, in Zero Hour, there may be several Members raising it, they can associate.
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..(Interruptions )... Nothing is going on record. ...(Interruptions)... Please take your
seat, Priyankaji, | will not allow; take your seat. ..(Interruptions).. You have to
maintain discipline. It is not a platform that we can speak anything. ...(Interruptions )...
Please, take your seat, | am so sorry. Shri Shaktisinh Gohil- Concern over misuse of
Pradhan Mantri Jan Arogya Yojana (PM-JAY) in Anmedabad.

Concern over misuse of Pradhan Mantri Jan Arogya Yojana (PM-JAY) scheme in
Ahmedabad

it wifepRre Mfga  (oRTd): AWy Aeigd, § ! SSIToTd ¥ U d1d SoTHT arad
g, Sl GOl TSI d SR ISHR SAMI ! &N & A1 RIAATS B BRIS
BTG BHE BT U AT -THS AT &6 IR | © 3R I8 8IS & ST 3ROdred
H B ST IET 81 RITTDH oAl 38 21 d M H SITHR free medical campéﬁ:lTJ:[tl_\r
HF I A1 TG g8f TRIG ART 981 S o, 99 9 39D ded o b myd! 81 §
Aol 81 ol Il ST 31T ST, 3! angiography &)1 gt b ST
PIg STHR Tl Il o, T8 STd! DI angiography ST &t 3iR stent o7 ad &1 39
AT = FHTTHAT ST IR TSI b §RT BRIS! I 3T folu|

ABIGY, 34l P (&7 Ugel ek HEM H Y ¥ o1 F81 UR Dlg YT Uil bl
e a1 21 3R Ul 1 gebs fordn 3iiR w1 fb JreR B1¢ 4 UleeH faw XEl 51 S
1T 3T ﬁ, SERE angiography IR angioplasty 5‘.%‘ Qﬁ, I9H I g1 AT 5Y 114,
EHRN

(=it SgmTafar Jier+lT gv))

HTH! ART FMEHY H Well HIA TS, T9 AXBR SFN 3R T4 g8, a1 gt fb 3=
IN-IR UF] Bh TITTHAT ST IR ST A hrsl $9d of {70 & 3iN Rl IS
SESGESE Qﬂ, Q@f ST &Y angiography AR angioplasty H¥h U o™ BT TSI
Tt BT AT| ST YTl H 2022 H $1 ARE I HH H Y Y ANN H I U l<h bl
T B 7S | WRHR B Rre1art off i I awh 3R 39 AT & HUR HRATS
I SATCH, I SERT BTGT 81 BIT1l 31TST B! AR = ST dTs &1 374 FIdTel H Sl
main accused &, T8 BT YT AT | IR, AT A SATET HIHd TR B ST B 81 3119
fherT |1 HafasT SIRTY, offh I9 TRIg gRaR & I AR Bl ! S 1S 8,
ITPBI BH compensate &l B Y| “HEIGY, WX ARGR H TOIRY 7§ fh TR
RIS | $HUR SSHN 31T independent judiciary & JURIAS H I8T R HIEISME B

£ Expunged as ordered by the Chair.
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SIiE HRATSY, Rifd T81 I8 It 9gd TR 21 S8R, I8 WRBR dI e & o 98
HII3MTE ¥ ST HRaTg| ..(FHI Dl °9h).. .. (FILH)..

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Shaktisinh Gohil: Shri A. A. Rahim
(Kerala), Dr. John Brittas (Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri Haris
Beeran (Kerala), Dr. Sasmit Patra (Odisha), Shri Niranjan Bishi (Odisha),
Shrimati Mahua Maji (Jharkhand), Shri Sanjeev Arora (Punjab), Shri M. Mohamed
Abdulla (Tamil Nadu), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri R. Girirajan
(Tamil Nadu), Dr. Fauzia Khan (Maharashtra), Shrimati Phulo Devi Netam
(Chhattisgarh), Shri Anil Kumar Yadav Mandadi (Telangana) and Shri Ashok Singh
(Madhya Pradesh).

St ST : ST, IIRTT A1eraRTa Tﬁq@—g - Concern over use of online gambling and
betting in providing financial support to terrorism.

Concern over use of online gambling and betting in providing financial support to
terrorism

31, T AgaRTg MUBS (FERTS) : SUFHIURT AEIEY, 319 geve, v 3iR
AT Bl ATcThara &b [y o H 4fHeT 8, 59 UR H 310+ f[IaR ¥ 81 §1 W,
g YR HET ST GRe A [ ST g7 ©l Ty Re&T fqeafdenery & gRef iR
DT Th1Th] AT DI Yeb RUIC H I Ieoid [T AT 7 o 31y 3ferrs
He TS 3R AT HYIT A1 A3 71 MR ATcidbare & a7 99 & {1y U qrg &
w9 W B PR B! Tl 3MAY AT 37 AR Aedroll U RO fSiied
SUIRTHIRAT BT ATGER T BHAl 3R JGRIET ATATS T TATaRYT ST B AR Dl
HHAT B P [T AR BR I8 ol T8 AR B KT YREAT b ol e THR @]
g Y E, Fifh A IS Fsdroll 3R U B dgEIse F1 dlingT 3R
3fIehare o o< TIVOT BT HIEAH 99 I8! &, ol b GRer 3R I deb-iep!
THYT HE (THYUACISIRY) F g1 &1 IHT BT 3R ™ g 99 iR
3rae Tfafafert & 9 faR e 781 HRal, ST HROT 1A ISHRY Bl [HUR
7 onfegT S o=y 3ray WffAferay @ gerdar <9 BT AR fAedr 81 9Rd |
3ITATE Tdg A aToll 3R i1 de¥Tge] & folg TRIAIT [Ahma U o ugii &+
b1 21 JU AR G TSl Y131 b (IS R BT UlcIEe & Fefd TINER dehicidd

£ Expunged as ordered by the Chair.
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TRIDT BT ITINT PR T ol ARG ARBR Bl 59 FHT IS GReA I I Agcayul el
TR YR I S HRATs B Bl TR &

A IUFHMRT FB1S, I8 98 (a9 4R 81 I Sl Al1g g 3R U
A I T, 3AD! golg J 9gd STEl IR AR 37T dTell gl & @ 39% R a9 37
2| 39% AIEIH § 9gd ART U7 afcdharg 3R VST eel YfeHies & <1 <&l 21 4
MUY felt R § fob I8 qeT IS YRE & ol 9gd Fgcayul 8 3R g9 HUR
THRAT & QI UF 31 BRIATE! B DI Al B HBIGd, Ma-7a H Aiargd &
HAIETH W 3R T -TAT TIBI I 16-17 ATl & gedl I ABR 25 T ATl & Al
DI FUC H T 3B &l SHBT 9gd ol Tl dRib W IUINT 8l &1 & AR I8 9N 9
&1 GREAT & (oY Teb WART I AT &1 ... Bl T

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Ajeet Madhavrao Gopchade: Shri R.
Girirajan (Tamil Nadu), Shri Devendra Pratap Singh (Chhatisgarh), Shri Jose K.
Mani (Kerala), Dr. Sasmit Patra (Odisha), Shrimati Mahua Maji (Jharkhand), Dr.
Fauzia Khan (Maharashtra), Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri
M. Mohamed Abdulla (Tamil Nadu), Shri Chunnilal Garasiya (Rajasthan), Dr. Bhim
Singh (Bihar), Shri Madan Rathore (Rajasthan), and Shri Niranjan Bishi (Odisha).

st Sugufa ;. JEA T9d EEl \_r'ﬁ, JAMIRT fagg %, Concern Over Prevailing
Issue of Air Pollution in North India And Its Impact. 31T faseeia (g |are=l, s /4
IS HIRTST, S Iog 979, St IO SrRNaRTd uTfed e fas & |1
TAIRIUE B Y2 81 31T 3794 fI9g Bl e+ § ¥of BT

Concern over prevailing issue of air pollution in North India and its impact

St I TFT (VOIE) ;- R, 37O SR AR+ Uh U Bl A6 AT s 8 3R &R A
& A1 FH 7 I foai RITNTH 31R 1T &7 gaiT 3707 373R ol o1 3% &1 |%, TR
TR % el &1 el 18] o, dfet I8 YR IR WIRd &I 9T 5] 9%, HGUUl §RES
TET FHEIAT 3R AT faoell ¥ Bel ST I gyl IRTATYR, JOFhRR, fafeer,
ivsl, 81Ys, far, fEre!, PRI 3R BRISEE S golldl H §l ifd TR
UTRIE PT ART G1Y G2 & [HAH IR 71 ST 8, A 377S1 § I A &l
3ITATST ISTHT ATl §l AR, 3MMSIATSC! Dl Ueb TS| ATl & [ Tdel Fi+1T arg uguul
BT TP BRI 8, SHalldl BRI el 8, b [ A ART Y fha &7 feam Sirar 21
B9 QT AT A1 I8 Bed & [P (AT SHRT HIATT 8, BART QI &, offh O Bl
G~ T GBI 74T 2, 89 Dad © 1o [har i 8, s9d! Sidl # ST foar Sy,
9 IR WBIS T S| eI § I8 He-1 dredl § fb Big Al fHar S -gsra)
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37911 R A URTell 81 STeATel 8, dfcth ARl H STl 81§99 91l ol AR Gd UoTd
# o af+ RSeH # 70% & et fiRTae <t 18 &, SEfe #eg e, SR
TSI, TSR, SRATIM H WRTell STA™ B IRGETA gl &l IR, GoId = o719 B el
I T BI? USTE 7 €17 D1 Tl AT Y0 DI, RiTd <2 H TS DI BT 2T 3R
ST BT YT UTAT AT 91 Y Wl J GSd ST AR JHar g7l 8HRT T 600 Hie
A T 7T, Aigel [SUSTA 81 71 3R g8 |l 74 g1, 5Td A1del §AR] GRID T8 o
AR, B YISl DI GRTH a1ad 6] | G Bl BHA BIeH b d1a Sl IRTell gl o,
I WRTeA! Bl AT B & AU oA & o 917 10 9 12 37 8l 8, wifd 3rren
Bl dIoT=1 Bl 81 3R 10 ¥ 12 o9 ¥ 59 WRTell &l 9% 1 f5ar S1e, al ST 37Tel!
B B, 39D dles MR Sl 21 3y fhar &l ASTeRT WRIell STl g Bl
3R &9 S AIegTM Bl d1d B o, o aW] AT AR UST AT0R o™l /il &, 89
T B FA™ & ol Igd 1T T91 @ H-A1 g8dl §l &1 9 I §9IR 39 HfT
THhs fHAM @l Ol | oA 8, $Afely 98 fhar, S ST Wil | MU= oTd T8l
freTer o1 YT 2, 9% U1 H'l W AT 98 HOlgR! H STATdl § 3R 39H e SI1E]
TJHET Al I [HAM 3R IHF IRART BT BIdT 7, NTADI IF STaxiell gd1 § A4
ST ISl B R, § SHGT U GHIET o1 g1 I8 Yo eic-cH A2 &l 3R 84
TGoITg 3R BRATOM & fhaml Bl 39 WRTeil I Ao faam™ & forv o8 89N 2uu ufy
Uhs od 8, d UoTd &1 U Wl fhd IRTell 8] ST 398 1 89K ¥U¢ YRd
TRGR <M, 500 BUY Uolg ARBR <A1 3R BH 39 URTell Bl THRT BT TS TH
AT U7 o ST A1 SH FIegeH & - HIY SIMhbe, Il &H o1 Bl
AT A B, HD!, RIS, 35l AIed b AR Ig1 B 8F U3ITg &I dl g4 a1d
BRd B, olfh TaRgaTs Bl W I1T B BT S ISHICTD ol §U-g IR UM
.(SHIHT)...

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the issue raised by Shri Raghav Chadha: Shri Niranjan Bishi (Odisha), Shrimati Jebi
Mather Hisham (Kerala), Shri A.A. Rahim (Kerala), Shri Anil Kumar Yadav
(Telangana), Shri R. Girirajan (Tamil Nadu), Shri Haris Beeran (Kerala), Dr. Fauzia
Khan (Maharashtra), Shri Sant Balbir Singh (Punjab), Dr. John Brittas (Kerala),
Shri M. Mohamed Abdulla (Tamil Nadu), Shrimati Phulo Devi Netam (Chhattisgarh),
Shri Sandosh Kumar P (Kerala), Shri Sanjeev Arora (Punjab), Shrimati Mahua Maji
(Jharkhand), Dr. Sasmit Patra (Odisha) and  Dr. Kanimozhi NVN Somu
(Tamil Nadu).
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Concern over decline in Medal Tally at Olympic Games

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Thank you, Mr. Deputy
Chairman, Sir, for allowing me to speak. This is a very important subject. Despite
substantial focus and an investment of approximately Rs. 500 crores in last three
years for participation in the Paris Olympics and, apart from spending more than Rs.
100 crores for athletes, India, unfortunately, in the overall medal tally got a very
disappointing rank of 71.  This raises a very critical question about our sports
development strategy. The situation highlights a very serious issue: What is our
strategy, as a country, to place ourselves in the global platform, especially when we
are becoming the fifth largest economy? We are already the fifth largest economy,
but in line with that, on our international platforms in sports, as we can see, there is,
certainly, a glaring inequality in the sports infrastructure and the strategic support.
While elite athletes benefit from the world-class training and also medical support,
grassroot sports remain under-funded and overlooked. This limits the opportunity for
young athletes in rural and disadvantaged areas. India’s position in medal tally
behind 70 countries underscores a lack of competitive edge strategy and structuring,
revealing systemic issues that need very urgent attention.

Sir, | have a few suggestions to the Government. At federal Government level,
| think, each State has to see what is the strategy that needs to be provided and there
is also a need to see what gaps are there in corporate sports and other sport
societies. We need to do a diagnosis of all that and then prepare a roadmap for our
entire sports pattern, in line with where our country is heading. In line with that
strategy, a proper structuring -- it could be public-private partnership initiative where
various authorities will be involved to make a structuring for the people, the funding,
the processes, etc., -~ is required. All these need to be evolved. With that, | think,
we must come back and show our capability to the globe. Thank you.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the issue raised by the hon. Member, Shri Ayodhya Rami Reddy Alla: Shrimati Jebi
Mather Hisham (Kerala), Shri Niranjan Bishi (Odisha), Shri A.A. Rahim (Kerala),
Shri R. Girirajan (Tamil Nadu), Shri Jose K. Mani (Kerala), Shri Sanjeev Arora
(Punjab), Shri Sandosh Kumar P (Kerala), Dr. Sasmit Patra (Odisha), Shri M.
Mohamed Abdulla (Tamil Nadu), Dr. Fauzia Khan (Maharashtra), Shri Haris Beeran
(Kerala) and Dr. John Brittas (Kerala).
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Concern over the functioning of Oil and Natural Gas Corporation (ONGC) in Assam

SHRI AJIT KUMAR BHUYAN (Assam):  Thank you, Mr. Deputy Chairman, Sir, for
allowing me to raise an important issue about Assam. Assam has been in the
forefront since British Era in the matter of its natural resources in the form of oil, coal,
natural gas, tea, etc.

The Digboi Oil Refinery was established by British. After Independence, the
Government of India took up the thread and the ONGC, Oil and Natural Gas
Commission, was formed. The regional set-up of ONGC in Nazira was entrusted with
the responsibility of exploration and production of crude products in the North-
Eastern part of the country. But, now, instead of expansion of its activities in a
systematic design, some functions are being shifted to Delhi or other places. The
functions relating to tender, finance, logistics, etc., are some of those functions
which are being shifted. A strong resentment has grown up in public mind for these
actions.

|, therefore, urge upon the Government, through this Mention, to see to it that
no activities or functions of Assam asset of ONGC is shifted out to any place of the
country. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Ajit Kumar Bhuyanji. The following Members
associated themselves with the Zero Hour Mention made by the hon. Member,
Shri Ajit Kumar Bhuyan: Shri A. A. Rahim (Kerala), Dr. John Brittas (Kerala),
Dr. Sasmit Patra (Odisha), Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. Fauzia Khan
(Maharashtra), Shri Saket Gokhale (West Bengal) and Shri M. Mohamed Abdulla
(Tamil Nadu).

Demand to construct flyover (RoB) at Birpara and Kamakhyagudi in West Bengal

N e RIe IRSS (AP e : STanfy wRiey, § ot &5 & U TR e
PI Fed USdl W I b oIy e gl 1 3fqRgR el H g1 #gcayqul vefd
FATSATGY & - U IIRUTST Sl SAYRER o7l &b AeRIBTe fagr |41 H & 3R o]
HHARINS! Yold FATSIINAR, ST AR I (LG4 H 81 7 a1 FATS3Aad & 1
TTHIOT SRUATA T T SRS RT3 81 S Afraw T vfaeed Ueicd 8id &
T ST IR B 8, D] FATGIATAR 8l Bl b BRI, JARIAET &1 B b BRI 39
ST YR IRG(AYT DT AT HRAT ISl 81 $HH TR TR I8 & [ Al uricy
3RS &1 Bl & BRI G81 AR Wl b &l
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§ 37U AW W Nold HATAY Bl el arsdl § b Sleg W Sleg g9 QM
FATSITTH I I DI DI Bl STT| STH ST W ST Bl SToxd 8, SaD G99
T FTeAT TR @R 79T TRBR F Udh ST BRp SHD! RUIE I BT 49 <T B
UG A B A1 H dRUTST & SeNig TH W S SIAMISe YT ¥ 3 &, IHD
UIR & RO SIRUTST 1 3R dIRUTST 2 & ST HRTHAA AR DI T AR HAR Bl
ST 81 <& 21 KTl wema et RUIE ifer<t 98t < gat 71 # v Arenw |
HATAT HET ATl § (4 SeiTd I 3 Sl S8 AsfST 8kl §, SHdI Sleg |
STeg RIMIART fhaT 59l

MR. DEPUTY CHAIRMAN: Thank you, Shri Prakash Chik Baraik. The following hon.
Members associated themselves with the Zero Hour Mention made by the hon.
Member, Shri Prakash Chik Baraik: Dr. V. Sivadasan (Kerala), Dr. Kanimozhi NVN
Somu (Tamil Nadu), Shrimati Mausam Noor (West Bengal), Dr. John Brittas
(Kerala), Dr. Sasmit Patra (Odisha), Shri Saket Gokhale (West Bengal), Shri M.
Mohamed Abdulla (Tamil Nadu), Shri Mohammed Nadimul Haque (West Bengal),
and Shrimati Mahua Maji (Jharkhand).

Demand to enhance safety and security of Saha Institute of Nuclear Physics,
Department of Atomic Energy, Kolkata

SHRI SAMIK BHATTACHARYA (West Bengal): Sir, there is a serious security threat
to the Saha Institute of Nuclear Physics. The premier richest institution under the
Department of Atomic Energy was established by the eminent scientist, Meghnad
Saha, and its foundation stone was laid by Dr. Syama Prasad Mookerjee.

Now, Sir, entire institution P dicl BT ST Southern part %\', is a high security
zone, and all the Departments of Atomic Energy Establishment are specially protected
under Atomic Energy Act, 1962. feETFTR, T8 BIcThIdT § Alee o B8l STl g,
81 31 §RECYCTH & Heads of the Departments R IR YfoTRT T S b & dldl

& northern part & S8R P unauthorized TN HIG[E & R I ANT T81 IR d1&18
qgﬁ g gl It is a serious security threat. All are Rohingyas. All are Bangladeshi

infiltrators. ... (Interruptions)... All are Bangladeshi infiltrators. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please take your seat. ...(Interruptions)...

SHRI SAMIK BHATTACHARYA: Unfortunately, we are living in such a State where
infiltration is being welcomed. ... (Interruptions)... 89 ART el ATl ¥ AN
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T IR 31 7 2, A1 $9F SUR T BRN? 3R W YeIHP SRESE & are i
RIfETAT 3TPR 96 S ..(AELTH)...

MR. DEPUTY CHAIRMAN: Please speak on the subject. ...(Interruptions)... Please
take your seat, Mr. Gokhale. ...(Interruptions)...

#t Aife WETER: IR 89 AT Bl dddhd &N ,dl)... G ... (I §d §
B S8 d Il b © ,AID] Gre] TS| ..(FGEM). .

MR. DEPUTY CHAIRMAN: Please take your seat. ...(Interruptions)...

St e qgr%mf : Yg Ud sensitive issue Bl ..(AGYT)... Ig Ud sensitive issue%\',

because we are welcoming the Rohingyas in West Bengal. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Speak on the subject. HUIT TUH H I T BV
...(TALI)...

N e v ;MU S H BRI U FRART 99 51 ..(@EGHH ). . Internal

security of West Bengal and also of this country is under threat because of the
callousness of this Government. They are entirely responsible for this.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

St WA MR ;U HY HUS B GG ol 87 ..(AHH).... TSl J 18T §RESYS
3T ~faeraR BT & a18r 93 &, Yol ®ig Yaed 8] of Rl &1 U™l Al
fpds o7 = AhaT 82 ...(FALT)... 3T AR Bl d1d PR I8 &, ...(TILTH)...
TSR & g3l & HUR AATAR Bl 1 B 2 © ...(FGEM)... 3R -
qieer e & WIdR S AN Srelael gHUfcdl T BRI demographic design
change &R f3ATI 31T 4 W11 §RESYC & 18R 46 MY &1 ...(TILTH)...

MR. DEPUTY CHAIRMAN: Please speak on the subject. ... (Interruptions)...

SHRI SAMIK BHATTACHARYA: The concerned Ministry should immediately evict
those persons from that particular place. It is my demand. Y g BT 1 %QI HNJ

P UCIAD TSN Wex b 918N BT 96 SV, T A 8l Ahd1 87 ...(HaHH)... I8
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B B ghdl B, MY difelv? IR IR, forr g g -- | am authenticating the facts --
IR IR Yfelq ¥ H Y §U 8| ...(Fae).... *

MR. DEPUTY CHAIRMAN: Shri Brij Lal, ‘Demand to adopt alternative means to
address the problems of stubble burning’.

SHRI SUKHENDU SEKHAR RAY: Sir, | have a point of order. ...(/nterrupt/ons)...

MR. DEPUTY CHAIRMAN: Please. You are a very senior Member. It is Zero Hour.
...(Interruptions ...

SHRI SUKHENDU SEKHAR RAY: Sir, unfounded allegations have been made. Let
him authenticate them.... (Interruptions)...

MR. DEPUTY CHAIRMAN: We will examine it.Thank you. The following hon.
Members associated themselves with the matter raised by hon. Member, Shri Samik
Bhattacharya: Shrimati Mahua Maji (Jharkhand), Shri Dhananjay Bhimrao Mahadik
(Maharashtra), Shri Devendra Pratap Singh (Chhattisgarh), Dr. Bhim Singh (Bihar),
Shrimati Ramilaben Becharbhai Bara (Gujarat), Shri Deepak Prakash (Jharkhand),
M. Indu Bala Goswami (Himachal Pradesh), Shri Ram Chander Jangra (Haryana),
Shri Madan Rathore (Rajasthan), Shrimati Geeta alias Chandraprabha (Uttar
Pradesh), Shri Kesridevsinh Jhala (Gujarat), Shri Naresh Bansal (Uttarakhand),
Dr. Kalpana Saini (Uttarakhand), Shri Mayankbhai Jaydevbhai Nayak (Gujarat),
Shri Mahendra Bhatt (Uttarakhand) and Shri R. Girirajan (Tamil Nadu).

MR. DEPUTY CHAIRMAN: Now, Shri Brij Lal.

Demand to adopt alternative means to address the problem of stubble burning

M g A (STRUS) : A ST TRIRAT R, 1990 & S2Mh A URTell SHRI
AR 7Te1 Al S fBAE &, d SFeRl & G & ©U H ST GGUANT B ofd | 5
B4 3MTe] dierd <, dl 39 ISP HUR ST odl U AR I8 IHH SKIATA BIAT ATl 3T
TRl STA™ BT Sl FHRAT 8, 98 YATaRT & oI U gt FHRAT S~ X I8 Bl
...(TALT)...

* Not recorded.
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MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)... You are not
authorized. Please, take your seat. ...(Interruptions)...

N g1 A ;379 Rl DI AT b T & oY T U JfeexAfcd iy 21 89K
T St A freiesd & IR # qaral 3t g9RT et faeg # 51 38T 8, 3961 AT
Bl Y8BT B, I8 WY & oy aveid g1 S9filu 319 89 N 79 &l S8 Sdd]
TN BF o9 W Y, Afh -1 3R 89 fiele o §, df 399 €19 &l
BT HH BT, URTeH HH B 3R IHSD I8 $HBT AGUIRT 1 SITYT|

TG, URTeHl Bl Ueb 95 g1 TN BAR <2 H &1 AT A, AfYArg o 3R
qfFaHt §9Tel § 81 BT &, STal 393 HerwH Ul fhat ST 81 I8 99red 91 4, 35 9
40 FSI ¥ 47 81T 81 3@ US) A9red dEd &1 SHDI YOI 89N 8T 1940 H g3
o} 3R fawg & IS HeeH & WU | SHBT HBI%! AT 81 V8T &1 T9R <97 § & ufgaH
SIS 4, 3TFH H, ST H, AT I el H, TAATg H U] AYHH & IATGH o g 84
AT Bl MR B Ahd &l BARI gAT RAd SRESE & - HY e Rad
§RCeYe! $97 Us SIHUIoR Saoyd fhdl &1 37 59 fSHUISR bl WRTell H Sl
ST IR &1 8 & 3GR URTell 98d 37! WG a9 Sl 81 99 WG BT SN
[H¥T TS TRE W B Fhdl & SHA TG dhd] 9l & AR URTeAl BT AN &
ST 2

HRIGH, U Calalrol 3R 318 &, Foraw tRTelt & Yoied a1 forg it 81 89R
THTH 2l UTaR I SHBT SRIATA B &1 URTell BT SKIATA SH &1 T B

ARISY, BARI T919 T &1 89 SH! TIRRl § © dad & SR
ID! WAl W1 & 579 WRTell g8l IR Feell &, <l I8 Yo 98 A<S! WG g9 Sl 8
Y 4l 7ITd & Y& dTl 1 $HDT TIRT 1d § BIdT 2T 3R ST S 3t 2, 89 319+
TR § I90! f8Td A1 399 SHaY Bl IR fAedr o7 3R I 59! 9 1 S96
1S Blcll I SHY BHD] 954 318! Wi el SIril ol ... Bl €eh)...

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Brij Lal: Dr. Kalpana Saini
(Uttarakhand), Dr. John Brittas (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu),
Shri R. Girirajan (Tamil Nadu), Dr. Fauzia Khan (Maharashtra), Shri Ram Chander
Jangra (Haryana), Ms. Indu Bala Goswami (Himachal Pradesh), Shri Naresh Bansal
(Uttarakhand), Shri Deepak Prakash (Jharkhand), Shrimati Ramilaben Becharbhai
Bara (Gujarat), Shri Niranjan Bishi (Odisha), Dr. Sasmit Patra (Odisha) and Shri
Haris Beeran (Kerala).

MR. DEPUTY CHAIRMAN: Shri Dhananjay Bhimrao Mahadik - Need to increase the
Minimum Support Price of Sugar.
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Need to increase the Minimum Support Price of sugar

$ft erora YR WEIeE (FERT) : ST Sit, AR - ST &1 U ofdl
3R U= SICI8T R8T &1 =1 | I ST U< BTl | el X8l &1 IR G111
I g1 1 IeUTGd < 81 < DI AT SN AR Bl JFaRAT H T 98 &
HEIqul YT AT 81 I8 I ST I 6 BRI 10 BRIS W SATRT T SATGD
framl & aRaR &1 SfadT BT AeF 81 <9 § S99 550 T el 81 39 el 9
BIG 5 ARG AT BT ISR A Frefar B1 89R T H & ATl HRIg 360 A 400 oG
Hifged T T IFR BT I BIdT 81 2022-23 H FHAT HRIG 60 ARG T4 AT BT
TaadIc A frar 91l BART i SMRE® PR Sl 8, 98 BId 260 oG €1 T
T IATED Sl Bl Sd~ B ©, SADI gross value BRI 80,000 HRIS H W
SgTET 8, Wfdh I8 YRT FE climate change TR IR &A1 81 B &4, A1 I
SATET JIRT ¥ 59 TN B 9RT HA A1 81T 51 g DI ARBR o YARBT BT
price, Tt FRP, Fair and Remunerative Price fafeaa fear %, Nill recovery UX IR
gl B ATl s9H delad! BIdl ®, oI 11 Sed fhami &l oy 81T 21 I8
THRYY fHAM1 BT 2,800 3 3,300 BYF UfT T IF DI S9HH faelar 81 g a¥8
TaHe J =@ @1 W gaeadt feeda fear g, S 3,100 T9Y B U 7 Al |
THATHY! BT XT 3,100 TU | Th X YHIIRYT &% ATel 96 &1 8, oAfhe dieil &l Sf
TTEYT B, 9% 3,100 ¥YY R B WA 81 59! aoig | A1 el $l 4R JHA 81
&l Bl ﬁﬁlﬂﬁﬁﬁcrushingﬁﬁ?@ﬁﬁﬁfﬂ:ﬁﬁﬂfﬁﬁ%,waﬁ
production cost %\’, harvesting, transportation, maintenance, salaries and interest —
T 42 U W 45 BT TP g6 T Bl WWW%&Fproduction cost 423U B
3R IR 1 selling price 31 U & T8 W IT BT GHT T8 &I Y81 2l I DI G4
Tverrat 7, ISMA, National Sugar Federation, FERTE RGN € 1 GRHR A I8 HT
&) & fo D @1 AforT urgd, THTAT 42 vU fhar 9w, A T S ®
fHAMT BT SITGT A9 BT SR TG IR ITd! BT BT AT AT B ITQIT qAT S
T el T1e H 91 <81 € 1 51 A el 99 89 6 R IR 8, S 91 1ed |
STFHTRT ST, TAN <2 H 1 G4 AT 8l 2, S99 9 75 URAC A1 39 Ursaed
& T o1 B SRl & — S |ive f$@, [9heH, diveed, farE s, S e
SHM @ WM SRdl, S Silad efaegd awell # A8l R S|
(A B ES)...

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Dhananjay Bhimrao Mahadik: Shri
Niranjan Bishi (Odisha), Dr. Kalpana Saini (Uttarakhand), Shri Devendra Pratap
Singh (Chhattisgarh), Shri Govindbhai Laljibhai Dholakia (Gujarat), Dr. Sasmit Patra
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(Odisha), Shri Ravi Chandra Vaddiraju (Telangana), Dr. Fauzia Khan (Maharashtra),
Shri R. Girirajan (Tamil Nadu), Shri M. Mohamed Abdulla (Tamil Nadu), Dr.
Kanimozhi NVN Somu (Tamil Nadu) and Shri Dorjee Tshering Lepcha (Sikkim)

MR. DEPUTY CHAIRMAN: Shri Neeraj Dangi- Request to use Artificial Intelligence for
monitoring the endangered wildlife species.

Request to use Atrtificial Intelligence for monitoring the endangered wildlife species

# ARG STl RISRUM) : HB818 Y, TS 921 &b M 9 Siial bl AR Geb gl gl
fafeeral @t STl enfiret €, 378 9 91 S I8 Ud Ak &l

HEIGd, 3 H JWITT 97 Siidl, TIRIR, olUs NS & ARET 7 SAD! MR
EPRII Seforoid gRT & ST T2 Tl IS JMBR, ITG! dTel IS I I8 IdT
SIITAT ST AT © o a8 BIF A1 STaR ©, ST § &7 i fAfe &R Y87 § 3R P8l iR
Tfafafer B 3BT 81 enfefhiRrae seferoi Farfera ugam yonfert s1fere omTa Jurdt
Al & IR S YRYR® qIdb 2, ST a1l § S99 BH BT Ie1 DI TaeIHdT Bl o
39 UBR I SN GR&T0 AR TATaR0T & HodTol IR Y=y & A19d BTl § Udh
3T YT ATl g1 § FHerd § b sfeibRiad gfofoid &1 SUINT 3R 34
g STl & HRET0T b o7y BT STy, ol <21 o foly ST 98 &1 d8dxi+ &l 81|
Y A1 B W 9971 & 8IR a7 Siidi bl Y ST 81 7 SIId S1d ST & STRIUTH
& TGl H G S 2, q9 d A 3R I7h AT Bl JHaT Ugand @ AR I aolg
H WS BT g Sial & 9 Uh gom &1 99 S &1 Sfal 81 U # ST
T Rraer seforeis Sl s g

CIRE IS RCITEAY))

AL BT ST 8, A1 H AT § 1 a7 Sial Bl iR AT DI, IFI DI G B
BRI 5 YOIl I fHdT ST Fehdll §l 34T BTl &1 H VIR o 3fax o] 14T feh 25
qTel b FATIT BT DI GaR 35 ... (FHA B €.

MR. CHAIRMAN:  The following hon. Members associated themselves with the
matter raised by Shri Neeraj Dangi: Dr. Fauzia Khan (Maharashtra), Dr. John Brittas
(Kerala), Shri Niranjan Bishi (Odisha), Shri Sandosh Kumar P (Kerala), Shri M.
Mohamed Abdulla (Tamil Nadu), Shrimati Mahua Maji (Jharkhand), Dr. Sasmit Patra
(Odisha), Shri A.A. Rahim (Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri R.
Girirajan (Tamil Nadu), Shrimati Phulo Devi Netam (Chhattisgarh) and Shri Saket
Gokhale (West Bengal).
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12.00 Noon
(I\/IR. CHAIRMAN /in the Cha/r.)

ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN: Q. No.76. ltis not often that a Minister has seven questions, in a
row, listed in his name. The Leader of the House has seven questions in his name

listed in a row.
PM-PRANAM Scheme

*#76.  SHRI MADAN RATHORE : Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the PM Programme for Restoration, Awareness Generation,
Nourishment, and Amelioration of Mother-Earth (PM-PRANAM) scheme promotes
the sustainable and balanced use of fertilizers by adopting alternative fertilizers and
promoting natural and organic farming; and

(b)  whether use of natural fertilizers helps in promoting crop production without
affecting the quality of soil ?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH
NADDA): (a) and (b) A statement is laid on the table of the House.
Statement

(a) Yes. ltis a fact that the Cabinet Committee on Economic Affairs (CCEA), on
June 28, 2023, approved the “PM Programme for Restoration, Awareness
Generation, Nourishment, and Amelioration of Mother-Earth (PM-PRANAM).” This
initiative aims to support the mass movement initiated by States and Union Territories
(UTs) to preserve the health of Mother Earth through the promotion of sustainable
and balanced fertilizer use, adoption of alternative fertilizers, promotion of organic
farming, and implementation of resource conservation technologies.

The incentives to States/UTs for reduction of consumption of chemical
fertilizers (Urea, DAP, NPK, MOP) in a given financial year, compared to the average

# Original notice of the question was received in Hindi.
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consumption over the previous three years, under the Scheme will be equivalent to
50% of the fertilizer subsidy saved by the State. The incentives can be utilized on
promotional activities (IEC) & R&D relating to agricultural infrastructure and
increase in the yield. The remaining 50% of the subsidy will be retained by Govt. of
India.

(b) Indian Council of Agricultural Research (ICAR) promotes the sustainable and
balanced use of fertilizers, by recommending soil test based integrated nutrient
management through conjunctive use of both inorganic and organic sources. ICAR
develops both processes as well as products in order to promote the use of bio-
fertilizers / bio-enriched organic manures.

$ AeA ISTS : QKT HEIGY, H MU HILIH | AT 31 A ST 18
"GIUH IO IS & d8d [U@el 3 a8l Bl JId WU B oIl H AT SaRbi
ST gRAT, Y, TGS, THINGT 1S & Wud H BHl B I IR AleTs! DI
forail TR BT g9 g3 © IR $AH I o™ &l fha+1 IR &1 718 87 H g8 W
ST TR b 'IGH YU Ao & ded fhaHt geaRIRT e o 78 ot 3R
fepe e FFrgiRa fu U 87 31T IISTHT B GeRIRT & IUANT TAT SUASAT b TR
H W & Bl AT BRI

st S "I FET : A 9 Sit, I8 S ST € PM Programme  for
Restoration, Awareness Generation, Nourishment, and Amelioration of Mother-Earth
(PM-PRANAM) - I8 984 & ShifadRI AISHT 2 iR $Hd d8d <91 & fam! &l gh
T3 T 3R faom & A fham &) Ao Y 9¢ 3R &=t |1 &1 soil I AT &Y
FaIferet 1 911 X2 - 39 919 DI &I H I Y, $9 BHIRIHH B o1 11 81 39
"GIUH YOI IISTHT Bl Cabinet Committee on Economic Affairs = 289, 2023 Pl
TARIT AR ST § Bl fh nourishment, amelioration 3R awareness generation Cg
fIT S99 BRIGH BI AT QM S IBT 81 SFH BIRT 39 910 & 8 fb 89 Jeoivs
q?‘%?l’l?ﬁl? organic IR inorganic, SIFI BT mixture AT conjuncture Pl gH SUINT B
A d1fh eRelT A1 BT I IARBAT §, I8 W 99 I8 iR 399 RANT & |qrer-|rer 43
SIS BT STANT fhaT SIU - §9 919 T €419 | QT 1T 81 ST A1 G5
q ®el b BiHed R BIR gsiRING Bicargord, Ry &b gRar, Sy,
T, THNUY - SHPBT BH B & (10 59 ISl Bl Il T 81 SBI IS
ST 18T & b SHYA ISR D1 IT S2 Bl [hd=T BIIST gl § ol § 59 Hae A
consumption average IREARCAEIR BRI CL qﬁm T ST consumption g3il %, IADT
MIpTel & d1a $9H SIl B3I 8% &, ST JIRAT HH SYANT G311 8, SHD! AleAS] Bl
50 TRYIC ¥ € Bl ST 3R 50 IRUT Hex Bl STU| A g4 &1 Sl U491 8, 98 AR &I
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HRT for the construction and promotion of the agricultural products IR THIheeR G2l
gTdT o9 & oIy, SF& IdIR-T & o1y, IEC & forv, S9dF R&D & foTv - 39 @9
Aot § 98 9T W 819 9Tl © from the State and from the Centre also. EX3l Tb I
S SRIHH BT 3 FATAT T &1 g1 H I8l g8 At a1 g {6 394 S ICAR
(Indian Council for Agriculture Research) g, D! Th dgd H%TCFIUf Hﬁl‘cﬂ gl 98
TEaqul YfdT I8 2 {5 98 soil nutrient capacity BT SIGUC B & IR SAGYE B
& 918 I soil BT ST AST-3ET evaluations 3Tl &, ITh TR conjunctures ¥
o organic 3R fopa inorganic SYINT HRAT %\r, sﬂf\h IR H 98 B4 9ar ® 3R
IHP AR TH IHD YR 3R HISaCH Pl THIC B DI DI B & AAT bio-
fertilizers 3N bio-enriched organic manures - Eﬁ%@cﬂiﬁﬂéﬁaﬁﬁmgl k|
H Bael ST Bl B [h Ffh g8 el I ATl BT Yav [NbleT 8, $alely I8
SIPHH ol TIH Ao I YH gl & AR o Wit Wo, &l Ao, i
R oI 31X 319 U8 I&] Ao Il Y81 §, Al $HPT Sl holv@Te 8, 3P TaRSl &
TR 9 AT BT YAVl [ehTell SIQT 14l I8 MR 3T gaufear & Ui ©
3R I8 dgd advanced stage of consideration gl H ¥ Bl I8 SR qlr%m DX
Tredl § fb "duw-gumm Ao & ggd g dififed Rofeed Y € iR Al A
3R BICATSOR B I STIRT H o1 Yo (AT 7 AR gANID BiCATgOR b
SUIRT | B STI—YE’ %\T, oAfp dg advanced stage of consideration AE\TI Once that
calculation is done, Fﬁa% AY U7 AR 97 DT Tl 7R TSI o Wt e

MR. CHAIRMAN: Second supplementary, Shri Madan Rathore.

#t Heq SIS YA {3 A Ied| WY, H I8 I ST =g b "gRAT oS &
T G- IRAT BT A1, ITINT 3R U] [hal 87 Feh-Dhlcs
IRAT 3R FH-BIcs JRAT BT ITINT fha ufcrerd fvan <1 w1 82 991 I8
ST © 5 ot et oS w1 R IRAT & S UGl U o 32 &, 9 RIT €, I8 9
BT P BN

SNt ST YTl AET : HEHII GUTIRT S, 59 U9 BT SR 3Tl A ST 81T, it
I8 Uah 37T B U B, ol Pl (HeAThy 1 JRAT MR 39 A1 b TN I 32 &,
a1 yield g, TS g1 TI-TI TARN & T1e99 F {HAH BT Th < yield fHa
b, 39 91d BT T I V&1 8

MR. CHAIRMAN : Third supplementary, Shri V. Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY: Sir, would the hon. Minister share the progress made in
implementing the drone-based technologies and also the smart-nutrient systems in
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complementary initiatives like Namo Drone-Didi and how they align with the PM-
PRANAM objectives ?

SHRI JAGAT PRAKASH NADDA: Sir, these are two different projects altogether.
When we talk about PM-PRANAM Yojana, it is about the decision as to how much
organic fertilizers and non-organic fertilizers are to be used. It differs from place to
place, area to area. This is to promote the usage of balanced fertilizers so that the
sustainability of the soil is maintained. This programme is related to the quality of sail
to be maintained and, for that, incentives are being given.

As far as Namo Drone Didi scheme is concerned, it is a programme where we
see to it that the Nano Urea or other fertilizers are sprinkled through the Drone Didi.
The Ministry of Chemicals and Fertilizers is also part and parcel of it wherein we train
Namo Didis for using this drone system and see to it that they are able to earn their
livelihood and women empowerment takes place.

MR. CHAIRMAN: Fourth supplementary, Shrimati Ranjeet Ranjan.

Sl ol IS 2 quTalc Sil, § aad JTeg| | |3l |ied 9 qsHl arsdl § (b
"FroH-TOTH o1 Gl AT & R $ g9 & forv B, vId forw g9 |9 ot
fafad g, wife IR S Sueie, gl 8, 98 $fidd iR IMe Je & BRI
fa=ifes @RTe Il ST &1 81 89 AT vermi compost,  ifdd TG 3R IR Wl
@ 910 B 7, TP IR § A Bs IR fHam 9 91d Bl 81 H M0 I8 HEAl
aredl § fob aiflfe wefl, f Iust &9 Bkl 8, SRl dRW% 3MTUs] BRI
BSfoe A 21 N™RId IS o § Al 9gd WaYRd ol 2 3R HTbe H S =l
S H 31 9 Y& B, AN ST & dR AT BId &1 fhard S99 & I8 wedl
g & PR &9 SRS Wl &l ©, df U dl 98 o7 Je4l gsdl & 3R a,
NS Wit F GHIG ITD! IUST 9gd B Bl 71 I fomam, S oiftfe wch
IUS A HH H B oI AR IR A1 SATGT T81 810 A1 d AR il Bl dR% T2l
SITGT| 3R JHDT V€, SI AT WIS Bl IS A HH HH A B A9 I IR AT
31ferep &1 BRI, Tl T8 SIId WAl Bl TR el ST § =1 @] § b
RBR VI BIg JroTT 9971 381 87

it S 9B A : AU ARG, “UTYH JOTH ATSTT SHIRI® Wil bl TAT
BT & fTT 81 81 ISP 3R A_II~1h, QM1 BT balanced use 81 3R balanced
use H 8RB FETfrE] 3R SHD! SARBAT IRAIR I8, A9 ¥a 3R A1 H Ales
q El’c}r, EQT%FQ I Wl Bl efte I - It is not only to make it totally organic e -
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SSINID 3R SAFTD, ST DI FHATHR 3707 & |rer... AR T SIodl, gRAT B
3R YT Bl BT 2, SHBT Shac el UR 31 Y& 8, SHHT Shac dls! UR 4T 37 8T &
SIHT HY B ?%IK’Sﬁ?balanced use ?I,E‘?balanced use H fHa™ &t dics &I
HH eI BHIAT Aed ol [HA Bl Al ITRIHIR 7| 3HITAY ICAR (Indian Council for
Agriculture Research) 89! IdTdl & b T A1Iel &I faail nutrient base @ 3R
Wﬁm%ﬁﬂaﬁﬁﬁnﬁ%lm%ﬂﬁiﬁav_ﬁ%\*,Weﬂﬂﬂﬁa@conjunctureﬁ,
mixture § 3MIH 3R SIMNID Bl FATHR - 59 89 Mifd &l g 2, al
Ffegd Wy A $9:iFiS B @ud g S fIa-T Tua g, IHH! Hex AU
I 1 G Tl 21 S| Fies! bl Agdl S9h! fiel, d1fes a8 59 ThIH Bl 11
IG™ &b foTU SHHST B A |

MR. CHAIRMAN: Fifth supplementary, Shri Saket Gokhale.

SHRI SAKET GOKHALE: Sir, | just have a question because it pertains to the PM-
PRANAM Scheme.
(MR. DEPUTY CHAIRMAN in the Chair.)

Through you, | would like to ask the hon. Minister: Is it true that the Union
Government has no separate Budget allocation for PM-PRANAM and the funds that
are going to be given are from the money that the States themselves save on fertilizer
subsidies? Number two, ...

MR. DEPUTY CHAIRMAN: Only one question, please.

SHRI SAKET GOKHALE: It is a part of this question, Sir. The hon. Minister talked
about DAP fertilizers. There is a massive shortage today of DAP fertilizers in India.
So, the question is: Is the PM-PRANAM Scheme affecting the availability of DAP
fertilizers? Basically, Sir, Union Government &1 fpa=T goie %\r, e | foha=r T %\r,
g H S AT ¢ |

SHRI JAGAT PRAKASH NADDA: Sir, this question pertains to the utility of the PM-
PRANAM Yojana. It is not related to the Budget. He can ask a separate question. |
will answer accordingly. Number two, there is a separate question on DAP. | will
answer that.

MR. DEPUTY CHAIRMAN: Now, Q. No. 77.
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New programmes for mental health awareness and care in the country

*77. SHRI RAVI CHANDRA VADDIRAJU: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Ministry has launched any new programmes to improve mental health
awareness and care across the country, particularly in rural and underserved areas;
(b) if so, the specific goals and timelines set for these programs and the budget
allocated for their implementation;

(c) the Ministry's approach for integrating mental health care into the primary
healthcare system; and

(d) whether there are plans to increase the availability of trained mental healthcare
professionals in public healthcare institutions and if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (c) The Government has launched a “National Tele Mental Health
Programme” (NTMHP) on 10th October, 2022, that would function as the digital arm
of the District Mental Health Programme to provide universal access to equitable,
accessible, affordable and quality mental health care through 24 x 7 tele-mental
health counselling services. For this, a toll-free number (14416) has been set up
across the country. Specific objectives of the Programme are:

(i)  To exponentially scale up the reach of mental health services to anybody who
reaches out, across India, any time, by setting up a 24x7 tele-mental health facility in
each of the States and UTs of the country.

(i)  To implement a full-fledged mental health service network that, in addition to
counselling, provides integrated medical and psychosocial interventions.

(iii) To extend services to vulnerable groups of the population and difficult to reach
populations. As on 22.11.2024, 36 States/ UTs have set up 53 Tele MANAS Cells.
Tele-MANAS services are available in 20 languages based on language opted by
States. More than 15,95,000 calls have been handled on the helpline number. Rs.
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120.98 crore, Rs. 133.73 crore and Rs. 90.00 crore has been allocated for National
Tele Mental Health Programme (NTMHP) for the year 2022-23, 2023-24 and 2024-25
respectively. The Government has launched Tele MANAS Mobile Application on World
Mental Health Day, i.e. 10th October, 2024. Tele-MANAS Mobile Application is a
comprehensive mobile platform that has been developed to provide support for
mental health issues ranging from well-being to mental disorders. The Government
has established a dedicated Tele-MANAS Cell at the Armed Forces Medical College
(AFMC), Pune to extend tele-mental health assistance and support to all Armed
Forces service personnel and their dependents, further enhancing the mental health
care services available to them. In addition to the above, the Government is also
taking steps to integrate mental healthcare services at primary healthcare level. The
Government has upgraded more than 1.73 lakh Sub Health Centres (SHCs) and
Primary Health Centres (PHCS) to AyushmanArogyaMandirs. Mental health services
have been added in the package of services under Comprehensive Primary Health
Care provided at these AyushmanArogyaMandirs.

The District Mental Health Programme (DMHP) is implemented under the National
Mental Health Programme in 767 districts of the country to detect, manage and treat
mental illness at District Hospitals. Facilities are also made available under DMHP at
the Community Health Centre(CHC) and Primary Health Centre(PHC) levels and
include outpatient services, assessment, counselling/ psycho-social interventions,
continuing care and support to persons with severe mental disorders, drugs,
outreach services, ambulance services etc.

(d) Under the Tertiary care component of NMHP, 25 Centres of Excellence have
been sanctioned to increase the intake of students in Post Graduate (PG)
departments in mental health specialities as well as to provide tertiary level treatment
facilities. The Government has also provided support to establish / strengthen 47 PG
Departments in mental health specialties in 19 Government Medical Colleges/
institutions.

For increasing the number of psychiatrists in the Country, Post Graduate
Medical Education Board (PGMEB) of National Medical Commission (NMC) has
issued the Minimum Standard of Requirements for Post-Graduate Courses - 2023
(PGMSR-2023) on 15.1.2024. For starting/ increase of seats in MD (Psychiatry), the
number of OPD has been brought down to 30 per day for annual intake of maximum 2
PG students with 20% increase for each additional seat. Similarly, the minimum beds
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required per unit for starting MD (Psychiatry) course with 2 seats, 3 seats and 5 seats

in a medical college is 8 beds, 12 beds and 20 beds respectively.

Under the National Health Mission, following types of incentives and honorarium are

provided for encouraging specialist doctors to practice in public healthcare institutions

in rural and remote areas of the country:

. Hard area allowance to specialist doctors for serving in rural and remote areas
and for their residential quarters so that they find it attractive to serve in public
health facilities in such areas.

. States are also allowed to offer negotiable salary to attract specialist including
flexibility in strategies such as “You Quote We Pay”.

. Non-Monetary incentives such as preferential admission in post graduate
courses for staff serving in difficult areas

. Multi-skilling of doctors is supported under NHM to overcome the shortage of
specialists.

The Government is also augmenting the availability of manpower to deliver
mental healthcare services in the underserved areas of the country by providing online
training courses to various categories of general healthcare medical and para medical
professionals through the Digital Academies, established since 2018, at the three
Central Mental Health Institutes namely National Institute of Mental Health and Neuro
Sciences, Bengaluru, LokopriyaGopinathBordoloi Regional Institute of Mental Health,
Tezpur, Assam, and Central Institute of Psychiatry, Ranchi. The total number of
professionals trained under Digital Academies are 42,488.

SHRI RAVI CHANDRA VADDIRAJU: Sir, could the hon. Minister explain the specific
strategies we were using to help people in our villages and small towns to overcome
the stigma around mental health? How are we training local health workers, like
ASHA workers, to provide sensitive and effective mental health support? We know
that mental health is a critical issue. Can you share how the allocated Budget will
make a real difference and States with highest mental health challenges will see the
most significant impact ?

S YATIRTE  STEE : SUGHIIT 9IS, I8l Sl 9 I81 11, § SHS gR H g
I o kel QRATST H, YRIOT TRATST H AFAD @R Bl SIHTA & (17 31Tdh
Tffaferi gt €1 WS A1 & RIS IR HiGR H SIFTodhar iR fafére framor
Tffaferi, Arfie we R & ey AMal B ggard 3R AAEIISD
EWIEY Y Ugel MYiRT gars Wl f[AaRa &1 Sl 81 GRS w@rey ffUer] g
BHIFT & 18 AFRTS W@eey [TeRT & Ay Al & Mfe WRey &g a1
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AHETII WY g DI XBR PR © 3R TSI HaT B b (oY Soll TRTHL! Bl
ft STINT B Bl A T TR § ) SHD FIRAT &1 3P WU BT Fawel
PR’ @t St 8 o g § mgffe s@wre § g wiex & g Sl fgediiy
G Bl &, I8 el 9 R1e TRed SRi%d W gl 8, g It 36 53t &,
G AT &b & b H1YJ T 767 AT H T8 HTH FARAT ST &1 ARIRT, ST A1
GYT B, T8 I P P R ST ARBRI b e 740 HFRID TIRY IRATHT b
AP Bletolol 3R URT & HIEH | HIFRID TR HAT¢ YT BI SI<h 3

2 UL : g=IdTe, Adbhs TeiHey!|

SHRI RAVI CHANDRA VADDIRAJU: Sir, technology is changing the way how we
access to health care. Are we using digital platforms like telemedicine to reach out to
people in remote areas who might not have easy access to mental health
professionals? Many families struggle to understand mental health. What steps are
we taking to help community health care workers help families support their loved
ones with care, compassion and proper understanding ?

1 ST UhIRT AT SUGHIULT HBIG Y, AR A1 311 511 7 9gd e Stare faan
gl SH AR R 9= ST FHS dTel] 919 §, 98 I8 8 fb 89 A A primary health
care I strengthen B BT I fhar Bl Primary health care Eall strengthen P B
%I'Q 1,73,000 3TYTHTA JRITY HfeRT I National Quality Assessment Standards
(NQAS) & |1 T B T2 &l BARI BIR g fh §H universal screening at the

age of 30 ﬁ, a1 39 universal screening ) dental, mental, diabetes, hypertension,

diseases related to renal, cancer 3R cervical cancer @1 early detection ?r GFFQTﬁI
Early detection Pl Hdcld Je 2 fb when a patient or a person comes for screening at
the Ayushman Arogya Mandir, if there is something which is uncommon or unusual, it
is taken care of by the ANMs, ASHA workers, and then, it is referred to the PHCs. If
it is not detected, then, it is referred to the CHCs. Then, it is referred to a district
hospital and then to a tertiary health care facility. Mass base H problematic UT high-
risk patients Tl detection g1 SITAT 81 399 detection H mental case ¥ 31T 8 3R S%
1 -1 BH SHD] 31T 9G BT YT B I B

X, s?ﬂfﬁ wider scale § o191 & %I'Q we have started a programme, which is
known as National Tele Mental Health Programme, on 10™ October 2022. Itis a digital
arm. JYg digital arm g 3R digital arm & %FQ ?ﬂTﬁ exponentially scale BT reach out
P & foTq, Hed 8o & folT 81X 24x7 tele mental health facility &1 ST %, 39 9Td
& %I'Q g¥ platform I ST fohaT T %\'I National Tele Mental Health Programme Ga
o] b 1 g1 H gl g8 Wt g1 A fb mental health assistance & forg 227
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November, 2024 & 3R we have set up 53 Tele-MANAS Cells. MANAS is Mentall
Health Assistance and Networking Across States. There are 53 centres.
Consultation is done in 20 regional languages so that wider scale H I8 AN I qg%r
b AR T AT &b HIETH W AN Bl 59 d1d bl STHBRNT el A | 3T & A1
T the Government has also launched MANAS Mobile application. MANAS app o
=g fear g1 with this, video consultation is also done. This has been done for
accessibility 3R accessibility & HTI-3T1T availability, affordability 91 &, T 8% Bl
SABT STANT B Ah| ST AT free toll number Bl 3T IFH! SIS HIFTY AR
3T IR H IA1gU1 I8 20 WINT3T | iAol BIdT &1 3! T oivdst & a1 7, 399
oSt H BiRYl H AP $9b IR H b AR I gar g1l We have got

counsellors who are Masters in Clinical Psychology and Social Work, MS

(Sociology), Bachelors of Psychology, etc. When they are not able to detect the
case, it is referred to the psychiatrist who is a senior consultant and a post-graduate
with psychiatric qualification like MD, DNB Diploma, etc. So, he is a highly qualified
person. | am talking about Tele-MANAS at these 53 centres with 20 languages, where
it is translated it into 20 languages for that consultation. SRIGHED @, we have got
Clinical Psychologists who are first or second class M.Phil. in Clinical Psychology,
Psychiatric Social Worker, Psychiatric Nurse with M.Sc. (Psychiatric Nursing). So,
these centres operate and | will say that this is a very revolutionary step because, with
these telecommunication and these tele-centres, 3+ L\R’I'c\iﬂ Eﬁ, SREJ WGH Tel
forerclt off, &9 SH®T Mt TR S BT YT R R 81 TS 24x7 I V&1 & 3R 89 39
T BRIGY ¢ T2 &, [P Iieg9 F SIIST I ST AT SABT SYAN] HY b |
qeiqy, § g8 A g1 =g fd approximately 15,95,000 calls have been handled by
the Helpline number. g IR | HART I& HeX I Y81 § at 53 centres.

SHRI TIRUCHI SIVA:  Mr. Deputy Chairman, Sir, | appreciate the Minister that Tele-
MANAS is connected in 20 regional languages. | would like to know from the Minister:
Has any assessment been done State-wise regarding the postpartum mental health
issue which prevails among women and the steps taken to address the shortage of
mental health beds in line with WHO recommendations ?

SHRI JAGAT PRAKASH NADDA: Sir, the assessment is a continuous process which
we are doing. This programme started in 2022 and accordingly, our various
organizations do the assessment, which is continuously done. But, at this point of
time, the assessment report has not come as yet.
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S IS RN Ufed : SUHHIULT HBIGd, U8 g &l gulce (9 &, O )
e H FaTe IS T B Regarding mental health, it is very critical especially for the
women in the rural areas. This needs to be addressed very carefully. What steps has

the Government taken to increase the number of mental health counsellors across the

country ? SUFHTIRT HEIST, T ST -3l JToTIRN & IR § gt V8 &, ST R
H 1 g9 W) B TET AT 31 919 SRl YRATST B AfResit b I Uieerwd el &, 7
Sb foIT BI-H U 19 &, BI-T U BIodod ©, T A1e09 J 59 Uleol=q Bl
AT ST Fehel 27

St SR "B AE : " SUSHMT ARG, § 3D JTE0H | AT Ae T 6l
AT ATET § IR § T8 A1 A1 S 89 q4) T - ifh g9 91 g gU Uiy 8
IR MY AT U9 &A1 H B X I &, $91e1¢ IS MBI HHI HidT et a1 Bl
TITAYE e 37T TN Gehd b A1 STR &1l DN | Al AT YA DA, AT 3Mqh &1 H
SATUIT b they are doing multi activities and multi training is going on. They are the
first contact between the people and the Health Department. ©H A A S ;;ﬁ*l <4
REE]] AE\TI They know all these things. 3ATUd &7 ) SATUAT] b not only this, there are
other things like tuberculosis, leprosy and other diseases. El%ﬁﬂa%ﬁ TN ff, CARRISE]
H PR FF B B H, BART Sl AT b4 &, 89 I A1EgH I G4 g1l Bl
HRIHT B ol U IRE I AR Sl YIS BT TR I 2 AT AN Sl 99~
el 8, S YW IR HieR &, g81 IR g7 G491 B WGk ¢+ 9 I8! &l |
G o 3T AGSHAM JRIY AfGR fAfSie Y 3R I FUIE B Y AU -39
TRUTST § ) S8 WR B 1 319 $v2 FTd=TT SITET |UIE $xAl, ST 8l R BT TRy
G 3R & IHH FEINT BHR Febdll But from the Health Ministry, | would like to
assure that the training is a continuous process and it is going on in all fields. dzg &H
&P P g1 I8 & ATfh SHBT ITISIH B 3R S TS & H1eH |, 4 S
HATTEIST BT oY of b | 8F Ig Y g1 AT b tertiary B HIR B Efe I, 918
g 21, TR ToTgR &1 Afsdhd gRece 81, 9T Il &1 Afsdhd sReeye &, 34
TAGHT BH AN A strengthen AT 81 FHERT & 3iex BT ddTfore! 3w R Wt Terel
g1 3P ATEIH | S (spy Sdrerd 8, 9 ST & J1emH | i 9@ O €1 9
HERT, Y1 3TLNDHRIG TS Sl =1 Sl Il 8, I bR § Sl 81 Byl fb Sl SR
BT BT U ©, I8 NTg¢ Y T Yiee ofdd gial &l

SN SUUTafa : e=IaTe, A HAT S FaTe U <ifer| el — 1. fi e g S

s, W R 99 STl 98iey, I8 9! 81 AecTdhiel Io T 81 IRBR A
g TR 41 131 81 59 JISTT & A%l B H Sl I I! AP B, I8 UReR
IR ufrferd w1fiYet @f gl IR R ufdieror ik fod ¢ %81 8, Jfhd ISR 7 3+
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IR & s ' H YRIER UeIaRl &1 Sl AT 94T ©, 98 42,488 Tl H FHSICT § (6
IE GIT BIH! B 8, T IRBR I bl ga1d b 5o+ HF AT BT R1 Ay 22
T4 Afeh YT B, TT 9P oIV ANBR hls (a2 AT Fol=T a1l ?

Nt S B TN : AR, B9 AN A A UTaR & U I8 SIfder & & b gv fefee
TITH TATIT B, RTad aread I 89 291 < I 21 BAR) IR & fh SATeT-9-Same]
TR | AT 1 ST et b IR 394 85 Ihardr 4t freT J81 2

MR. DEPUTY CHAIRMAN: Now, Q. No. 78
Utilizaion of funds under JSSK

*78. SHRIMATI SULATA DEO:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of allocation and utilization of funds under Janani Shishu Suraksha
Karyakram (JSSK), State/UT-wise including Odisha;

(b)total number of beneficiaries under the scheme, State/UT wise;

(c) whether Government has conducted any recent evaluation of the implementation
and effect of the scheme; and

(d) if so, the details thereof, if not, the reasons therefor ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) The details of allocation and utilization of funds under Janani Shishu Suraksha
Karyakram (JSSK), State/UT-wise including Odisha is placed at Annexure-l.

(b)  The total number of beneficiaries under the scheme, State/UT wise is placed
at Annexure-II.

(c) & (d) The Government assesses the implementation of JSSK under National

Health Mission (NHI\/I) by undertaking periodic Regional/State level review meetings,
field visits in various States/Union Territories (UTs) and Common Review Missions
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(CRMs). Further, Government of India has taken following steps for effective
implementation and strengthening of JSSK scheme;
o Communications through multiple channels with State Governments including
letters, videoconferencing, etc.
o Popularizing the Scheme through Information Education & Communication
(IEC) & Behaviour Change Communication (BCC) strategies including mass media
o Field level workers like ANMs, ASHAs and CHOs are promoting this
programme at the ground level through interpersonal communication
o A system of regular supportive supervisory visits to the states and districts to
monitor the implementation of JSSK has also been put in place.

Annexure-|

State/UT wise approval and expenditure for “Janani Shishu Suraksha Karyakram”
under NHM for the FY 2023-24(In lakhs)

S. State/UT JSSK- JSSK- JSSK- JSSK-Child
No. Maternal Maternal Child Health
Health Health Health
Approval Expenditure | Approval | Expenditure
1| Andaman and Nicobar 41 - 0.5] -
2 | Andhra Pradesh 8174.58 6579.04 378 377.5
3 | Arunachal Pradesh 1065.64 46.43 6.6 -
4 | Assam 10237.29 8278.09 | 1072.99 744.31
5 | Bihar 27094.59 10600.77 328.06 149.06
6 | Chandigarh 142.18 | - - -
7 | Chhattisgarh 2637.08 1757 .42 130 68.74
Dadra & Nagar Haveli
8 | and Daman& Diu 61.81 36.16 12.6 | -
Delhi 782 352.63 109 25.2
10 | Goa 121.6 97.56 10 7.31
11 | Gujarat 6982.43 12044.09 1200 2292.02
12 | Haryana 1702.64 2077.74 106.63 91.71
13 | Himachal Pradesh 728.85 631.08 | - -
14 | Jammu and Kashmir 3884.91 2026.75 541.34 220.6
15 | Jharkhand 10722.99 11355.83 550.39 813.13
16 | Karnataka 3936.14 2603.92 641.63 450.82
17 | Kerala 1376.78 1473.48 180.95 142.54
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18 | Ladakh 93.2 80.17 10 25.92
19 | Lakshadweep 8.93 12.76 8.38 12.78
20 | Madhya Pradesh 11280.62 8880.32 1300 1007.97
21 | Maharashtra 20684.13 11690.64 585.2 150.09
22 | Manipur 1038.01 289.14 42.6
23 | Meghalaya 1364.65 1472.98 131.5 134.89
24 | Mizoram 198.3 65.98 24.16
25 | Nagaland 530.73 424.35 32.5 3.2
26 | Odisha 6647.07 6638.45 501.62 521.73
27 | Puducherry 335.17 31.97 M
28 | Punjab 3764.37 3764.37 340 340
29 | Rajasthan 18411.02 15630.76 2449 1936.02
30 | Sikkim 120.98 112.83 9.1 20.8
31| Tamil Nadu 20528.44 8520.07 1812.7 768.04
32 | Telangana 6838.59 3555.19 210 593.6
33 | Tripura 954.01 837.67 71.73 34.31
34 | Uttar Pradesh 63175.73 16649.77 187.04 29.4
35 | Uttarakhand 1862.57 1095.29 29.98 42.77
36 | West Bengal 18778.11 14164.25 886.81 1163.04
Total 256270.1 153878 | 13912.01 12167.5
Note:

1. The above data is as per the available Financial Management Reports (FMRS) reported by the States/UTs and

are provisional.

2. Expenditure includes Expenditure against Central Release, Corresponding State share release & unspent

balances at the beginning of the year.
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Annexure-Il
State/UT wise beneficiaries benefitted under JSSK scheme for FY 2023-24
States/UTs Total number of Pregnant [Total number of Sick
Women benefitted under infants benefitted under
JSSK JSSK
All India 1,51,74,118 16,06,462
Andaman & Nicobar
lslands 5471 437
Andhra Pradesh 261001 43531
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States/UTs Total number of Pregnant Total number of Sick
Women benefitted under infants benefitted under
JSSK JSSK
Arunachal Pradesh 22734 938
Assam 869382 61332
Bihar 708846 45159
Chandigarh 36591 7932
Chhattisgarh 334711 42080
Delhi 236546 9807
Goa 29245 774
Gujarat 752872 120779
Haryana 436595 28256
Himachal Pradesh 142051 19951
Jammu and Kashmir 234207 50648
Jharkhand 479257 21644
Karnataka 583966 59755
Kerala 558415 30703
Ladakh 4637 922
Lakshadweep 627 47
Madhya Pradesh 166711 118472
Maharashtra 1254143 122307
Manipur 19479 2110
Meghalaya 146227 10622
Mizoram 9394 1763
Nagaland 12522 1116
Odisha 730828 72718
Puducherry 5543 1356
Punjab 456890 33784
Rajasthan 640801 110265
Sikkim 4661 1103
Tamil Nadu 849564 119011
Telangana 187430 6895
The Dadra and Nagar
Haveli and Daman and Diu 14063 7219
Tripura 43704 8718
Uttarakhand 266803 14260
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States/UTs Total number of Pregnant Total number of Sick
Women benefitted under infants benefitted under
JSSK JSSK

Uttar Pradesh 2660050 165791

West Bengal 1008151 264257

Data source: HMIS portal, MoHFW, Government of India

SHRIMATI SULATA DEQO: Sir, | would like to know from the hon. Minister the details
of allocation and utilization of funds under Janani Shishu Suraksha Karyakram (JSSK)
State-wise and Union Territory-wise including Odisha and the total number of
beneficiaries under the Scheme State-wise and Union Territory-wise, including
Odisha.

£ YIRS SUGHIILT H815d, 394 3T b Sl IRT &g &1 71 8, I foly
2023-24 ¥ g FRBR 7 A TR AR ITel TR &b {77 e 1,660 RIS DU fay
&1 3TSTAT DI TbR S FdTel GBI TAT 2, T IS H Y A1 TRy 3R 1ol WY
& oI T4 71.60 HRIS BUY faQ Y &

SHRIMATI SULATA DEO: Has the Government conducted recent evaluation of the
implementation and effect of the Scheme? If so, the details thereof and if not, the
reasons therefore?

S TR ST ;. SUHHIITT H8 1S, HIRT H AN Ud 1] GR&T Hebdli § GER oA
& foTU Soog= 1T U fohU 71U 81 39 <Tx SiT dfeges Ser+ 8, Hifvad g |, S99
IR 3 &1 RART FH1HT =6l 191G Jg IguTa ¥ sl 30 auf 3 83 wfererd &
RRTaC 31Ts ©, Siafd Ifead TR U= ST 42 TRTed &l B 3fTs &1 9IRd H 91 a9 4
B Y P gedi bl Jog &% H 75 UK &l B4 g5 &, Said diRgd RRmEe &% 58
Tfererd ¥ 3ffdres &1 WIRe H R3] 97 &% H 4 69 Ulrerd &1 RRTaT a1 &, Sdidh g9
Afege TR 4R 55 UiTerd o) PRI 3M1g &1 TSI Jg &% H 65 TR B B4l 315
g, Sl df¥ae TR 4R 51 Ufcrerd 9 A 31 81 89N §IRT 9gd 9N Sare iR giaemd
U BRI W FTId w9 A sl 5-10 Arell # AIg 9 uTd, R 9 & iR
TSI 9 SY H 98 BH! 31TS o

DR. V. SIVADASAN: Sir, the allocation under Janani Shishu Suraksha Karyakram for
Kerala is only Rs. 13.76 crores and for Maharashtra it is Rs. 260 crores. Kerala has
spent hundred per cent. For child health sector, allocation for Kerala is only Rs. 1.8
crore, but for Maharashtra it is Rs. 5 crores. Kerala has spent Rs. 1.42 crore, but
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Maharashtra has spent Rs. 1.05 crore. It means that their expenditure is below 25 per
cent. My question is whether the Government has any data as to how many deserving
women and children been kept out from the benefit. Do you have any idea to
increase the amount for this project, Janani Shishu Suraksha Karyakram? This is my
question.

SHRI JAGAT PRAKASH NADDA: Sir, | would like to make it clear that this programme
is need-based. The budget is not the issue. So, don’t compare Kerala with
Maharashtra. It is population-based. Every mother who has to deliver is taken care
of. | would like to say this on record. | would like to explain it to everybody because,
for general information, as we are public representatives, we should know...
..(Interruptions )...

MR. DEPUTY CHAIRMAN: Please. ... (Interruptions)..

SHRI JAGAT PRAKASH NADDA: We should know that the day a mother gets
conceived, from that very day, the ante-natal check-up starts and all vaccinations
needed before delivery are given to that mother. Three to four check-ups take place.
One check up is to be done by Gynaecologist. So, there are four check-ups. The
high-risk patients have to have three more check-ups before delivery. We also have
to understand that on 9" of every month, the district hospital has got the facility with
Gynaecologist to do free check-ups of the conceived mother. It is enunciated in the
programme. It is the responsibility of ASHA workers to, especially, differently treat the
high-risk patients as they need more check-ups and she has to ensure it. The
delivery is to be ensured in the institution. When delivery takes place, and if it is C-
section, then the free-of-cost stay is for seven days. If there is a complication to the
child, the stay is for ten days along with child. Transportation is given by the
Government of India. And, for coming back to home also, transportation is the
responsibility of the Government of India, Ministry of Health, along with the State
Government. So, no mother is left because of lack of funds. In Kerala also, it is
need-based. And, | can assure you that in Kerala also, every mother who has
conceived will be taken care of.

SHRI MUKUL BALKRISHNA WASNIK: Sir, | have some very alarming facts to place
before the House. The latest National Family Health Survey has estimated that about
one-third of children born in India are stunted, low in height for their age. About one-
third of children are also found to be under-weight for their age and two-thirds of
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children aged six to fifty nine months are found to be anaemic. About 52 per cent of
pregnant women and 57 per cent of non-pregnant women are found to be anaemic.
In view of this grave situation, | would urge upon the Government-- the hon. Minister
also happens to be the Leader of the House—whether it would take up these issues
of children who are stunted, underweight, low in height and anaemic on a mission
mode so that the issues are dealt with.

SHRI JAGAT PRAKASH NADDA: Sir, the Member, who is a very learned and a very
senior Member, has generalised it. In generalization, it becomes little
sensationalization also. If you wish, | will give you a separate statement on what the
situation is. But it is not so pessimistic. It is a very optimistic situation where | would
like to share with the House that many programmes are being undertaken.
Programme is undertaken in the name of POSHAN; programme is undertaken in the
name of Bal Suraksha Yojana, early detection, etc. All these things are going on and
all financial support is being given to the States for this. So | will not say that it is a
very gloomy situation, but it is not so pessimistic situation also. India has taken a very
good lead and my friend himself has told just now and gave you the figures that in
infant mortality rate, maternal mortality ratio, we are far better than the global
standards and we are doing well. So what | will say is that, yes, if you ask separately
about stunted children, | will give you the answer in that way. If you ask about the
anaemic children, we will give you the answer. But for all this, a very rigorous
campaign is going on in the Ministry of Health with the support of the State
Governments.

SHRI SANJEEV ARORA: Sir, | would like to ask a question from the hon. Minister.
Are there any plans to involve community-based organisations and local Government
bodies to monitor these schemes and make them more fruitful so that they reach out
to more people? | have seen from the answer that the utilization amount against the
sanctioned amount in many States is very less. So, maybe, people are not aware of
the scheme.

SHRI JAGAT PRAKASH NADDA: Sir, the involvement of local self-Government and
panchayat is there and the panchayat pradhan also sees to it that in the panchayat,
he has to form a committee for health, he has to form a committee for sanitation, he
has to form a committee for other things. Health is also a very important component.
They are involved. As far as the NGOs are concerned, most welcome, we are always
there to welcome them. But, yes, they are not there to monitor. They are there to
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support. The monitoring part is done by agencies and they are third-party agencies.
They are not part and parcel of the Health Ministry because that has to be done by
somebody else, a third-party. They tell us, you are wrong here or you need support
here and you have to reform yourself here or bring some improvements in it.

MR. DEPUTY CHAIRMAN: Now, Q. No. 79.

Proposal for setting up AIIMS in Kerala

*79. DR. JOHN BRITTAS:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the Minister of Health and Family Welfare had stated in
Rajya Sabha that Kerala is being considered for setting up an All-India Institute of
Medical Science (AIIMS);

(b) if so, the progress that has been made in setting up the AlIMS in Kerala and the
timelines thereof; and

(c) the details of the location that has been identified for setting up AlIMS in Kerala?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Under Pradhan MantriSwasthya Suraksha Yojana (PMSSY) All India
Institutes of Medical Sciences (AIII\/IS) are set up in different parts of the country in a
phased manner. Till date, establishment of 22 AIIMS have been sanctioned under the
Scheme.

Govt. of Kerala has identified and proposed four sites at following locations for
the establishment of AIIMS in the State: (i)Kinaloor in Kozhikode district (ii)
Kattakada Taluk in Thiruvananthapuram district (iii) Kottayam district (iv) Ernakulam
district. The proposal has not been approved in current phase of PMSSY.

Further, for strengthening and upgrading of tertiary healthcare facilities in
Kerala, under another component of PMSSY upgradation of following Government
Medical Colleges have been approved by way of construction of Super Specialty
Blocks (SSBs) on Centre-State cost sharing basis: (i) Trivandrum Medical College,

Contents Page t



[ 03 December, 2024 ] 55

Trivandrum (i) TD Medical College, Alappuzha (i) Kozhikode Medical College,
Kozhikode. In addition, SreeChitraTirunal Institute for Medical Sciences and
Technology (SCTIMST), Trivandrum has also been approved for upgradation by way
of construction of Super Specialty Block (SSB) on cost sharing basis between
Ministry of Health & Family Welfare and Department of Science and Technology,
Government of India.

DR. JOHN BRITTAS: Sir, yesterday was the hon. Minister’s birthday. The whole
House greeted him and the State of Kerala is in anticipation of a gift from hon.
Naddayi. Sir, the Minister indirectly indicated in the House that the dictum now is,
‘perform or perish’, and that is why Kerala is not considered. Sir, | would request
hon. Naddayi... (Interruptions )...

MR. DEPUTY CHAIRMAN: Please put your question. ... (/nterrupt/'ons)...

DR. JOHN BRITTAS: Sir, allow me to form it. He is such an ebullient and erudite
Minister. He should not depend on stale and bureaucratic statement which he gets.
Sir, he is saying that four locations in Kerala are identified for setting up of All India
Institute of Medical Sciences and he has not made up his mind yet. That is the
answer. Sir, the Central Government asked the State Government to identify one
location. In 2017, the State Government wrote to the Union Government saying that
the AIIMS be set up at Kinaloor in Kozhikode and still he is going, | would say, behind
2017.

MR. DEPUTY CHAIRMAN: Thank you for your question.

DR. JOHN BRITTAS: Sir, four months back, he categorically assured this House that
it is under active consideration of the Government and soon an announcement will
come. That was his answer. My question to him is whether he would impress upon
his colleague, the Finance Minister, to announce an All India Institute of Medical
Sciences in the coming Budget.

SHRI JAGAT PRAKASH NADDA: Sir, | am seized of the matter.

DR. JOHN BRITTAS: Sir, what is the answer?

MR. DEPUTY CHAIRMAN: He has already replied, ‘he is seized of the matter’.
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DR. JOHN BRITTAS: Thank you, Sir.
MR. DEPUTY CHAIRMAN: Now, second supplementary, Dr. John Brittas.

DR. JOHN BRITTAS: He is a man of words, as hon. Chairman said yesterday. Sir,
the new NMC guidelines mandates -- He has been talking about the medical
colleges. — hundred MBBS seats per ten lakh population, which is detrimental to
Southern States. It is true that that order has been frozen for a year. Doesn’t he
think that such an order will hamper the growth of medical education in this country ?
SHRI JAGAT PRAKASH NADDA: This does not pertain to this question. So, | will
answer separately on that.

MR. DEPUTY CHAIRMAN: Now, Prof. Manoj Kumar Jha.

W . HAS PAR HT : YhAT, A SUGHIILT HEICd| 991 Agd WA © - fier
ATEd BT AT, W1 A He ] FdTel 3R AHT AT @y H31 il g7 d8q g
gS, SId SMLATHIAT &GN H 3TI g+ 372 ARlch F ATl AT Ueh IS © b 377
ITDT AFGT T1 ST, I8 A 3741 I8 B Bl TR, 31 Y AiHe! 994 &l |
DI AHTA & ST A AT gl TR AFIY WRey 731 off [dgR 9 95 a1fe® &
9 IR SAD H, T81 DI S AEIE] &, 98 319 3R I A1 981 A el TR T uga
qTel T 984 &, d81 TR &I Saegdhdl 5| &1 A1 ¥Ry H3] Sil, Bt HrHierdt
P QU gD H, S8l Hewdl 1 b oY SHIF 9 &1 A1 JATHR fHhar o1, =1 I8
foaRTeN= X271, as a return gift for his birthday ?

2t S 9B AL : FeIey, 3nft-andt TerHET St SR Y 9 3R S M 98 U All
India Institute of Medical Sciences &1 ¥ goi= fba g1 IR 48R &1 37 A S ©
3R § ) 39 A A gl uRFRA g, 98 [epa beT gal salrdT o1l a8 Rt S<R
fSeN B & Pex TS B, dfoh a8 e a1l DT W HeX B, Tief §91el Bl )
BT B 3R T8 Tl BT W hex B dTell 21 T8 VAT All India Institute of Medical
Sciences ITIT 51T ¥&T B

DR. FAUZIA KHAN: Sir, given the rise in attacks on healthcare workers across the
nation, could the Minister elaborate on the specific strategies being implemented to
bolster security across AlIMS institutions all over the nation?
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SHRI JAGAT PRAKASH NADDA: Sir, this question does not pertain to the main
question itself but it is a very important question. | think this needs a very elaborate
discussion. But, yes, Government of India is very sensitive about it.

MR. DEPUTY CHAIRMAN: Now, Shri Neeraj Dangi.

SHRI NEERAJ DANGI: Hon. Deputy Chairman, Sir, | would like to know from the
hon. Minister: What is the Government doing to address the shortage of specialist
doctors and trained medical staff across all the AlIMS hospitals and also why has the
Government failed to procure new medical devices for AlIMS hospitals leading to long
waiting periods for patients seeking tests and treatment?

SHRI JAGAT PRAKASH NADDA: This is a general question. | can’t answer. Now,
there are 22 All India Institute of Medical Sciences. Now, you are talking about which
All India Institute of Medical Sciences where the medical equipment is not there? |
would like to say one thing more and | would like to sensitize everybody about it.

| would like to sensitize everybody about it. When we talk about All India Institute of
Medical Sciences, we are not opening a district hospital. It is a hospital of national
importance and an Institute of Excellence. | would like to share that All India Institute
of Medical Sciences in Delhi came into existence in 1960s. But, All India Institute of
Medical Sciences became a reputed institution in 1980s. It took twenty years to
establish faculty, a department and forming departments after departments. There
were only 10 to 15 departments at that point of time. Slowly, in 80’s, there were more
than 30 departments and now there are more than seventy five plus departments and
specializations. So, what is the purpose behind establishing All India Institute of
Medical Sciences? The purpose is that if we have opened an All India Institute of
Medical Sciences in Bhubaneswar, the patient should not come to Delhi, he should
be taken care at Bhubaneswar, at Raipur, at Gorakhpur. So, we have to develop
standards, and developing standards and faculties take time. Sir, we are not diluting
the brand of All India Institute of Medical Sciences. | would like to share with
everybody that we have interviews, we call for interviews. The process goes on. If we
call twenty of them, we find none found fit, so we go for re-interview. But, we do not
compromise and dilute the standard of All India Institute of Medical Sciences. | would

like to say that. SATTY ATST TAT HIRTH 27T, HIfh Yo SRESYC Bl 'S BIF H 10-20
AT o 8, hec 1ol 9914 H 9 V1T 81 darfelel & dlfl &l T 8, S fofv
ST THUTSS B! ATMRY, SHHT SIS BIFT AMRY, SAH!T S BHY =1f2U,
ITD! AR VoSl Bl g5 2, SR oiiedl ¥l 88 © - all these things have to
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be taken into consideration. So, we are not compromising on the standards of it. As
far as equipments are concerned, Zbﬁ‘s(' i equipment IS 9% dXIb A TP 8] ¥&T &

| am personally monitoring it and seeing it. If you will talk about any particular All India
Institute of Medical Sciences, | will give you the answer. But, yes, we are taking care.
If there is a need for any equipment, it will be there and there will also be a person to
take care of that. | would like to say that.

MR. DEPUTY CHAIRMAN: Q. No. 80
Fewer beds in hospitals

*80. SHRIMATI SAGARIKA GHOSE:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether there are less number of beds per lakh population in the hospitals of the
country;

(b) the steps taken by Government to increase the number of beds in hospitals in the
country;

(c) the number of hospital beds added since the COVID-19 pandemic;
(d) the number of beds per 1,000 population, State-wise; and
(e) the number of beds that would be added by 20297

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA): (a) to (e) A Statement is laid on the Table of the House.

Statement

(a) to (e) As per IPHS norms, Primary Health Centre (PHC) with 6 indoor/
observation beds is to be established to cover 20,000 to 30,000 population,
Community Health Centres (CHC) with 30 beds to cover population of 80,000-
1,20,000, Sub-District Hospitals with 31-100 beds to cover population of 1,00,000 -
5,00,000 and District Hospital with 101-500 beds to cover population upto
30,00,000.Indian Public Health Standards (IPHS 2022) recommend provision of 1 bed
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per 1000 population. Health Dynamics of India 2022-23 report, which is published
based on the data reported by States/Union Territories (UTs), states that there are
8,18,661 beds at PHC, CHC, Sub District Hospital, District Hospital and Medical
Colleges in India as on 31.03.2023. The State/Union Territories (UTs) wise details of
beds available is provided as Annexure. Public Health and Hospitals are state
subjects. However, the Government has provided substantial support for
strengthening of Healthcare infrastructure in India. The details of the schemes is as
under:

° National Health Mission (NHM): Government of India has provided
administrative approvals of Rs 5,293.35 Cr in FY 2021-22, Rs 5,435.82 Cr in FY 2022~
23 and Rs 6,263.07 Cr in FY 2023-24, to the States/Union Territories (UTs) for
upgradation and construction of Infrastructure.

° Pradhan MantriAyushman Bharat Health Infrastructure Mission (PM-ABHIM):
Under the Central Sponsored Scheme (CSS) components of the scheme, support
for 100 and 50-bedded Critical Care Hospital Blocks (CCBs) at district hospitals or
medical colleges for an amount of Rs.11614.71 Crore have been accorded to
States/UTs for FY 2021-22 to 2024-25 for setting up of 395 CCBs. Under Central
Sector component of PM-ABHIM, 150 bedded Critical Care Blocks are envisaged to
be established in 12 AlIMS and Institute of National Importance (INIs).

o ECRP-Il:"India Covid-19 Emergency Response and Health Systems
Preparedness Package-IlI" (ECRP-II) provided support for an amount of Rs.23,123
Crore for the F.Y. 2021-22. Under ECRP-II to respond to the bed availability during
Covid-19 pandemic, the following sanctions were given to theStates/UTs to improve
bed availability in Public Sector Hospitals including Medical Colleges. The details are
as under:

> Total 37,834 ICU beds inclusive of 9,873 Paediatric ICU Beds, 7,008 Paediatric
High Dependency Unit (HDU) Beds, 20,953 Adult ICU Beds in Medical Colleges,
District Hospitals and Sub-Divisional Hospitals.

> Additional 124,859 beds at the existing CHCs, PHCs and Sub Health Centres
(6-20 bedded units); 19,337 Oxygen supported Paediatric beds; Field hospitals (50-
100 bedded units) with 20,102 Beds.

> 26 Critical Care Blocks (CCBs) (50 bedded) in Hilly States in the Hilly and
North Eastern State/UTs.
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) Pradhan MantriSwasthya Suraksha Yojana (PMSSY): Under the Pradhan
MantriSwasthya Suraksha Yojana (PMSSY), there is a provision for upgradation of
existing Government Medical Colleges/Institutions (GMClIs) by way of setting up of
Super Specialty Blocks (SSB)/Trauma Centres. So far, 75 such projects have been
approved under the Scheme. Further, establishment of 22 new All India Institute of
Medical Sciences (AlIMS) has been approved under the Scheme.

o Under Centrally Sponsored Scheme for ‘Establishment of new Medical
Colleges attached with existing district/referral hospitals’, a total of 157 Medical
Colleges have been approved in the country.

° Further, under AYUSH system of medicine, 62,670 beds are available in the
country.

These measures has improved the overall Public Health infrastructure in the country,
including the number of beds for accessible and affordable quality healthcare.

Annexure

NUMBER OF BEDS AT PHC, CHC, SDH, DH & MEDICAL COLLEGES IN INDIA
(Rural + Urban)

(As on 31st March 2023)
HOSPITAL HOSPITAL | COLLEGE

1 | Andhra Pradesh 8712 | 6400 5400 2600 12583
2 | Arunachal Pradesh | 397 594 N App 1151 350

3 | Assam 3166 | 6218 844 3677 9343
4 | Bihar 5506 | 8039 2459 4575 7251

5 | Chhattisgarh 5015 | 6726 629 3542 4458
6 | Goa 183 210 253 600 1342
7 | Gujarat 9422 | 11167 4492 3257 17899
8 | Haryana 2183 | 3079 1581 3647 3660
9 | Himachal Pradesh | 1005 969 3665 1924 2632
10 | Jharkhand 1229 | 3647 534 3215 2900
11 | Karnataka 15112 | 6500 14530 6174 13712
12 | Kerala 5727 | 6371 8347 15113 7175
13 | Madhya Pradesh 8640 | 10590 9721 16650 5850
14 | Maharashtra 18276 | 15004 7903 4108 16998
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15 | Manipur 420 365 10 551 1449
16 | Meghalaya 1127 867 40 1960 594
17 | Mizoram 655 240 70 903 500
18 | Nagaland 706 325 N App 1017 N App
19 | Odisha 1501 6290 1946 7288 9291
20 | Punjab 1688 371 2509 3931 3160
21 | Rajasthan 13866 | 23820 2500 9474 17131
22 | Sikkim 257 28 N App 400 N App
23 | Tamil Nadu 10025 | 12582 21978 7695 29888
24 | Telangana 4662 | 3320 5400 2270 5960
25 | Tripura 918 630 900 1260 727
26 | Uttarakhand 211 1699 2035 1511 1850
27 | Uttar Pradesh 13548 | 26157 N App 22812 14726
28 | West Bengal 7640 | 11205 13110 7599 25086
29 Alndaman & 230 210 N App 220 700
Nicobar Islands
30 | Chandigarh 23 120 100 527 3096
Dadra & Nagar
31 | Haveli and Daman 177 132 100 240 589
& Diu
32 | Delhi 12 N App 431 9789 12060
33 Jammu. & 3955 | 2769 N App 1862 5420
Kashmir
34 | Ladakh 320 190 N App 370 N App
35 | Lakshadweep 40 Q90 /70 50 N App
36 | Puducherry 185 120 N App 1853 2794
All India/Total
Note: N App - Not
Applicable

SHRIMATI SAGARIKA GHOSE: Mr. Deputy Chairman, Sir, | would like to tell the hon.
Minister, there have been reports that there exists a nexus between middlemen and

hospitals run by the Central Government such as AlIMS, Delhi and Safdarjung
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Hospital when it comes to hospital beds and patients are being charged Rs. 25,000 to
Rs. 50,000 to book beds. Are these reports true and what steps are being taken by
the Government to eradicate these hospital middlemen and brokers?

N YAORE SEd : GBSy, IR Wt Bls ) Rrerad omelt 8, I ONGR &l v I
VI AN & SR [Tad w0 9 dRAs & Sl g1 79T Gt 7 3t favaxt &f
TR 6 IR H S UBT 2, IHB Hae H H TP HAIEH | Y U DI o1 AT b
2013 TP TR S H fIwRT &) dweur R 6,28,708 &ff, STafdh 2014 I AABR 2023 I
AR 9GN3, N5 AlG] Sff & -gcd ¥ {9l &1 61 9g 7 8,18,661 B T8 ©
T 1 10 ATl H [IRIRT BT HRTH 1,90,000 BT ghg T ©1 ORI DI Bl b3l 61
21 3R $9 RE Bl DI 59 © AR IHD! FAR AR 11 ST, ol &9 Fieda wy
I AP HUR HRATS BT

SHRIMATI SAGARIKA GHOSE: Will the hon. Minister kindly tell us what percentage of
funding of the PM Ayushman Bharat scheme has been earmarked to boost
Government hospital infrastructure in the financial year 2024-25 and how much
funding has been provided to improve the infrastructure in the past five years?

SHRI JAGAT PRAKASH NADDA: Are you asking about PM-ABHIM or PM-JAY ?
SHRIMATI SAGARIKA GHOSE: No, | am asking about the funding provided under PM
Ayushman Bharat scheme for development of infrastructure of Government
hospitals ?

SHRI JAGAT PRAKASH NADDA: Sir, it is a separate question. It is not related to this
because she has asked about the situation of beds and my colleague has given a very
exhaustive answer to this. As far as infrastructure is concerned, it is like this that there
are various components in health departments for improving infrastructure. For
example, there is improvement of infrastructure under the project called as PM-
ABHIM. Now, in PM-ABHIM, 64,000 crore rupees have been allocated for the period
of four years, 2021 to 2025. And, in this, funds are being spent on various projects --
for Arogya Mandir, for PHCs, for CHCs, for district hospitals, for strengthening district
hospitals. The same way, there is a program which is taken under the National
Health Mission. Now, under the National Health Mission, programs are taken and
infrastructure is also taken care of. So, there are various components for it and, in

that, it is taken care of. Wwiﬁﬁ?ﬂﬁqg, T8 % T & HaNST Bl WhiF
%\', o eH ST < ey Bl fIar dxd %I Twelve crore thirty-six lakh families, to
say, 55 crore people have been given health coverage of 5 lakh rupees per year.
And, another scheme is Pradhan Mantri Jan Arogya Yojana. For that, every citizen of
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any caste, religion, of any economic background, above the age of 70, till he breathes
his last or she breathes her last, will get health coverage of 5 lakh rupees per year.
But, | am sorry to say that Governments of West Bengal and Delhi are not utilizing this
service. But, we are ready for it. The day good sense prevails, the Government of
India will be there to help the people of West Bengal and Delhi.

SNt Ul : A1 ST AR S SN, SMUBT AT | ....(FGH)... Nothing is going
on record. ...(Interruptions)...

Mt R 9 : STFUTYFT S, H 3MUP AITH | T TR HAT S | ST
TS g b VDY BT Sl G &, 98 ITRIES 3R JITe] IR U8l & Jof Gl d
ST BT STl HRAT 31 T81 Aol Bl Wl |l 98d 9¢ I8 8, oTdd BRI 981 IR
UPh-Th T8 TP g 7 (el & BRUT A Ae™ § IT SHROIG] URATH X&d &1 1
TRBR FHI TRT & foIv FST &) T & MR TR 9S AR Sided 6l AT Bl
g™ &I fhd Ao R fooR &= I8 87 Ife 8, 1 STeT doisge) &IRT &1 8 3R
afe =&, T w2

$ S TBTE AT : W, IS UD el WA 2| A1 e+ T, R TH3
& IR H DBl TR, RITDHL DI WU Y 4T ST 15 AT §U & 3R ST BRI
dIcT H 954 BT B (a1l TR, VB - AN STRIES AR ATHITH & gelhl H
& dTel ANl Bl S 99 H 9gd g1 ANEH QAT 81 ¥R, AN Il o€ Bl
T2, T B I SR Bl

DR. FAUZIA KHAN: Sir, | would like to ask an important question dealing with
oxygen-supported beds. In 2020, after the pandemic, the number of these beds was
suddenly raised to a very large scale -- from 62,458 in April 2020, to 5,15,000 by
February 2024. Sir, but with all the new equipments that were purchased at that time
in emergency, | feel that no budget has been provided for maintenance and
sustainability of this expanded infrastructure.

MR. DEPUTY CHAIRMAN: Please put your question.
DR. FAUZIA KHAN: This is still lying, in many places, unused. So, will there be a
special budget for repair, maintenance, sustainability of hospital beds as well as

ambulances, for which they don't have drivers, and that is why ambulances are
standing in one place and not being used.
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SHRI JAGAT PRAKASH NADDA:  Mr. Deputy Chairman, Sir, through you, | would like
to enlighten the hon. Member that T & SR qiuH HIR B WU & d&d the
funding was done. That was done by the Government of India. It was a one-time
grant which was given. The maintenance part is with the State Government. But
there are other schemes also where we take care of all these things. We have got in
NHM, the Programme Implementation Plan. So, the States have to come forward
with their plans and programmes where they need to restructure and strengthen their
on-going programmes, and, accordingly, the Government of India takes care. But it
is the State Governments which have to maintain and see it. We will be always there
to help.

Nt IUUTT : 39 a7l TR T B TeiHex] W3 MU 8| e IR JRRT JeiiHes)
YT 1T Hoiid 3RTST ST &7 B

SHRI SANJEEV ARORA: Sir, to increase the number of beds, we need medical
professionals, paramedics and other supporting staff, which | understand is in
shortage as of now. Especially, some AlIIMS are also not working because of
shortage of staff. What steps is the Government taking to fill in these gaps?

SHRI JAGAT PRAKASH NADDA: Sir, | do not have the exact figures, but | would like
to share with the hon. Member that from 56,000 UG seats which were there earlier,
now we have got more than 1,50,000 medical seats, subject to correction because |
do not have the figures at this point of time. In the same way, some 300+ medical
colleges have come into existence in the past 10 years under the dynamic leadership
of Prime Minister, Shri Narendra Modi. U& 98d ! BT oS s ol I8 I 98
T A 5P AT dIH AT, SAB] IR aaﬁ T B fhar T %\rl Earlier, there were six
All India Institute of Medical Sciences.  Now, we have got 22 All India Institute of
Medical Sciences. sﬂ@( EISI T AT BT FhdT 87 So, we are trying our level best.
Figures are subject to correction, Aroraji, Hifp I8 AR I {\’ﬁ questions H %\r,
AT 31T AHY B BT DI aolg H IHDI (BT JlRhdl BT, olfdh approximately
ESKI ﬁ, 100+ percentage of seats have been increased. ©H Sidey dI U1 3 B
T2 & AR PN AR B B fh STeT A STeT STaed 31v|

MR. DEPUTY CHAIRMAN: Question No. 81.
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Funds released to Regional Cancer Centres

*81. SHRI M. SHANMUGAM:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) the year-wise and Centre-wise details of funds released to Regional Cancer
Centres under Health Minister's Cancer Patient Fund (HMCPF) and other schemes
for the last three years;

(b)whether any public awareness campaign is launched for prevention and early
treatment of cancer so that many patients can be cured timely, if so, the details
thereof; and

(c) whether any steps have been taken for ensuring availability of cancer treatment
medicines including procedures at reasonable price, affordable to common people, if
so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA):(a) to (c) A Statement is laid on the Table of the House.

Statement

(a) The Ministry of Health and Family Welfare provides one-time financial assistance
upto Rs.15 lakh for treatment of poor patients living below threshold poverty line and
suffering from cancer through Health Minister’s Cancer Patient Fund (HMCPF) which
is a component of the Umbrella Scheme of RashtriyaArogyaNidhi (RAN). The financial
assistance is provided for treatment of the patients at Regional Cancer Centres
(RCCs) / Tertiary Care Cancer Centres (TCCC), State Cancer Institutes (SCI) and
other Government hospitals/institutes having cancer treatment facilities.

The year-wise and Centre-wise details of funds released for the treatment of
poor patients to Regional Cancer Centres under HMCPF component of the Umbrella
Scheme of RAN are at Annexure- /.

The Central Government also implements the Strengthening of Tertiary Cancer
Care Centers Facilities Scheme under National Programme for Prevention and Control
of Non-Communicable Diseases in order to enhance the facilities for cancer care at
tertiary level. Under this scheme, 19 State Cancer Institutes (SCls) and 20 Tertiary
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Cancer Care Centers (TCCCs) have been approved. The status of funds released
during the last three years is at Annexure- /1.

(b)  Measures taken by Government to create awareness are as follows:

The Department of Health and Family Welfare, Government of India, provides
technical and financial support to the States and Union Territories under the National
Programme for Prevention and Control of Non Communicable Diseases (NP-NCD)
as part of National Health Mission (NHM). The programme focusses on
strengthening infrastructure, human resource development, early diagnosis, referral
to an appropriate level of healthcare facility for treatment and management and health
promotion and awareness generation for prevention, of Non-Communicable Diseases
(NCDs) including three common cancer (breast cancer, cervical cancer and oral
cancer ).

A population-based initiative for screening, management and prevention of
common NCDs including three common cancer (breast cancer, cervical cancer and
oral cancer) has been rolled out as a part of comprehensive Primary Health Care in
the country under NHM. Screening of these common NCDs is an integral part of
service delivery. Further initiatives for increasing public awareness about NCDs
including cancer and for promotion of healthy lifestyle include observation of National
Cancer Awareness day, use of print, electronic and social media for continued
community awareness. NP-NCD gives financial support under NHM for awareness
generation activities for non-communicable diseases to be undertaken by the
States/UTs as per their Programme Implementation Plans (PIPs).

Healthy eating is promoted through Eat Right India movement of Food Safety
and Standards Authority of India (FSSAI). Fit India movement is implemented by
Ministry of Youth Affairs and Sports, and various Yoga related activities are carried out
by Ministry of AYUSH.

(c) National Pharmaceutical Pricing Authority (NPPA) fixes the ceiling price of the
scheduled medicines specified in the first schedule of the Drugs (Price Control)
Order, 2013. All manufacturers of scheduled medicines (branded or generic) have to
sell their products within the ceiling price (plus applicable Goods and Services Tax)
fixed by the NPPA. Further, as per the provisions of DPCO, 2013, the ceiling prices of
scheduled medicines are revised annually on the basis of Wholesale Price Index
(WPI). In case of non-scheduled formulations, a manufacturer is at the liberty to fix
the maximum retail price of a non-scheduled formulation, branded or generic,
launched by it. However, as per the provisions of the DPCO, 2013, the manufacturers
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of non-scheduled formulations are not allowed to increase the maximum retail price of
such formulations by more than 10% per annum.

NPPA has fixed the ceiling prices of 131 anti-cancer scheduled formulations
included in Schedule | of DPCO, 2013 under National List of Essential Medicines
(NLEM) 2015 and 2022, out of which ceiling prices of 120 formulations are fixed under
NLEM 2022 (including newly added formulations like Bendamustine hydrochloride
Injection 100mg, Lenalidomide Capsule 25mg and 5mg, etc.). This has resulted in the
reduction of around 21.06% from the existing ceiling price under NLEM 2015, leading
to annual savings of around Rs. 294.34 Crore to the patients.

NPPA has also fixed retail price of 28 Anti-Cancer formulations as on
28.11.2024 that are applicable to the applicant manufacturing and marketing
company.

Further, NPPA vide order S.O. 1041 (E) dated 27th February, 2019 put a cap
of 30% Trade Margin on 42 selected non-scheduled anti-cancer medicines under
“Trade Margin Rationalization” approach. By this approach, the Maximum Retail Price
(MRP) of 526 brands of these medicines were reduced by up to 90%. This resulted
in annual savings of around Rs. 984 Crore to the patients.

Also, Department of Revenue, Ministry of Finance has reduced the Customs
Duty to Nil and GST rates from 12% to 5% for the three anti-cancer drugs namely,
TrastuzumabDeruxtecan, Osimertinib, and Durvalumab vide Notification 30/2024
dated 23.07.2024 (Sr. No Il (iv)) and Notification no. 05/2024 dated 08.10.2024
respectively. Accordingly, OM dated 28.10.2024 has been issued by NPPA directing
companies to reduce MRP on account of reduction in GST rates and exemption from
Custom Duties to pass on the benefit of reduced taxes and duties to consumers.

As per the Para 20 of DPCO, 2013, NPPA also monitors the MRPs of all the
non-scheduled formulations including anti-cancer formulations so as to ensure that
no manufacturer increases the MRP of a drug by more than 10% of the MRP during
the preceding 12 months. Instances of overcharging are dealt with by NPPA under the
relevant provisions of DPCO, 2013.

All price notifications for the formulations of which prices have been fixed by
NPPA are available on NPPA web-site www.nppaindia.nic.in.

Further, treatment for cancer is also provided under Ayushman Bharat Pradhan
Mantri Jan ArogyaYojana (AB PM-JAY). Under AB PM-JAY, cancer-related
treatment is provided under three heads Oncology — Medical, Surgical and
Radiation. The number of treatment packages and procedures for treatment of
Cancer in the national Health Benefit Package (HBP) is as follows:
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Sl. No. | Speciality No. of packages No. of procedures
1. Medical Oncology 76 288

2. Radiation Oncology 20 53

3. Surgical Oncology 81 166

4. Palliative Medicine 42 42

Affordable Medicines and Reliable Implants for Treatment (AMRIT), a novel
initiative launched by the Ministry of Health & Family Welfare aims to provide

affordable medicines for treatment of cancer, cardio vascular and other diseases.

Presently, there are 217 AMRIT Pharmacies spread across 29 States/Union
Territories, selling more than 5200 drugs for cardiovascular, cancer, diabetes, stents,
implants, surgical disposables, and other consumables, including 289 Oncology

drugs at a significant discount of up to 50% on market rates.

As on 15th November 2024, total 559 Lakh patients have benefitted from AMRIT
Pharmacies with a savings of Rs. 6,064 Crores thereby reducing their out of pocket

expenditure.

Annexure- |
Sl. Regional Cancer Centre 2021-22 | 2022-23 | 2023-24 | 2024-
No. 25%
1. Chittaranjan National Cancer - 1 0.80 -
Institute, Kolkata, West Bengal
2. Dr. B.R.A. Indian Rotary Cancer 178 Q90 144.04 32.43
Institute, (AIIMS), New Delhi
3. Post Graduate Institute of Medical - 24.10 15 -
Education & Research
(PGIMER), Chandigarh
4. Sher-I-  Kashmir Institute  of 31 - - -
Medical Sciences, Soura, Srinagar
5. Regional Cancer Centre, 2 - - -
Thiruvananthapuram, Kerala
6. MNJ  Institute of  Oncology, - - Q.65 -
Hyderabad, Andhra Pradesh
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Trust & Research Institute (RCC),
Bikaner, Rajasthan

Tata Memorial Hospital, Mumbai, 101 - - -
Maharashtra
8. Acharya Tulsi Regional Cancer | 3.75 - - -

*As on 28.11.2024

(in Rs. Lakh)

Annexure - Il

Statement Showing Balance Amount Payable under TCCC Scheme of NP-NCD (erstwhile NPCDCS)
(Rsin
Crore)
S State Name of SCI/ Amount Centr | 2021 | 2022- | 2023- [2024-| Total
No. the TCCC |recommend- | al -22 23 24 25 | amount
Institute ded by Shar released
Standing e since
Committee 2014-15
Guwahati
Medical
1 Assam College &
Hospital, 107.9
Guwahati SCI | 119.9 1 15.5675 96.5
Kurnool
) Andhra Medical
Pradesh College,
Kurnool SCl 120 72 54
Indira
Gandhi
3 Bihar Instit.ute of
Medical
Sciences,
Patna SCl | 120 72 35.9627 69.0227
Chhattisgar
h Institute of
4 |Chhattisgarh | Medical
Sciences,
Bilaspur SCI | 115.2 69.12 51.8377
5 Delhi | -ORNayaK
Hospital TCCC| 39.82 39.82 8.8448 38.7148
Goa
6 Goa Medical
College, TCCC| 45 27 20.25
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Panaji

Gujarat

Guijarat
Cancer
Research
Institute,
Ahmedabad

SCl

120

72

4.5

72

Himachal
Pradesh

Indira
Gandhi
Medical
College,
Shimla

TCCC

45

40.5

25.63

40.5

Shri Lal
Bahadur
Shastri
Medical
College,
Mandi

TCCC

45

40.5

29.6362

10

Haryana

Civil
Hospital,
Ambala
Cantt

TCCC

45

27

6.75

27

1

12

Jammu &
Kashmir

Sher-i-
Kashmir
Institute of
Medical
Sciences,
Srinagar

SCl

120

108

27.00

74.25

Government
Medical
College,
Jammu

SCl

104

93.6

70.2028

13

Jharkhand

Rajendra
Institute of
Medical
Sciences,
Ranchi

SClI

51

30.6

22.95

14

15

Karnataka

Kidwai
Memorial
Institute of
Oncology
(RCC),
Bengaluru

SClI

120

72

67.5

Mandya
Institute of

TCCC

45

27

17.257
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Medical
Sciences,
Mandya

16

17

Kerala

Governmen
t Medical
College,
Kozhikode

TCCC

44.5

26.7

1.67

26.7

Regional
Cancer
Centre,
Thiruvanant
hapuram

SCl

102.35

61.41

14.453

61.41

18

Mizoram

Civil
Hospital,
Aizawl

TCCC

44.27

39.8
43

15.203

39.843

19

20

21

Maharashtra

Rashtrasant
Tukdoji
Regional
Cancer
Hospital &
Research
Centre,
Nagpur

TCCC

44.991

26.99
46

6.818

26.9946

Governmen
t Medical
College,
Aurangaba
d

SCl

96.7

58.02

14.505

58.02

Vivekanand
Foundation
&
Research
Centre,
Latur

TCCC

45

27

6.741

27

22

23

Madhya
Pradesh

Netaji
Subhas
Chandra
Bose
Medical
College,
Jabalpur

SClI

120

72

54.001

G.R.
Medical
College,

TCCC

42

25.2

18.9
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Gwalior

24

Nagaland

District
Hospital,
Kohima

TCCC

43.5

39.15

19.4

32.63

25

Odisha

Acharya
Harihar
Regional
Cancer
Centre,
Cuttack

SClI

79.62

47.7
72

11.943

47.772

26

27

Punjab

Governmen
t Medical
College,
Amritsar

SCl

114.61

68.766

4.2
965

55.8765

Civil
Hospital,
Fazilka

TCCC

44.71

26.826

20.119

28

29

30

Rajasthan

S P Medical
College,
Bikaner

TCCC

45

7

9.877

27

SMS
Medical
College,
Jaipur

SCl

119.25

71.55

16.9819

61.7896

Jhalawar
Medical
College &
Hospital,
Jhalawar

TCCC

43.9

26.34

19.755

31

Tamil Nadu

Cancer
Institute
(RCOC),
Adyar,
Chennai

SCl

120

72

4.62

72

32

Telangana

MNJ
Institute of
Oncology
& RCC,
Hyderabad

SCl

112.7

67.62

22.35
15

6.
905

67.62

33

Tripura

Cancer

Hospital
(RCC),
Agartala

SClI

81.5

73.35

18.35

73.35

34

Sikkim

Multispecial

TCCC

42.99

38.691

4.371

38.691
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ty Hospital
at
Sochygang
(Sichey),
near
Gangtok,
Sikkim

35

Uttarakhand

Governmen
t Medical
College,
Haldwani

SCl

103.6565

93.29
085

69.967

36

Uttar
Pradesh

Sanjay
Gandhi
Postgradua
te Institute
of Medical
Sciences,
Lucknow

TCCC

45

27

7.245

3.5157

3.2343

25.425

37

38

39

West
Bengal

Governmen
t Medical
College,
Burdwan

TCCC

39.54

23.724

22.24

Murshidaba
d Medical
College &
Hospital,
Berhampor
€,
Murshidaba
d

TCCC

32.15

19.29

10.9843

Sagore
Dutta
Memorial
Medical
College and
Hospital,
Kolkata

TCCC

45

27

6.75

27

Total (TCCC/SCI)

2907.8575

1985.
58745

136.8
821

108.991
5

66.41
19

21.2 | 1736.709
016 2

7 JuqHTafr : A & ffere qReAT et Sfl, ed Yo arel 9w T8 o,
gﬂi?'lq first supplementary question goes to you.
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st fafee ﬂ??vﬁ é‘d@T NN, 4dRd 3 SIT&T | have a suggestion to the hon. Minister,
since the question is linked to cancer. Sir, sugar is the new tobacco, sugar is a silent
killer, sugar is causing obesity, cancer, especially in young children. Many parents
around the country are being forced to buy products with high sugar under the garb
of it being healthy. There was a controversy recently with Bournvita and world over,
Governments and authorities and the regulators are trying to take this problem head
on. My very limited suggestion to the very knowledgable Minister would be that
Singapore is one of the few countries which seems to have got this right. They have a
very simple nutritional code on every product. They mark a product in large letters
from A to D, A being the healthiest for the parent, D being the unhealthiest. My
simple request would be if the Minister could kindly ask the FSSAI, which is the
regulator in this area, to kindly look at global models to implement the same in India,
so that we could prevent an obesity and cancer epidemic in young children. Thank
you.

1l STAUTIRT : T8 YD1 JI1d 81 A1 HAT S, S|

SHRI JAGAT PRAKASH NADDA: The hon. Member has given a suggestion. | have
taken the suggestion.

1.00 P.M.

SHRI K.R.N. RAJESHKUMAR: Sir, the Proton Treatment for Cancer is now becoming
a costly one. What measures are taken by the Union Government to facilitate Proton
Treatment for cancer to common people?

S ST BRI AT W), GHI HH 5l H R I8 I 18 § [ HeR &b GIcHS &
T ST IR JISHT & T8 d ...(FaeM)...

MR. DEPUTY CHAIRMAN: Time is over, hon. Minister. Now, before lunch, a
statement by Minister correcting answer to Question. Shri Sarbananda Sonowal.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part — | to this Debate, published electronically on the Rajya Sabha
website under the link https://sansad.in/rs/debates/officials |
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STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

SHRI' SARBANANDA SONOWAL(MINISTER OF PORTS, SHIPPING AND
WATERWAYS): Sir, | lay a Statement (in English and Hindi) correcting the answer
given to Supplementary Questions raised in respect of Starred Question No. 155 given
in the Rajya Sabha on the 6" August, 2024 regarding ‘Bridge construction over the
river Brahmaputra National Waterways-2’.

MR. DEPUTY CHAIRMAN: Hon. Members, the House stands adjourned to meet at
2.00 p.m. today. ...(Interruptions)...

The House then adjourned for lunch at one minute past one of the clock.

The House re-assembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

GOVERNMENT BILLS

MR. DEPUTY CHAIRMAN: Hon. Members, the OQilfields (Regulation and
Development) Amendment Bill, 2024; Shri Hardeep Singh Puri to move a Motion for
consideration of the Oilfields (Regulation and Development) Amendment Bill, 2024.

The Oilfields (Regulation and Development) Amendment Bill, 2024

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRl HARDEEP SINGH
PURI): Sir, | move:

“That the Bill further to amend the Oilfields (Regulation and
Development) Act, 1948, be taken into consideration.”

Mr. Chairman, Sir, | would like to do some context-setting for the proposed
Amendment Bill which is being placed for consideration before this august House
today. As the world’s fastest growing large economy, India is on its journey from a
current GDP of four trillion dollars, hopefully, in the foreseeable future, to become a
seven, eight or ten trillion dollars GDP, on to Viksit Bharat by 2047. This is a sankalp,
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a resolve, espoused by the hon. Prime Minister. Sir, the entire nation, our people
and the Government are steadfastly committed to ensuring the successful fulfilment of
this resolve. For the growth of any economy, it becomes clear that energy is not only
a vital component but is actually the lifeline of the economy. Invariably, when energy
consumption levels are seen to be rising, it is a sure sign of growing economic activity
and GDP growth. In fact, if you look around the world today and you see some of the
large economies, particularly one which is a 20 trillion dollar economy and see what is
happening inside there, you can get a reasonably good idea, looking at the levels of
energy consumption.

Sir, for any democratically elected Government, especially ones which have a
large population like ours, it becomes essential to ensure that the three challenges of
availability, affordability and sustainability are met. | can say before this House with a
reasonable degree of satisfaction that in the last ten years, -- though even earlier, but
certainly in the last ten years -- all three have been ensured, more so with a greater
degree of success. And, in the midst of global uncertainty and volatility, when there
was an economic lockdown in the world, the price of a barrel of crude had come
down to about 19 dollars and 56 cents. And yet, when economic activity resumed,
the 19 dollars shot up to over a 128 dollars. In India, for the last three years, if we use
that as a reference period, | can say with confidence that we are perhaps the only
country in the world where prices of energy -- | talk about at the retail point of petrol
and diesel -- have actually come down, where in the neighbourhood they have not
only shot up but there are very serious issues of non-availability. Sir, we currently
produce about 30 million metric tonnes of crude oil and 36.5 billion cubic metres of
natural gas annually. As against this production, we consume 235 million metric
tonnes of petroleum products and 68 billion cubic metres of natural gas. There is
clearly a very large gap between what we produce and what we consume. On this,
we could have an entire day’s discussion, but | will stick to some of the more evident
features.

Sir, when | had the privilege of joining this Ministry three years ago, our daily
consumption of crude in terms of millions of barrels was 5 million barrels a day. In
three years, this has gone up to 5.4 million barrels a day and | can say with a
reasonable degree of confidence that in another year or so, this 5.4 million barrels, if
our growth rates remain in the vicinity of 6.5 per cent or so, will go up to 6 million
barrels and so on and so forth. It is vital, therefore, for us to increase exploration and
production of oil and gas, both onshore and offshore, and, for achieving this, it is
necessary for us to address policies and laws which inhibit our efforts. We have taken
a number of steps in this direction. But, before | enumerate some of them, | would
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like to submit to this august House that exploration and production, by its very
definition, requires heavy investment and involves invariably a long gestation period.
In other words, if one lets the eye off the ball now, the results will be seen five or ten
years from now. If | could be a little more explicit, between 2006 and 2014, virtually
nothing was done on the exploration and production front. Therefore, we had to bear
the brunt because the gestation fallout of non-action between 2006 and 2014 had to
be borne by this Government. Why? It is because there were some obvious things.
There were some projects which were gold-plated. There were some projects where
there were a large number of other things, and when you audited those projects,
people got scared. Invariably, digging a well offshore requires something in the vicinity
of US$ 100 million and, therefore, you have to persevere. Some of the biggest finds
in the world, in terms of energy, have been after big companies, the oil majors, who
have, probably, dug 16 wells and had no results and, in the 17th well, suddenly they
have. So, it requires investment and long gestation periods. In 2016, in order to avoid
the mistakes of the past — | am not blaming anyone — we went from production-
sharing regimes to revenue-sharing regimes, which are much simpler to implement.
If you do a production-sharing regime, somebody may turn around and say, ‘Well! |
didn't spend the US$ 100 which you thought | spent, | spent actually US$ 500.” Let
us leave it at that; if you strike oil, let us share the revenue on that.” Then, the
Hydrocarbon Exploration and Licencing Policy (HELP) was introduced by us in 2016,
under which 2.5 lakh square kilometres or 144 blocks have been awarded. Of these,
131 blocks are under active exploration. Cumulatively, these entailed an investment of
US$ 3.37 billion.

Then, | come to the Open Acreage Licencing Program (OALP) from Round | to
VIIl, where discoveries have been made. For a long period, our exploration and
production efforts were undermined by the fact that out of the total sedimentary basin
of 3.5 million square kilometres, one million square kilometres was regarded as a No-
go area. No-go area means, for some reason or the other, due to concerns of the
Navy, Coast Guard, DRDO, you couldn't explore there. | am very happy to inform the
House, through you, that in the OALP IX Round, that is the Open Acreage Licencing
Program in Round IX, 38 per cent of bids received have been in this one million square
kilometre of No-go area. It is my expectation that after this House passes the Bill and
is enacted, the OALP Round X, which will be held, will benefit from the changes that
we are seeking to bring through this Amendment. We have also made almost all the
geological data available on the National Data Repository, which will start functioning,
| am told, by March or April next year. These measures by the Government have
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borne fruit in increasing focus towards exploration, production and in attracting large-
scale investment.

Sir, whilst we are making these changes in the oil and gas sector and reforms
to make these fit for purpose with the current needs and market conditions, we
carried out large-scale stakeholder consultations. By stakeholder consultations, |
mean we consulted not only the oil majors in the world but other stakeholders also.
There are only about five oil majors in the world - Exxon, BP, Chevron, Total, ENI,
etc. We consulted them on why they had ceased looking at India as an investment
destination. And invariably, almost all of them, including the other stakeholders, told
us that our legal framework required not just tweaking, but in some cases, major
changes. So, we carried out a detailed assessment of the present legal framework,
and based on in-house brainstorming and stakeholder discussion, we felt there was a
need to align the existing framework with the requirements of the current situation in
the world. And in this regard, | want to point out that the original legislation, which we
had, was a comprehensive legislation going back to the year of the Lord, 1948. This
covered not only petroleum and gas sector, but also sectors like mining, minerals,
metals and the entire range. But | will come to that in a minute. So, the feeling was
that we needed to tweak the existing framework with the requirements of
contemporary times, including the emergence of new fuels like shale gas, shale ail,
coal bed methane, natural gas, gas hydrates, the emergence of new technologies like
carbon capture utilisation and sequestration, green hydrogen and new frameworks
such as sharing of resources and infrastructure between different operators to
improve the viability of oil blocks. And, new concepts, like unitisation, will ensure
that even when the natural resources flow between different contiguous blocks,
disputes between operators can be resolved amicably. The provisions of the
amended Act will ensure that the operators will have a stable tenure in terms of tenure
and terms of conditions for the lease. Alternate Dispute Resolution Mechanisms
envisaged in the law will ensure that disputes can be resolved in a timely, fair and
cost-effective manner.

This Bill seeks to eliminate punishments in the form of imprisonment and
provide for enhanced penalties to ensure compliance. The Bill also seeks to provide
for an expeditious mechanism for levy of penalties as well as for handling of appeals
arising therefrom. All above provisions, that | have mentioned, intend to substantially
improve the Ease of Doing Business and make India an attractive destination for
enhanced production of oil and gas to monetize our vast reserves.

Sir, | briefly hinted a minute ago that the parent Act, the Mines and Minerals
(Regulation and Development) Act, that we are seeking to amend through this Bill,
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was enacted as far back as 1948. This was rechristened the Oilfields (Regulation and
Development) Act, 1948, when a separate law for the mines and minerals sector was
enacted by Parliament in 1957. This 1948 Act continued to carry the weight of the
legacy of terminologies used in the mining industry resulting in difficulties in
implementation and delay in carrying on petroleum operations.

It was also felt that we needed a more attractive and collaborative approach
between the Government and the contractors and move away from regulatory control
which focused excessively on collecting royalties. Towards this end, we had multiple
interactions and sought inputs from different stakeholders operating in the oil and gas
sector, both in India and in foreign jurisdictions. We also looked at a few international
frameworks in other countries from where we could glean best practices for suitable
adoption in this effort to update our legislation and aligning it with our future needs.
This Amendment Bill before this August House for consideration will, therefore, not
only give a fillip for further investments in the oil and gas sector but also promote the
Ease of Doing Business. In this effort, we are guided by the well-accepted principles
and the need for ensuring stability, predictability and continuity in our policies and
laws. Vide this Amendment Bill, we not only intend to do away with the needless
mention and regulation of mining activities, which is now dealt with by a separate law,
as it already has a sector-specific law, that is, the Mines and Minerals Act of 1957, but
also to provide a simple, transparent and stable regime for petroleum leases and
petroleum production activities. We are overhauling the prevalent multiple licences
and lease document paradigm in favour of a single document framework specifying
different contours of petroleum mining activities. In order to remove uncertainty, we
propose to substitute an acrimonious mode of dispute resolution with a fast and
predictable adjudication mechanism and arbitration for leases and authorisations
granted by the Government. Further, Sir, to provide a helping hand to small
producers, we intend to share infrastructure and other mechanisms providing stability
to the ecosystem.

Sir, | might add here that our experience has shown that unless there is a
drastic simplification in the approach to this resource and unless we are able to do
away with multiple crossroads resulting in litigation into misinterpretation or different
kinds of interpretation, the entire sector gets bogged down as indeed it did for a 10-
year period because of a variety of reasons. As | said, individuals may not be able to
blame but if you have policies or laws which are capable of being differently
interpreted, those who wish to manipulate the system or misuse some of the
provisions will happily do so. Therefore, it is intended to provide a clean break from
that, that we are bringing in this amendment and this new Bill. We are on course to
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reduce our committed greenhouse gas emissions and to become Net Zero by 2070,
as the hon. Prime Minister had resolved.

The Amendments have also been proposed keeping that commitment in mind.
Efforts towards promotion of new and green technologies like green hydrogen,
carbon capture and utilisation will facilitate the development of comprehensive energy
projects, which is the need of the hour. After these Amendments to the Qilfields
(Regulation and Development) Act, 1948 come into force, we are confident of
enhanced participation by oil and gas entities in future bid rounds. And, even in
anticipation of this legislation, in our outreach to them, we have said, ‘come and join
us. If you have the technical competence and expertise, join us in offshore deep sea
seismic surveys. You don't need to make a commitment. We will compensate you for
your services and if we strike oil or gas, you will have the right of first refusal.” But,
now, we need legislation to ensure that what the Government has done so far, and,
what we need to do in future, meets the energy requirements of this important sector,
which, | believe, contributes some 19-20 per cent to Government revenues. With this
objective, we are bringing this Bill in.

With these words, | would conclude and urge the hon. Members of this august House
to support and pass this Bill.

The question was proposed.

MR. DEPUTY CHAIRMAN: | now call upon the Members whose names have been
received for participation in the discussion. Shri Shaktisinh Gohil. You have 14
minutes.

st wiftpRie Mfga (ToRmd) : STHTART AEIG, H#3il Sff 7, S f$Hi€ ®R Ui W,
§oic UX Ydd- éﬁngw%, ﬁ?%ﬁﬁﬂﬁﬁ%@?@soope widen
far 21 # The Oilfields (Regulation and Development) Amendment Bill, 2024 & $HUR
30 =R T & oy @1 gon g1 39 f9a &1 e sfrer ol /301 St 3 gamn &
originally 'oilfields, minerals and mines' Y Td AT regulate B A1 fiR-efR ITH
galTd BId-8Id 31791 U8 oiffields’ Y8 AT &1 I9H I S1d FSHE B 91d &, S
SR H A =R A wxar g1 o {6 #30 Sft e w2 3, Noga w8 9 2 f&
3T B oilfield H AR 8 & TR gl 89 SIAHT locally possibility explore
HRE production SITET T, TAR T 31287 7, TR AN §@ & 91 IE ¥ o &6 o
TR ©, S9H B4 984 81 dH domestic production T &1 H3T I 7 8 fd o1
UEel $T BIAT T8l 2T, 3d WO HId H $© 8 11 H 18 {1 =rgar g {6 3=
8Ty, e 3R ERT &F - Sl 3MYBI UISHA cled Udbiad 149 e fofics
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(ISR &1 &, IS4 | Ryt 39 9 SI1ET &1 WIS aR 59 UR¥C gl H 34 9 &
STl T 1d HRAT gl A AT 1976 3iR 1984 &b &9 1 A, [TTah! 11 A1 3119 HYle
TE B Ahd &, IE Y IRATADBdT 81 A1 U8el B 8] 8Ia T, 319 94 $B BT & -
I8 Sl 91 §s, SAPI I8 Sd19 § & Rt g9 A9 S8l 9 Sl 50 JRAT SHRES
AISaRI fTedl &, 9 TF1 1976 3R 1984 & &9 9 §U €, 3MID BB | T8 a1 &
Helad, § /A1 Sl ! G X1 ATl o1 <71 &1 AT fob F31 S g1 b TSt o DI 4
1 ST €, 2 89 R IR 32 €, dIfds SHRed WISaRIE ¢ SIgl Jaa | &l
CEACIGERE 341_5; fb what are the provisions in this Bill which will invite more
participation from around the world fo dcil, 8H fégmm ) dc*i, qST dnlé AT P-4
g1 2 3R gl Uil &1 TR X1 S9d IoId $9 3R 8l 781 gl 94
section-wise T difficulties 31T Y81 &, S H I I BIFRT HHT|

§ {9 Ugel A1 I IOIRET B 6 3T I8 S 7T IHSHE &, 3HDI HUAT
3 WX HJ <lli] HIFTQIN, ST 3P existing contractors, licensees, leaseholders &,
FAIfp ST T8 DI AT, TG I7h A1 Sl §AT &, D! 81 BI$ o1 ARVl AD
3FTSHE Yae BT Sl JUISS IR 3(c) B, H D HUR I1d ST 18l gl Proposed

section 3(c) of the Amendment Act inter alia excludes helium from the definition of

mineral oils and the same should be, this is my submission, included to enable oil and
gas production, to explore and extract helium from oil and gas shale blocks.

SHPT S GART HRM T, Section 5(2)(e&f), THH AT FIT H 7 87 R
MY 3 I Pl 3HS ol B, dI ST RIT B2 This section will provide very
wide discretionary rule-making powers to the Central Government with respect to

petroleum lease. The Government should continue with the existing arbitration
provision as per model production sharing contracts, else the international oil and gas
companies may see this as a risk where the Government has disproportionate power
to control or interfere with the contractual disputes. WX, 3IST T fRrfer %\’ - Udh
contract g3l %\r, Eﬁé oil and gas company explore X &1 & and some dispute arises.
3T I8 Wifas & b 3 snfacey & Y@l 3R St snfddex ©, 98 TF BTl IRBR
T HRAT A8 8 - AMfACex BT 81, I§ TIRT TSR Bl 399 T impact B2
®Ig WY IF 8T — Fifd T8 A1 U VT haex & o I8 AwaforT o1 81 :1mg del
31 17T &, ITH G oW1 I8 &1 3R 3MTdh] Tha R A6 7 3R T8I 3128 oil and
gas THel T, 1 39 AT 81 1Y, oifh=T I 4T STalT 3iR 37U 981 $© 81
e, S T ft 1T €, R I8 & YT W g

TR, S Y ufeetsr Haex # &, I8 WWHR ISP TH IR I8! 8, I8 had gU fh
THART BT YR $HAT 981 5l U+ safe corruption & oY, TA-HE & [Ty T T,
| will demonstrate T 3?1’4}[ IERSIGEE I BRI BT HHAT Tldl %\rl | will demonstrate.
S 37T BT STeTd &1 Why don’t you make a law? Why don’t you invite players who
are in this field? I8 A SRAT & d1F H 3T HIAT &, S BRAT &, DR, WICHIH 33T
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foram, TR H B9, T BIFI 3HD (Y 39 DI H Sl daeld bl Sivexd AT, 3R H3T Sl
I8 BRI, A1 IH AT B Y ol Rl Bl Sl A% I8 91 © fd
3nfagex &1 < Mfae B, Bresell S TS 5€ 91 IR9U|

Clause 6 of the Amendment Bill provides power to make rules in respect of

mineral oils development. Sub-clause (/v)(ga) of Clause 6(C)says,“the collection,
aggregation, dissemination, use or sharing of the data and samples related to mineral
oils with the Central Government or any other party nominated by the Central

Government..” TI? IR BIg ©R¥R 39 BIAICTET b H 9T UAT T B
PTH B BT 7, d R I9P {17 39 g f$arss o1 {6 S fhad a1 se7 IR
HIATR? &Y Al IT8d 8 fb SARY STHIF § 9RT MABR BT fA-Red 8AR oA & folu
- 37T 39 ARE 9 AT BN 3R D! | YR Ta-He Bl Sl IR B 2,
I H Ul HRAT g1 A I A1 §9 ARE A HRY [ et iR 19 390 4 4
fiyerar 8, AT ART ST IR BT, IUE Ik B8] 3FR 31U $HHI 331 dXE I W,

there should be an exception that oil and gas companies will not be required to part

with commercially sensitive data acquired by them as part of ongoing petroleum
operations for a period of ten years from the date such data was first acquired by
them.10 Tl & oIy ¢ T I8 SISTY1 3R U1 81T, A1 98 R oIdx 3T BT
EHM | have a problem with Clause 6(C)(iv)(ga) which | have just explained.
Clauses 9A and 9B of the Amendment Bill provide for designating an adjudicating

authority for conducting inquiry and imposing penalty under the provisions of the law.
Clause 9A provides that no officer below the rank of Joint Secretary to the
Government of India shall be designated as an adjudicating authority. R 31
foegTel W ST 319 SHY RIT BT ATl £ 7 &1 BHR] ST Hshex! dispute Dl
redress BXIM? If there is any dispute between the Government and the person who
is exploring? ST 374} ST ST B, IHS (219 | B a1 2 b gf¥uee g =
BTs AR SIHT b 91T H SSHR B B Y 3D Rl WH BT Il 27 TS
Y T 1R B HAY S 7 31U 9161 § gR-9R I PEl fb g e & T warer
IS Us A el R U dheler Us 3iif$ey S Re &1 2021 &1 I8 RUie 81 3o
G H 93T g3 U] SI9 Ui H off, 99 A1 I8 dadl Al [ B H & 1T, A/
T A &g feam diesh ot RIS 7, 79 98 81 81 147l 319 I8 HIgol Hed1 g - S
319 UTH existing well &, ST&T ¥ 3TTDI AT e T &, IS D! GG §
e 31T T8i A 3iTet 3R I FdbTel X2 &, S 3l DI 2o 32! B! dfeyl IHD
%I'Q Q_CRFIETT W %\' IEEIEED] ?ﬂTﬁ water inject hX-T Eﬁ?ﬂ % with certain chemicals.
T BV D1 2o 3BT I3 3R Y] aui-aui dh gl iR I/ firerar wgwm
2015 ¥ AT, 2019 Td, I MG HRIGIA H Ayl forad g & 48 8% § daa
54.43 Afrerd, e H 78.8 TR, <o H dhad 42 Uiaerd, S 396! Yaaue dic! o
I fpar © fob S e $oide &RAT 8, ST hfidd gulde BRAT 8, d8 SR 31T 42

Contents Page t



[ 03 December, 2024 ] 83
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it SuqHTTfy : Goi STell A1 3MIS U B2 A &1 993 8, please.

MS. DOLA SEN (West Bengal): Thank you Mr. Deputy Chairman, Sir, and thanks to
my party, All India Trinamool Congress, for giving me a chance to speak on this Bill. |
hope | and all other hon. Members will be allowed to speak, and carry out our duty in
scrutinizing this Bill. In the 17" Lok Sabha, a total of 221 Bills were passed, of which
one-third were passed with less than a 60-minute discussion! In the 15" Lok Sabha,
seven out of 10 Bills were sent to Committees for scrutiny ! In the 17" Lok Sabha, only
two out of 10 Bills were sent for scrutiny! The 18" Lok Sabha is an opportunity for the
Union Government to start afresh. Let us not allow it to be a repeat of the 17™ Lok
Sabha. We have to be democratic.

Sir, the Government’s intent to update this Act as per today’s market is good.
Many of the speakers today will talk in depth about the Bill. | want to highlight some
macro issues. India continues to import more than 85 per cent of its crude oil needs
and 50 per cent of its natural gas needs. This dependency is projected to only rise as
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domestic production continues to fall. Our crude oil imports from Russia in June,
2024 surpassed that of June, 2023. In

August, 2024, net imports for oil and gas escalated to 11.4 billion dollars from 9
billion dollars. This is no surprise considering PSUs like ONGC and OIL reported lower
outputs. Domestic production of indigenous crude oil failed by 3 per cent while
imports increased by 6.4 per cent. The refining sector also showed a 1.9 per cent
decrease in total crude oil processed in August, 2024. Our petroleum reserves can
provide cover for only 9.5 days of the national demand. If a crisis were to strike
tomorrow, we would have no resources, but only long pending bills. So unfortunate !

Another thing that | want to mention to protest is that the profitable public
sector undertakings like Indian Oil, Bharat Petroleum are in the list of disinvestment of
the Union Government’s Viksit Bharat Scheme. ﬂ%’%ﬁ*ﬂ ﬂﬁﬂ'l’%i’l

Earlier this year, the Government saved 25 billion dollars by importing Russian
crude oil at discounted prices. This was welcomed as a great move that would finally
give us some relief from rising prices domestically. Sir, not a single penny of this was
used to benefit the people. Domestic prices continue to remain high day after day.
Instead, the oil was sold to private refineries in Europe translating to profit margins for
a select few private entities. We do not understand as to who the Union Government
is working for. In November, 2024, the price of international crude oil was 73 dollars
per barrel, at the same time, the price of petrol in the domestic market was Rs.95 per
litre. Sir, comparing this to 2014, the price of international crude oil was 78 dollars per
barrel and that of petrol was Rs.64 per litre. If the Government could regulate prices
then, why would not they now? We are observing that the international crude prices
are down and down 2014 onwards, but we do not know why the Union Government
of India is making the citizens pay higher prices for petrol domestically and, increasing
it day by day? It is astonishing.

In the last five years, only five per cent of subsidies and investments have been
in green energy. India is in no position to achieve its net zero emissions target by
2030. As per projections, achieving this target could be delayed by at least a decade.
Experts believe that India’s relationship with markets beyond the Middle East have
weakened leading to volume shrinkage. There is no diversification of supply. If
geopolitics demands were to change again in the future, India would be very
vulnerable to rapid fluctuations. Why is the Government putting us in this position?

One more important policy matter that | want to mention is this. The region
where oil fields are being detected, the densely populated areas’ common people
must get rehabilitation accordingly along with demurrage and benefits for being
evicted as per law. In the tribal areas, the Forest Right Act must be maintained. We
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want to see human face on behalf of the Union Government in this respect and the
Union Government must follow the law of the land as per the Constitution in this
regard. Sir, the Government needs to do better. Today, the retail inflation reached a
14 month high at 6.2 per cent in October. Four out of ten youths are unemployed. ...

MR. DEPUTY CHAIRMAN: Please speak on the subject.

MS. DOLA SEN: The average cost of making meals has increased by 52 per cent in
the last one year while the salaries have grown around 10 per cent only in the last one
year.

MR. DEPUTY CHAIRMAN: Please speak on the Bill.

MS. DOLA SEN: The salaries have grown around 10 per cent only. | urge upon the
Union Government to work for the people and with the people. The Union
Government should be of the people, for the people, by the people, and as per
Constitution, for we, the people of India.

MR. DEPUTY CHAIRMAN: Shri N.R. Elango.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | rise on behalf of my party to insist that this
Bill be referred to a select committee and to have wider deliberations with the States
before passing.

Before giving the reasons, | first compliment the Ministry for giving a clear idea
of the Bill in the Statement of Objects and Reasons, because in most of the Bills what
we see today doesn't contain any reasoning in the Statement of Objects and
Reasons. Fortunately, in this Bill, it has been given. The hon. Minister was also
elaborating on these objects of the Bill. Sir, why | request this Bill be referred to a
select committee? The reasons are these. First, the Bill seeks to expand the
meaning of ‘mineral oil’. This is number one. The word ‘mine’ is omitted from the
definition. The word ‘mining lease’ is replaced with ‘petroleum lease’. There comes a
problem. Before that, in Clause (d) of Section 3, the scope is expanded to give
retrospective effect to the lease agreements entered prior to this Amendment. Then it
has to be considered the interplay between this provision and the newly proposed
Section 13A. It has to be considered. And, in Clause 6 of the Bill, it is proposed to
amend the marginal heading of Section é by substituting the word ‘mineral’ with the
word ‘mineral oil’. But the Ministry has failed to consider that this had already been
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substituted in Act 67 of 1957, with effect from 1.6.1958. Already the Act read it as
mineral oil only.

Sir, by changing mining lease into petroleum lease, what is it that they are
going to achieve? Whether they can get petrol without any mining operation? Why
they want to change mining lease into petroleum lease? The reason is this. This Bill
was introduced on 5th of August, 2024. There was Nine Judge Bench judgment of
the Supreme Court, which was delivered on 25" of July 2024, while considering
MMDR Act. Under the scope of the MMDR Act, the rights of the State Governments
were considered, and eight Judges had elaborately said, ‘What are all the rights of
the States?” The hon. Minister, while introducing the Bill, was also saying that the
MMDR Act was earlier there, then Petroleum Act was separated. Now, ‘mining” word
is being replaced only to take away the rights of the States. The Bill has been
introduced after this judgment. In that judgment, the Supreme Court said, while
quoting Dr. B. R. Ambedkar, “That many entries in the Seventh Schedule may appear
to overlap because of the language used in the entries. The necessary corollary to the
scheme of legislative distribution is that any invasion by Parliament in the field
assigned to the States and vice versa is a breach of Constitution.” That is what you
are attempting to do. You want to breach the Constitution because you want to take
away the interplay between List 1, entry §3 and List 2, entry 23 and 50. You want to
take away the rights of the States. Sir, of course, the Indian federalism is defined as
asymmetric because it tilts towards the Centre producing a strong Central
Government. Yet, it has not necessarily resulted in weak State Governments. Sir,
you don't think that passing law will weaken the State Governments. The fact that
under the scheme of our Constitution, greater power is conferred upon the Centre,
vis-a-vis the State does not mean that the States are mere appendages to the
Centre. Within the sphere allotted to them, States are supreme. That has been
forgotten by the Ministry while enacting this. By merely replacing the word ‘mining
lease’, what they want to achieve is that they want to take away the State
Government's interest. Sir, Rule 5 of the Petroleum and Natural Gas Rules, 1959,
stipulates that the license can be given only by the State Government with the prior
approval of the Central Government. Now, what will happen to that rule if this Act is
amended. ...(Time-bell rings)... Sir, one more minute. | will finish.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRIN. R. ELANGO : Sir, while enacting this Act, the Parliament has to consider as
to what effects the petroleum mining is going to have on biodiversity, on agricultural
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fields because, in most of the places in Tamil Nadu where they want to do these
operations, the agricultural activities are being affected, the agricultural lands are
being affected.

MR. DEPUTY CHAIRMAN: Thank you.

SHRI N. R. ELANGO: Sir, agriculture is most important than petrol. Please consider
that by merely quoting the economy, we cannot sacrifice agriculture and biodiversity
of the country. | request this needs to be placed before a Committee.

MR. DEPUTY CHAIRMAN: The next speaker is Shri Yerram Venkata Subba Reddy;
you have four minutes.

SHRI YERRAM VENKATA SUBBA REDDY (Andhra Pradesh): Thank you, Sir, for
giving me an opportunity to speak on the Oilfields (Regulation and Development)
Amendment Bill, 2024. This Bill is crucial for strengthening our nation’s energy,
security and economic growth. Energy is the backbone of any economy. A global
energy needs and technologies change rapidly, this Bill shows India’s commitment to
staying ahead and meeting these challenges. The original Oilfields (Regulation and
Development) Act of 1948 was passed at a time began.

Today, our economy is the fifth largest in the world, and our energy
requirements have grown tremendously. The way we find, extract and use energy has
also become much more advanced. India is at a turning point in its energy journey.
We need to make sure we meet the growing energy demands of our people and
industries while reducing the pollution and protecting the environment. The Bill aims
to create a modern energy system that is efficient, environmental-friendly and open
for investment.

The positives of this Bill, Sir, are firstly, the Bill changes the definition of
‘mineral oils’ to include more types of hydrocarbons, such as shale gas, tight oil and
coal bed methane in addition to crude oil and natural gas. This is not just a minor
update, but a major step towards allowing India to explore and use a wider range of
energy resources.

Secondly, the Bill introduces a new concept called ‘petroleum lease’. This type
of lease is designed to give investors stability and predictability as the rules and terms
will remain consistent during the lease period. This sends a clear signal to global
investors that India is serious about providing a steady and reliable policy
environment. For the State of Andhra Pradesh, this could mean more investments in
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both offshore and onshore oil and gas exploration. Our State has rich resources like
the Krishna-Godavari Basin and other unexplored areas can attract a significant
funding and advanced technology.

Lastly, the Bill removes criminal penalties for breaking certain rules and
replaces them with financial fines and structured systems for resolving disputes. This
makes the environment more business-friendly, while still encouraging companies to
follow the rules.

Sir, | have two or three suggestions on this Bill. There is requirement of
specialized infrastructure for exploration and workforce in the process. This Bill’s
provisions will require significant infrastructural investments. We urge the Central
Government to develop a comprehensive funding mechanism that supports States in
creating necessary infrastructure for advanced petroleum operations. The evolving
energy landscape demands a skilled workforce. We recommend establishing
dedicated skill development programmes, particularly in coastal and industrial regions
like Andhra Pradesh to prepare our youth for emerging opportunities in the
hydrocarbon and renewable energy sectors.

This Bill expands the definition of ‘mineral oils’ to include hydrocarbons like
coal bed methane, shale oil and tight oil. However, the scope of this definition is
broad, lacking clarity on the regulatory boundaries for emerging resources such as
hydrogen and carbon capture.

MR. DEPUTY CHAIRMAN: Please conclude now.
SHRI YERRAM VENKATA SUBBA REDDY: One minute, Sir.
MR. DEPUTY CHAIRMAN: No; please conclude.

SHRI YERRAM VENKATA SUBBA REDDY: This ambiguity could lead to regulatory
overlap and conflicts between the existing environmental and industrial policies.

2.00 P.M.

In conclusion, while the Oilfields (Regulation and Development) Amendment) Bill
2024, aims to create a progressive regulatory framework, addressing these issues will
ensure its effectiveness in fostering sustainable energy growth while balancing
economic, social, and environmental concerns.
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MR. DEPUTY CHAIRMAN: Now, Shri Manas Ranjan Mangaraj. You have opted to
speak in Odiya.

SHRI MAJAS RANJAN MANGARAJ (Odisha): Mr. Deputy Chairman, Sir, thank you
for giving me this opportunity. | will be speaking in my mother tongue, Odia. & Sir, it
would have been better if the Government had held discussions with the Opposition
parties before preparing and introducing the Oil Fields (Regulation and
Development) Amendment Bill, 2024, in Parliament. This is a national issue, and the
Bill should have been introduced only after a thorough and detailed study. However,
how this Bill has been introduced, along with its purpose and effectiveness, raises
doubts.

Sir, coal, fossil fuels and natural gas are exhaustible resources. While fuel is an
essential requirement in today’s world, it is also depleting. Therefore, it must be used
judiciously. Exploration of new areas is necessary, but before enacting any law on this
subject, the Government must see the realities on the ground and the interests of the
people affected by such projects.

The Oil Fields (Regulation and Development) Act was first introduced in 1948,
and the Union Government subsequently made Amendments in 1968-69. The
Amendments introduced in the current Bill appear to centralize all powers with the
Central Government. The irony lies in the fact that some sections of the Bill seem to
cater to the interests of certain influential players. Additionally, it appears that the
necessary due protocol for managing the operations of the oil sector has not been
undertaken.

Mr. Deputy Chairman Sir, the Bill proposes to centralize issues such as
mergers, consolidation, and integration of the petroleum sector, production, refining,
environmental protection, and subsidy disputes under the purview of the Central
Government. It also appears to neglect critical aspects—referred to as the '3 Ps':
Parivesh ~ (Environment),  Paradarshita ~ (Transparency), and  Pratjogita
(Competition). While the new legislation emphasizes crude oil production and
encourages drilling and exploration activities, it indirectly increases the risk of
pollution. For instance, in 2009, a leak in the Haldia pipeline severely affected the
Sahapur panchayat in Bhadrak district. In 2017, a fire in the IOCL refinery caused a
dangerous situation, and in 2020, an oil-carrying ship caught fire near Paradip,
severely impacting the local environment and industries. Furthermore, in 2022, a
pipeline leak near Paradip caused thousands of litres of crude oil to flow into a local

& English translation of the original speech delivered in Odia.
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river, affecting the lives of residents. Unfortunately, no significant relief was provided
to the affected communities. Such issues are not limited to oil fields. Examples can
also be seen in coal-bearing districts such as Angul and Sundargarh in Odisha.
Despite these districts contributing significantly to coal production, the State
Government receives only a nominal share of the royalties, whereas the Central
Government collects four times as much in Cess. The people in these coal-affected
areas suffer from severe pollution. Similar risks may emerge in oil fields if these issues
are not addressed.

Sir, the lack of transparency in the provisions of this Amendment Bill is deeply
concerning. The proposed changes are likely to reduce transparency in the leasing of
petroleum sector assets, potentially favouring certain large companies, which is
worrying. At present, the country’s oil market is already dominated by a few specific
companies. ..(Time-bell) Sir, just one minute! The new rules proposed by the
Central Government could negatively affect the country’s oil market, with a direct
impact on consumers. Any increase in the price of fuel or petroleum will lead to a rise
in market prices and inflation. Furthermore, the provision for imprisonment in the 1948
Act has been abolished, which is another matter of concern.

MR. DEPUTY CHAIRMAN: Please conclude now.
SHRI MAJAS RANJAN MANGARAJ: Thank you, Sir.

DR. M. THAMBIDURAI (Tamil Nadu): Mr. Deputy Chairman, Sir, | rise to participate
in this discussion on behalf of Edappadi Palaniswamy, AIADMK Party General
Secretary, on Oiffields (Regulation and Development) Amendment Bill. | appreciate
the Minister's intention to increase the production in India. At the same time, | would
like to bring to the notice of the House what the experts have opined about the
exploration plans in my State, Tamil Nadu. The experts have said that the Centre’s oil
exploration plans of Kanyakumari Coast would severely impact fertile fishing ground
and marine diversity. Similarly, hydrocarbon exploration, especially in Tanjore area,
delta area, will affect the agriculture. Agriculture is the main thing throughout Tamil
Nadu. If you do that kind of exploration there, it will affect the farmers. That is why
Shri Edappadi Palaniswamy, the then Chief Minister of Tamil Nadu, declared the delta
area, lanjore area, as a greenfield area and said that agricultural area must not be
used for exploration of hydrocarbon. But you know very well, our DMK Member,
hon. lawyer, spoke very well regarding that. During the AIADMK period, we banned
this and Shri Edappadi Palaniswamy brought this rule to save the farmers of the
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Tanjore area. Our hon. Member from TMC said that the domestic petrol prices are
increasing and the Centre is failing to control that price. DMK Members talk of
cooperative federalism and want more power. | appreciate that. But, at the same
time, State Government has the right to reduce the petrol price also. The DMK,
according to the manifesto, said they are going to reduce the petrol price in Tamil
Nadu. But DMK failed to reduce the price.

MR. DEPUTY CHAIRMAN: Please speak on the subject. ...(Interruptions) ...

DR. M. THAMBIDURAI: The other Member said that petroleum price can be reduced.
The DMK in the election manifesto said that they can reduce the petrol price, but the
cess is not reduced. That is the thing.

MR. DEPUTY CHAIRMAN: We are not discussing Party manifesto. ...(/Interruptions)

DR. M. THAMBIDURAI: In the name of cooperative federalism, they want more
power. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We are not discussing cooperative federalism.
...(Interruptions)... Please speak on the subject. ...(Interruptions)...

DR. M. THAMBIDURAI: At same time, the hydrocarbon thing also was done by the
DMK Government’s period, not AIADMK’s period.

MR. DEPUTY CHAIRMAN: Please speak on the OQilfields (Regula‘[ion and
Development) Amendment Bill. ...(Interruptions)...

DR. M. THAMBIDURAI: They are giving wrong information here. Only for namesake,
they are speaking about cooperative federalism. ...(/nterrupt/ons)... They are not
implementing it. ...(/m‘errupz‘/ons)... | am appreciating whatever our Minister has
said. *

* Not recorded.
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MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(Interruptions)... it
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1 AT BIg W VFT BT, Sl TS & TG & 31w 81 8, 37 AR BTl BT TG
gl I8 A AIGT Sl B ARBR 7 7 61 81 ISP S &1 I8 AT ST A
T 8|

AT SYFHTANT AEIG, STd BT DI 1A B @, Al ARG ABR 7 o9 Y
BT AT, GRET AR H1&F P §91¢ &1 I THR A YR AR BIYAI DI Iaall ol I
JHR M P S IR & AR R g A, S9! fer &1 o foar 7an s
UishaT § S Y B Y& DR &, STH Yold B 9 [ 37e, daf R 149 &1 e
BAR WM 81 I8 s A 3R Y YR TAT 2047 T IR DI [ RIS RS g1,
STAFHR AR g9 & 1T I8 el ran 17 8|

A SUFHMNT HEIGY, 519 89 39 R 4] 3% $Rd © di &9 59 d1d Bl
36! TRE ¥ ST & fob WIRA <ol I gl SiegeRell 81 S9! Al 9 WIHR BR I8
g1 99 ggcit g3 refayaren & fory Soff Uar 9gd St Magaahal § 3R 39 SHoft i
gt & foly 8 FU-7 B IR TY-AY & @i gl 3R 89 39 91 W) I

Contents Page t



[ 03 December, 2024 ] 95

B b ART DI ST TGl g SIIART &, IqDh! B A ¥ 5 e SleR &l
3fefeaReT g1 & fo1g 1,123 FAferg e W Il Bl ATaIDh TN 3ITST Sl
HRT &1 R 7, IHD AR 31T AR T8I 85 T AT H FHART HTH Teldl &
3R 10 ¥ 15 UfTerd & 419 B 89 BHAR BX¢ SIS I BIH T ol IS ATaZIehl
9 979 d1 & o g W) g9 fiRar &9 81 iR 89RT 16 981 39 YR &
U-FY & 3MU, T T1ea9 I 89 B9 B Tb| 59¢ 1 o 91 § <F 919 a9y
wY | A1 A T8I W &1 I 984 TAd a¥id F el T| ggell 91 Al I8 Pal
T &5 T 3 O & B BH g SR AR H BH T8l gl AT SUFHTIRT
HEIGd, AGT S & AJcd § WRd UHHATS QAT 9§ S8l DRI ST 3 oIdh 319 qh,
AR T W) # O 3R I o S 91, B IR B YA I B ARIUR 10 A 15
IRIeTd d@ $A@! SIFd BF g3l 9 fog # AMHIT =g Al St & 9gd-98d
TIATE ST B gl ... (FALH)... H T§ HEA1 181 § [ BH UIBRI Bl 9T,
Sl DI I@WT, RAR B @1 3R 9RA $I Hl @1 IR A1 ST & g H Ipoft
R <27 91 - I8 95 Fo! 91 2| H I8 HA1 A (b §ADh A1 -A1Y FA fher
B [HT T, S ISSTAT JISHT TlTg &1 AT H Aot AR I & G4 ¢ B, offh
AR T&1 a1 15 URrerd &9 8¢ 2, Afdh 39 TRI9 & 9R H, S TRl & 97 B arad
g, 3ol AP 381 RG] & IR H o] Aral fh 500 TUT H 10 BRIS 55 ARG AN B,
TN ARl BT Bls ARBR T IUAL] BRI bl ©, dl I8 Al S B IRER B
ST SUH 8 910 T & AT hdl ol gl I UHR A 3l Uh A1 AeT A
el b od I ... 1T STFUURT TISY, 31T IS & YT €l BT STl syl
g GebT 3R WH BT g Y 81 TAT AR I Dol a1 SMRBT 7 HF W
HeFRr= MY, 99 o Ul I 9RA WR Al 919 ST b 317 w4 A RS 3T
A9 @RIfQT, oifh YRA <919 H T8 3| Wﬁwaﬁﬁmﬁ?gﬁﬁﬂﬁﬂﬂ
DI IR AR I &1 P A1 FHSAT 81 PR b Bl ... (FAYH).... WA = 37
T Rl & A1 FHEiar e fhar oiR g9 PRI 3R SFIRST & T91d & daga
RS AT B H WIS BT BT ATe] X1 AR 30 YT HH DI TR & RS AT
GG hadt WIIGT 81 81, diedh gD Sl U GART Fa4 9T IQTeR 0T ATH 31T,
I8 U8 © [ 31l $© (&1 Usel U 984 IS! WaR 3MTs o IR 4 MRS R AShal
3R W I SATET U T YadIc B dTell <1 AR &9 T &1 HIRd dl RS el AT
BT B, WAl AR 1 Ugidl B AT $al A [HI1? WRT 7 4 3R 04 A Sl |
3Tt WRIGT, SHDT USTA IAThR SHD! IRIY H HOT| ST I$1 I {2 Bl BT AR
&= &1 B9 721 81 bl 81 U & BRI 39 <9 H WIS dheles Xel &l g9dT
UHATH BRI 2 fF 39 Hrsfig & NiIRTsS § YRT WRGR 9 57 AR A= BT
TP IET B ...(FGLT)...

IUGHIT Helqd, # e &A1 A {6 e & A-91, S 9
QTS S T Wl B (Tl S 1 ARI BRI BUY I 3MATT HH ATl AR 7 5
UBHR & by B [BY &1 Aok TSl & (17 T AT AT 9101 -1 GIFRT &
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RIC] DI b b SHD DB Dl B Dl YB3 DI T5| &A1 I Soied & oy HTH
Y6 AT 3R TR0 SHotl & oy W1 B 3w 61l IRT GRSl I8 fa8g®
AR 8, SH 98 1 BTH B B! &l UGBl ATSIT Bl 38 e [T S 38T &1 TAN
B A TS 8 I I b AT BT 399 1T T fha1 ST R8T =, A § I
TR § 1o AT T q31 '8 W Ueh 3Tl HaeR 8l T &, [STah] 31TST S 3Tl B
BT AMALTIHAT B

SERT, 77 81301 b IR | 8 317eN @ b a81 BTggiarad, TgRe I/ I1 Ug el
uaTef el Fad &, S9d Rith 10% T TRINTH 81 59 GAY 9IRd H 8371 8, 90%
BT TE] §AT 2| IHDI B b [oIY SHH I8 BT &l TT5 & b g Hul~i, Sif faqen d
BT B © 3R S el ASS 8, d 99 R H 3MHR BH B 99 d HRT |
BT BN AT S BART UG HRA DI &THAT gl 597 I8 Yraem= 9t fosar
2|

A SUHTITT FB1S, H TIART WIgC I8 Hel dradl g 1o 3l g w-
H SHofl B RIaT @ud Bl 7, SHDT 14% @ud YR § 99 2025 I 8111 3R a9
2047 ¥ 2050 qdH SFDT 24% H DR 25% TP HI WUd R H B8R g <91 4
BT & 1T GIFRT &1 &1l @Ud $1 25% B SMaIDdT BRI, IH T2 Bl 59 UHR
&b GREMS qTel BII Bl AN ITATID T & 3R I GREfSS &P WY IS DI <Al T
2, T 399 99 91d1 &1 Uraen= fhar ar 21 31l W= &I 91d 81 Jar o 8AR T
980 W & IS U 7, [STTH TTBRTg H SR G B Bl eI &, offch Ul e
BHRT BT HR Ul & AT 8] DR Uil 81 31 IE Hed gy [depd Gbrd 81 & fdh
YT ARBR BT S 10 ATel BT GRTS AT, SHH W D1 Uep HI gl el a1 11 3R
G BT BT Tel AT AT b da, 319 W DI il el 8, @ BT HM 91 8
SOH 899 dIF-IR 911 ° g7 URadT o o1 21 897 @f=ot aof Bl RSy gl
o ST I 19 1 81T & SR g4+ Ud UeTforad Tirfaferay ol 37eli & fear o9
AT BT BTH ST © 3R USIfTIT BT B1H 377 21 fIdTe &1 a7 B+ &b forv
A SMMICCR Bl FaRAT HI 81 [A91&] & FH1EH =g o 6 A-1g A&l Sif &
SRIBIA H g © [ Qb SHfavard fagae aman o1, R 82 &l 4 4
"ITORTISR" ITeg BT AT AT A1 SHH WY TURTE BRP Siel ST BT SiT JTGe= o,
I ST & YTIHT Bl ESTHR AN I DT UTILTT B AT TIT 81 399 9181 A Sl
SIRT 3MTT, d 978 a1 YR | SIS T BRIDR YR & 9188 Y a9 o1 T
gl 39 UBR Bl BT B 9 HUIT Bl TBT AT BT B (BT TAT 81 S TP,
UR el 3R S99 Bl ATURIES YRT & BRI T AT SHH 39 91d HI |l &1 I@T
T 21 9% o H yRadd fhar T g, fShEnrsseie, angie W@, ol
gRATSTRN # uRadd f&ar 1 81 319 &4 ®aT § fh 2030 T& SiRI TR # S,
I P I T IBR BT HTH HIAT ©, S BIHI BT UTdLTE 59 ¢ [A8ad | 1171 2
9 UBR A I8 o &5 § R, TRl AR WAl Bl WISl g1 ST 4! AT
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e 68 I8 U & 981 @4 B8R, A Wdl BI THAM ST, AR YT Dl JHA
BT, T S| GRET R b [oTY Ueh AIHSTRI &3 BT JTaer (T 1 & o 39 &
& AT STl @94 fhar S, S99 o Bl AieRAT ¥ IR Sd! nfere fRufa &
TRETU] &1 AT HR- BT BIH 59 Ude | fhaT 1T 8, FTad BRI I96] fhd)
JHR B qhellth Tal BRI AT SUGHTIT Halqd, § wer agm b a8 fad
YRT TRBR B T3 A, TIT TP, MHMER IR iR ol H AR IRT
M BT U 98 981 HaA 2| H §9 Had BT WA BT § IR ST & A1 $HHT
FHT DR Y AU I FHIG BRel g, TIdTa |

MR. DEPUTY CHAIRMAN: Shri Abdul Wahab; not present. Dr. Kalpana Saini; you
have ten minutes.

Sl HeUAl W (STRIES) : SUMHMNT Jelqd, deed (Afas den f[aem)
Tenes faeIsd, 2024 BT 5 IR 2024 ®I 9T 9T H UL fhar w11 I8 fad®
Jaea (fafgas qen e iffeH, 1948 & Heles oxar 21 g8 srfafraw
i I 3R USIfera™ &1 @iot 3iR eyl o1 FRIFT w=ar 71 # o1t 39 |54
& qHel daes (e qen [Aem) denes f[Ag9gd, 2024 & G99 H 9= 91d
v & for Wl g8 g

RO JaT= #=2it S & T A B < & AT GIY0 & Hegq | I8
I8 T BT 81 DIg W IASE AST AT F TH 3 9 FhdT §, 919 I8 YR
AT BT IR DR §Y Y1 SATGT A SATET FHol| ATy 3701 § g I8 B
A I b ARG T H3 Sf & e H g3l 2l fUwel 10 991 H 4R 7 Irgfed 4
U 3116 BT Dl ORT Bl ST &, [OTIPT SASR a2 b AR DI GBI F AT TTSIY
Pl IRBR = JITEAT S & RBIH, TRBH AR SIBH & 797 BiACHS BT TIAR
STRY X B

3SRV YT ST & 7Igcd H UASIY TRBR 7 ST Tl Dbl TRHTHT H 47
foaR =9 fagas & fohar 8, ST 31T Isi! | geofd WRd & folg anasys o) rfarfas
# et i o gkt # Ygiferad iR wrafare I/ ! enfie fovan an 81 fadae
AT BT IR o= gU 59 FrefaRad &1 enfie fovar an 21 &g ot wrpfard
wY Y UTAT ST ITell BIgQIbTE, BId s, AU, 3dl 14, e, ST 3R g 3ol
Ig W HYdT & WS dall § pyeT, fo=rse a1 giferas wnfyar 981 811 I8 faeggs
T B HRA P Holl & H GUR BT Ucid 2, dioth T8 THR G2 DI Holl STHMHRET
BT 3R IR BT BT Yo RGN e 41 g1 AT fed 3 <Isil I gqerd 81 ¥l 31 IS
B4 U IfReges RARY BT AT HRAT &, Al 8H A9V AR I bl IgTaT o1 Bl
=l

g I8 AR B VYT 3R ITGT HI YAk BISE a1 B! Qe § U
ASTgd i I &1 89 G SId & b HIRe Uil ded <ol Bl ATIIIDhT Dl 85
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TSI 3R UTepfcreh 399 D1 SATILIDhT DT W 50 FeT2IeT AT & AT F YR
HIAT 21 IE RART 7 hael gAR el g1 4R R YR S99 STl &, dieth s9R]
ST GRETT DI W HASIR DT &l 9 (A8 Dl &I I£3Y BN TG Pl gl
ST 8, dTfch AT IR BRI FHREAT B4 81 3R 2 Bl SHoll Sivexdd waell i d g1
B |h| 39 9T & i o B, T 3 $8 I ol &1 § 90 &1 g, S
BN STE Bl Yiears e, WSt dall &1 IRHINT § dedl o, Thiad 14,
DI IS HIY, U 19 3IR TS AT O IR-URURS H1l Al Dl RS B
TAT 2| B HaH B SHoll SIS TG 31X AT IR FHREAT HH B H HGS Bl
gl I8 I H (I BT AR B, USITH offel &I o3 3R SRSy
HEIRITT D1 AFALT S UG IR 3R T [FILh] bl ATh T B 3R g0
T 3R g &3 | T3 Th1h] AR AT BT FATA BT 399 HferTd fRRdr i)
ITGDI &b ol Geb FRIR 3iR gl TTaR vl JAR B 737 2|

YR, S 2014 ¥ 499 &1 AR g8 1091 srefaga=en o1, o<l 89N exvig
e HAT N5 AT St & ~Tgcd H UradT srierawelt 9 A1 51 377 9R7 {499 WdhR
IR E 7 [ TAR vuE @31 St & Igd | 3o & aul 9 9Rd fawg a1 Jad
3ffeaRT B §9 9! gy AT H HoIl &7 BT g1 NG BT AR b
U7 651.8 FATeIT €1 ded Il 3R 1138.6 [Afera wgfde HieR UTdhicred 19 &1 HeR
2| S WG] BT IV 3R IATG ATTH (AT DI Al BRI &1, AR oI Bl
AT rfer <ol foreg § STl & &3 | SERuY v HAl Sl & wed | 81 ¥a ! Ui, Q-
Y Bl b HATG, T2 DI g1 ATHHIAT bhadl 3R hael Fg HAT it & -ged H
TSIV Pl URHR B TIhRI, AT, fagayR & Jr=ady v ifaai 8, S 2047
dd ST DI gul TAMHR WR g9 Ot RIS 3 I8 98 ael e i)
SIS 781 ©, dfcth I8 WRd DI Holl, IR B 32 3 T AYayd Had
BT U8 BN SUTG Bl 1Al ST 3R HRA DI STl GRET Bl AT BT S Y
§ 39 fAgge &1 QX aRE W GHAT BT § 3R 9T A1 Gal I RIY Rl §
fep 3 5 fA8ae &b eT H AT B | TE AR 9 P Holl &7 § GUR 3R TAH
WIRA & 1&g Dl WIHR DR D! (G2 H U Aecaqul dhed 81 § sehT a9 Bl g,
PEUCIC]

NI ;. g=IAIE, ST, HouHT A S| HE-T ST, BINTIT W 319D I I
e &1 9y B

S1. BT @M (AERTSE) : SUGHIIIT HE 1S, T HLIER IToiel b1 U R &,

"BV IV YT gled Vv,

8V IV 35 H] BT 1IN 3iaHl
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TR, TSI A BT S8l Hedl 2l SAAY Bl T Bl &1 HaTd I8 8
b whether fraudulent activities are not possible in this sector at all, Sir. 37X %\’, ar
ST B FETgH[ (6D T ¥ BT AMRYI ST 3ATY DRAT 2, ISP A1 Al
T R =TT BT 8, S9d Y| R, BS990 9T 59 919 Bl I H IGHT
SRR B 3R Sy WaRM 9, {9 HRH (1) 3R (3) & AR 39 Ude &l
decriminalize BT I Tl B, THT J1 &I B

e A SIS U ) e Sl e e Sileans il
(il S50 :SR—* ik
o QG S el Gyl
are fraudulent S o ~ Jiss . 2 Go huns 058 o Gl - 2 WS Gald) S Gl o ¢ pu
o S 8 Ssersibos S s 5 Slactivities not possible in this sector at all, Sir?
gl S Gl o S Bl gile S Gea bgdle S Gl (o U S laill s .l Sseal)
(3) 05 (1) OHiSams o ¢ 90 b Gl sl 2 ssm BeS)) e (ot S by Gl By iy o el
= B e Ll ¢ 0 i U S decriminalize S &Sl ol Gildas S

This will not be a significant deterrent for people or companies engaged in
mineral oil operations. While focusing on Ease of Doing Business, this aspect cannot
be compromised. Several examples exist where public debts have been used to pay
off penalties. In case of monetary default, strict civil provisions for imprisonment
apply to ordinary citizens in tenancy regulations, commercial courts, in MSEBs, etc.
Why is it not here? Clause 5 (3) introduces a new sub-section promoting stable
terms for petroleum leases. While this will help encourage investment in the sector by
promising stability, it will also restrict the Government flexibility to review its terms in
case of adverse developments. Terms and conditions, therefore, should be dynamic
rather than fixed. That is my opinion.

Sir, | would like to mention a scam of approximately Rs.10,000 crore, which
happened in Maharashtra in 2012 and 2013, but nothing has been done so far. This is
regarding gate passes that are issued for bitumen. These gate passes are totally
Government-controlled. The gate pass bitumen challan mentions the rate, the
quantity, the name of the consignee, and all these details are there. The refineries
said that they did not issue these passes. The people concerned printed duplicate
passes and used them all over the State. The Public Accounts Committee in its 2012
Report said that an FIR should be filed against those concerned. SE filed an FIR
against the contractor, as is usually done, but nothing was done against the officials

" Transliteration in Urdu script.
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with whose connivance all this took place. Besides, this took place all over the State,
in different regions of Maharashtra like Nasik, Nagpur, etc.

MR. DEPUTY CHAIRMAN: Please conclude.

DR. FAUZIA KHAN: Just half a minute, Sir! So, in spite of this happening everywhere,
no cognizance was taken. And, in 2014, the Government of Maharashtra changed
and this stopped. | request the Minister to please take up this issue and make sure
that FIRs are filed against those concerned because if you don't take people to task,
then fraudulent activities will go on. Thank you.

DR. SIKANDER KUMAR (Himaohal Pradesh): Mr. Deputy Chairman, Sir, | thank you
for giving me the opportunity to speak on an important Bill, the QOilfields (Regulation
and Development) Amendment Bill, 2024. | would also like to congratulate the hon.
Minister for making important amendments in this Bill, which really promotes the
energy sector in the global energy market.

Sir, the Oilfields (Regulation and Development) Amendment Bill, 2024, is a
monumental step towards transforming India's energy landscape by enhancing
investors' confidence and positioning Bharat as a key player in the global energy
market. The Bill seeks to establish a framework that fosters investment in both
traditional and cleaner energy sources by redefining mineral oils to encompass
cleaner energy sources like hydrogen, aligning with Modi Government’s goal of
increasing non-fossil fuel energy capacity by 2.5 times.

With significant projects like ONGC cluster project in the Krishna-Godavari
Basin, this Bill aims to not only boost domestic production, but also position Bharat
as a leader in the global transition to sustainable energy, paving the way for a Vikshit
Bharat by 2047. Treatment of petroleum operation same as mining activities failed to
consider their specific environmental effects. The Ministry of Petroleum and Natural
Gas took a far-reaching decision regarding de-linking of petroleum operation from
mining. Sir, de-linking was crucial for addressing environmental concern affecting
ecologically sensitive regions like Assam, where improper management could lead to
irreversible damage. By implementing this de-linking, the Bill transforms the
regulatory framework for hydrocarbon projects. In addition to simplifying the process
for obtaining environmental clearances, it removes bureaucratic obstacles and
prioritise sustainable practices.

Deputy Chairman, Sir, the present Bill is in line with the BJP-led NDA
Government focus on enhancing the Ease of Doing Business by transforming the oil
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and gas sector. Under the Modi Government, Bharat crude oil import dependence
decreased to USD 62,248 billion in 2020-21, contrasting sharply with the UPA
Government era when the dependence had increased almost two-fold to USD
1,42,962 billion in 2013-14 due to policy paralysis and lack of investment. The present
Bill is designed to create a conducive environment for investment by ensuring policy
stability, streamlining regulatory processes, and providing mechanism for dispute
resolution, the Modi Government is posting growth and innovation in the sector.
Further, the Bill paves the way for increased foreign exploration in Bharat by
establishing a more stable and transparent regulatory environment. By allowing
international companies to engage in petroleum operation with clear terms and a
dispute resolution mechanism, the Bill aims to attract foreign investments and
expertise. This strategic move not only boosts domestic production but also
positions Bharat as a competitive player in the global energy market reducing reliance
on imports and enhancing energy security. Hon. Prime Minister, Shri Narendra
Modi’s strategic geopolitical moves have significantly bolstered Bharat's position in
the global energy landscape. Under the Modi Government, Bharat has demonstrated
remarkable strategic thinking in navigating geopolitical realities, ensuring that India
secures effective prices for crude oil by importing from Russia. The present Bill
supports this objective, which is to transform India's energy landscape by establishing
a framework that fosters investment in both traditional and cleaner energy sources,
securing the position of Vishwa Bandhu Bharat. Sir, under the Interim Budget for
2024-25, the Modi Government had stated its commitment to green growth and
sustainable development to combat the effects of climate change. The present Bill
emphasizes sustainable practices in the oil and gas sector by requiring the reporting
of carbon and greenhouse gas emissions and facilitating comprehensive energy
projects at oilfields that incorporate renewal sources like solar and wind. It also
promotes the adoption of decarbonizing technologies such as green hydrogen and
carbon capture utilization and storage. This commitment to balancing economic
development with environmental responsibility reflects the Government dedication to
green India, a key pillar of Prime Minister Modiji’s vision for a sustainable future. The
enactment of such a comprehensive Bill demonstrates India's commitment to reduce
dependence on energy imports and boost domestic production. The present Bill
promotes adequate opportunities for risk mitigation, ensuring stability in petroleum
exploration and addressing energy transition issues, including the development of
next generation cleaner fuels like hydrogen by creating a stable and investor friendly
environment that attracts investment and expedites petroleum operations. The Bill is
another step in Prime Minister Narendra Modiji’s vision of Atmanirbhar Bharat.
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Sir, in conclusion, | would like to say that the Oilfields (Regulation and
Development) Amendment Bill, 2024 seeks to enhance investors' confidence in
India's oil and gas sector. The Bill aims to boost investment in India's oil and gas
sector by providing stable lease terms, enabling arbitration and streamlining
operations. Thereby, | support this Bill which addressing long-standing industry
demands by providing stable lease terms policy stability and regularity clarity. With
these words, | support this Bill and request all the hon. Members to support this
Amendment in the Qilfields (Regulation and Development) Bill, 2024, which create a
more investor-friendly environment by addressing long-standing concern about policy
stability and regulatory clarity, which are essential for attracting both domestic and
foreign investment. Thank you very much.

MR. DEPUTY CHAIRMAN: The next speaker is Shri P.P. Suneer; you have three
minutes.

SHRI P.P. SUNEER (Kerala): The Oilfields (Regulation and Development)
Amendment Bill, 2024 is yet another attempt by the Union Government to handover
natural resources of the nation to corporate houses in the name of attracting
investments and “Ease of Doing Business”. It has become a pattern for the BJP to
frame laws to suit corporate needs instead of what is good for the general public; this
Bill is another attempt at that.

The Bill seeks to legally separate petroleum and other naturally occurring
hydrocarbons extraction from mining operations, with potentially disastrous
consequences for the environment. The Bill is also an example of Government’s
double speak on promoting new and renewable energy sources and, at the same
time, promoting oil extraction by private players. The Bill, by separating mining from
oil extraction, is opening floodgates for destruction of environment, which the Ministry
itself has noted. While the official position of the Ministry is that they will not
compromise on environmental safeguards, we all know how environmental
regulations have ended in dustbins to clear way for corporate houses into country’s
forests and natural resources.

The Bill is explicitly promoting ...(/m‘errupz‘/on)... natural resources by diluting
penalties in cases of violations. While the earlier Act had provisions both for
imprisonment and penalties, the Bill is proposing a highest penalty of Rs. 25 lakh for
offences under the Bill with no imprisonment ! This is in effect upholding the ‘polluters
pay’ principles without fixing concrete responsibility. Corporate plunder of natural
resources will see new heights as no violator is in fear of jail. This clearly exposes that
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the BJP prioritizes corporate comfort over exploitation of our precious natural
resources.

At the end, it is our understanding that State-led oil and natural gas
enterprises, like the ONGC, should be prioritized instead of private players in the
sector for the sake of the economy and the people. ONGC is a competent
organization but Government is aggressively promoting private players in the sector.
We have seen how a corporate house tried to ...(Interruption)... the Ministry and the
ONGC by illegally extracting natural gas from the KG Basin a few years back. The
Government should stop weakening the public sector and ...(/nterrupt/on)... the
people in the name of ‘Ease of Doing Business’, which has become synonymous with
crony capitalism under the BJP.

St AEE g (SRIES) : AN ITFHART A6, H A w41 ot &vay R g
ST gIRT 1Y ¢ e (fafrase qor f[aem) wenes (e, 2024 & v 3 a6
o0 1 g §1 HBIGd, BT H WY DI MIeghal a9 Ul 2, 5 39 &3 4§
BT ®1 S BH Bl &l WIRd U 98d g1 G2 & 3R O TR A 9Rd & 3faR
3nferes g 9¢ T2 &, T ThR | 39 & 35X IeN W1ud 81 37 &, al H Ffeaq
®U W B8 bl § [ SOl bl HT g1 wr4Ifde 2

R = WA & g8 ed dol & Ieqrad § 9l Seeld-1g glg Bl 2l H I8
g1d 3ATTY g VaT § [ SMRERBR 574 <21 & Hifdd oy 81 de Icure &3 o 8,
TE R Ped Jdl BT IS 9, TP I BT SUGT 96, 3D [ol§ AXBRI gRT
T fhU ST € 3R S WAl &1 I8 U8l & fob ST 9N 91 & T H2 A9+
AN STt B RPN gRT 59 9 § Th g1 Hed ST o 8T &1 9Rd & Ui
IATET BT U 230 THTHE! B 3R SHh BRI YR H 3MATT Bl S% AR 96 T8
g, 51l T gaa fRafa & 85% 4 31ferd 81 st YRd # ufafes 1,16,370.64 S} A
BT SIS 81 X818, Sl foh faed # 209 9 WR 81 ed I & I H A I3,
RTFDT {7 =l B, AU B ZRATR] FaTeD &; ORI 12.5 FITeTd & YR IR
AN FER UR 2; IH H 12 URTeI ©; MY Uel &b ISR Y el b Iedra Bl I TG
; Il g T BIAT ©, S1d UIRFH! STl & 31 AU T I Rl 2, T BOTR
PRIS YT W B ©, ol SAP d18 Yl I81 Bl URBR, T IATG H ST oy 3R
3ol st 9T Fahell &, S8 IR &I 981 & I8! ol URes] §d $l 399 316
gOIR BRIS UY B WIIGT B Ahdl &l URTH! e & 9 9idf I8 U, Sy HT
DT Scoled BT S IS ....(HILH)...

SNt SUHTYL : 319 SHI 96 ST 3T ST, wisl|
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# HAE€g g : HEIGY, YRd H dol SUIGH SR € V8l & 3R WSl I§ & 918 dl
U UHR A H B8 Ghdl g (b IUIGT B &l gga Saral fRY 81 AR gRI
IRINE & G DI YIcdTsd o« & g & 918 glay 15 THYAST &1 gig Bl
HHTET 1 §8 8, 511 39 [A97® & IR B & 918 Yob %04 U1 BT, ST gRas
&3 H UIpIcreh I/ BI WU Dl [T BN, I8 § (A ayds &8 Aobdl gl T8 H3l,
AT ST T e 7 &7 3 89 YT &, S99 &3 & (AT Dl 91T SIIY, 39 IR I 2
g9 S & T fager = fiR det &iR a1 3199 @t St fRufy yRaad § 1 g5 2,
IHF fog 3TST & aRYed # fhd UBR & [oTcAS IR 6T S Fahd &, B 4
N {1 ST Hahdl &, IS oY I8 fagae 9gd wecayul 81 ded Jdl & IA1e
Td Ui 9 & &3 H uifed @it e <8l €, JSE S e &7 99 B 7 8,
Re! e o1l uferay 9¢ I8! 81 H8Ied, INGR bl el & fh e vd T & a1 |
AR SR DI FHREAT DI B BT S| e AT d 19 & &7 H IAIGT Pl 3D
DR AT DI f&dapad AT 1 MRIRBR 59 (I8 AT BT Ul 8T 81T, AT H
9 91d P! [ATarIqdsd e Fabell § b fdael & 3fex IR UIgde daex A AdhR
BRI &3 &b AN - W) Tl b TG Dl I &F 8, Al SHH I7eh! TRBRI Dl g
ST INTG B Bl ST Bl {5 bR BT TSIl <1 Sy, IR Bl {6 bR
S & H 31 91T MY, IHP oY TRBR & §IRT UATH 8l &1 I3 had gU WS W
b 2014 I UgI U WY SN 9 T &1 &, S 3fid 719 ITe & folv Blg =T
U1 Tl AT T AT, I BRI HTH b1 Y811 T8 3R 9¢ Fahell AT, offchd IT
D1 YATH eI [hT AT 715, ATRIR S WY (Faerss Bidl &, S 3R faedr™y SR
el Yedl g1 Faerdl &1 favard g, $9d ol g9 fagged &1 371 fAdia
3D 1| 2] DI SIRGH A g & fTQ UG B DI raegebar ol, il
AT F941 Sft 9 39 fagd & faiid 9 81 39 93ngd & 918 Ugiferad uRare=i
Td G aRETel & g 941 IReRI fIHmT # STedl-STeat S1ds fo1g Srgafa e,
STd oy wRfAer firel, 9T Waem 9 fadgs & sfex fohar 11 g1 § g9t 9gd
ERIEAT Bl g, S (oY TRBR B 9915 ol g IR gJas Bl gl ..(F9T Dl
Hel)... I8 DI ot IR I GRITSTATAT & q1e-37 .

it STHUTAfRY : AT 2 S Y Sft, JMTHT THI WA 81 T B

M W W : W), H 1 e 4 @cH R BT §1 39 B b dla el & dg i
g1 3R fAfTad w9 I I9TR § "1dbe e i) &9 8|

qBIgy, 9 I! 919 I8 &, 39 [A9us ¥ o fAvg Mdet &= M 8, wife
TR BIC It WY 3, TaTficd & |1 MU, YISARIY & Tad AT, df &F AT &
3 7P USYRGT & A1 5TH a9 B, Ife I8 39 IRE A 9771 ...(H9T Bl =Y.,
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st STaTafe : g=IaTg|

M AEg WZ : HBIgY, T a7 fhddl W &1 & forv faaepd Ut el 21 I8 Ugoll R
T3 2 b SIS BRTATH B 3AMMTD G & O H I&oll 1T 5

MR. DEPUTY CHAIRMAN: Shri Ramiji; not present.  Shri Sanjay Seth; you have five
minutes.

$ GO WS (STR UK : IR, 37U {31 The Oilfields (Regulation and Development)
Amendment Bill, 2024 TR 370+ fIER Y@ &1 3R &A1, 39b oy H ggd-9gd
gIdIe dl gl I8 [9Ugd Q2 Bl Holl A, 3D YT AR ATHHRAT B
efedIv § 9gd "eayul 7l Jd 3R I & &1 A8 [l W 39 & fJard iR
3fefeaRT H 3l T 81 YL H31, A A% Alal Sl & gRa&el g H SHRT
<31 99 &3 H AYd T R VBT 81 3ATST WR fa%d 1 AT T g9 RB1gR a7
a1 7l 2014 H gART ReprgT emar 215 fferas Wifge o1 uf ay oft, i a9 256
faferae Mifge =1 Uil 99 T Uga 1 81 Ig 7 hdd S9N &9l HI TR 8, gl
&l ATHTTHRTT B fer | 911 71 Ueb Hgedqui Hhad 2l

T HA] AlGl St B IRl 1 <91 § I iR 319 & H Af*rSt 3l 85 TR¥C
dJP g™ &1 B fhar 81 2013 § I8 Afeds! 25 faferad sier off, St 319 3.5 fafera=
SlelR e AT BR I8 T3 21 S Iflmal USITorgH, del 3R [Igha sl 3 e
dell & T god | 41 9gd 9elan] §5 &1 2014 H IT 60.84 faferar oft, ST 319 84.96
fferam Sfer d& uga 13 2, S If¥g® IR ISR &7 12.5 IR 81 9Rd &I
ST ¥ gt fTaRAT & HRUT Fofl DI AN AR 9 21 21 37T I& ART QR[AT
BIdR BIH 1,123 Ffela e ddf ¥Aged d@ ugd Q| I8 < @l f[Jmrd o
BB BT IIT BT B

WA & 918 IR 7 Bed Jdl & IIGT H Seeld-1d gig ol §l I8 d
0.26 fAfera™ e & gedx 30 fAferad e T@ 8 ™71 8, S 10,000 TR | 4t arfera
o1 gfg B AT 21 T TRE 31T WRA 37 SRIYH UTHicres I &7 TG B IET
2, <IfhT BN WU BT g% AR W) 31feh 81 YR H Uil SIS &l U deiHT
¥ 230 fafera e7 ufd ad 81 @ud IR IATeH & 919 &1 Wls 1 85 AT IR 9R
ST TSdl 21 Iada § YR B AT ¥R 85 TR¥T 9 31fdd 21 S9 HH B b
foTT IRBR 7 B TUTd HeH S3T B

TRBR - I ST &b HIeIH I $Holl bl SUALAT 9617 & heH ST &1 2014 |
STRT SATA Bl WIS AF 38 RIS eiex oA, 98l 2024 § AT 720 FRIS wlie? d& Ugd
TS 21 ST Higr aRomd I8 gan © f oWl Ua ofd axle $uT & faqeh qa1 o
Id Bs © R 180 oG HIfGdh T ded ddl Bl ST URATIT g3l 81 I8 Holl
JMATTHRAT B 2T H BARY RPR HT TP g1 IS Bl
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TRBR P! AT b BRT RN Scdred § 9t gfcray 9 15 fferas e
&I i B IB1 §1 I8 7 hddl YRS &3 & WD i 4 Bl Gad DI IR Rl o,
gfcth S BT 1 H W1 HGS HRAT 2l SHD ICINTh 25 BRI el &I THIUH
IRATSHTS Ted et TR 3TN (¥Rl Bl BH B B Ageaqol et 141 38t 2
TR T H 2004 H AR 2014 Th TRIIRITE & BTAT § HHY 31Ts | 59 SR fhal
M & B g 8! foam 1 o, R smard & YRar 9¢ &8 oft, atfdhe 2015 &
918 9 BRI IRBR A 90 H BISQIBIET B Wil 3R ST Bl 94T o+ &b ol Fg
AT GaR by &1 SRFRITT BISgIbaT AT Bl AFART 3R HH e
ST I dedl UR Y 599 &1 &l =T 71T el 81 89N WReR 1 e g
.(AAF D ED)...

STt STAHTRT : 37 JATYRT FHY WH 3Tl
7t | W : AR, H 3TRaY 31eR diet T §, MMRIT IRTUTH dlel <l g

s SUUTIL : 319 STeat FIfeT|

st W 6o : JIF ©, ORI WEIGY, H §9 Aa H WRd & Soll GRelT & forg wem #1
At Sff B ezl Helfd AR W Al = Aol IUTED <2 P AT FIRh Hee
UR JhTeT STlT T8l g

1t ITAHTIf : 39 L

2 ST 9 : WX, 99 &1 A | 99 39 gier Qifoy|

2 IgQUTf : TET, Tl g=garal

2} AT WS : BH G ST © [ diRqeh ol Hehe 3R .

7l STAUTIR : @IS DS |

# GOI WS WX, TG b 1 H FH AN A B b I a1 37 Hag I b B4

I8 ¥ 9gd SUTGT I el A1g-BI-[iY 3fUd <2l & 61l SR i1 iRl W&,
I 4l B4 95 WIS el 2|

ft Syl : gIaTe, gaTG |
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M WO WS : WX, § U 3R BICI-W I B8 B (Y1 GTd] AHI DT TS g
g Sl BIC ofg SN &, 3R I 19 Bl Gllg dob ¥ R fiet, AT Ia!
IATET Bl Sl DI &, I8 BH 8l STGII| gD AT Bl R $HH ofg IENT &b A1
BIc ST ) Sile feU SIa, at ST Wt 9T BraeT frei |

o} ST : g=yaTe | A 2 o g S, 9 e

N dom RE @iy o e, feee) : AR, 31 39 He o fael uR e
9T 9T He~T bl HIdT AT, P foIU YT g=are| J=IdR, 34 89N A< U&T &6
Il =1 AIGT St &7 RO 99 {631 6 I I AR & T3] - del & & 4,
9 & &7 H v AnTe i 81 g g ST Sat Uie R8T 7, Q9T 9am
ST RET &1 <l 431 IS & 1 519 2014 H A AN 1 YR H (el U, 79 bad I [h
Jic < I, SOt BT R7a1 g1, SIofel 40 BT U ofiex 81 ST, Ueidl 50 BUU N
e &1 ST ... (FGLT)... MDY AT BT HIYU &, 3R I8 Ha H -1a] 81T,
A1 H T8 SATYDRT WS I, AT IHD! G AT

AR, 39 FHY AT & YA UR ed el Bl G a1 AT? 135 STk Uil
IRl T Ped Il Dl &M A1 AT, IgSia $9b 7 Al Siofdl 1, 7 1 Ugla o, ot 4
At B AR, AfeT 19 HRIAT F THT H Fed I &1 €9 g & E W,
SIARRTELT ISR H 19 STl Ul SRl 81 7T AT, IH b Wl BRI H 1 7
SISTeT 99T, FE UST 99Tl 39 dRE 3 MY 39 9T 4T SIoTdl 31K USTel 6T g HH
Tl fhaTl MY ST HET USTeT IR SioTel 9dT fh Ol & §9 <97 B Sl Bl oo
frepTer feam

R, 39 [dc1 BT HHAS RATS? $AH (o1 TNl B b 31T 5 & H gdvcd Bl
I BN, ST -3TH BIRUINS BRI Dl G191 <3| 9 [l BT Ub <1 b A I8 4l
gl AR, S ST 7, fTaT 2023-24 # 40,000 FHRIE TUYT G JATHT 53Tl 2,
5 &1 3 MU B, fectas Haex HY, AR HUMAT BT TG 81 72T 8, T8l
FATHT HHATT P TeTY AT MR BT BT AT @18 &l GO d1d I8 & [ 319 I Sl
a7 a7 <2 &, s AT I 3T o WRERI & W ATPR B9 B & IR IR
PR P75 & U M8 o, forad FU S R WY Fie gg=iil 3R 1T & A1
3MIHT SITST 3R TG IT gFATET IR R Besdl FaaR & |l Rl 7, e
5T 314t qTapt ATt I8 uR #R T2

AR, § g1 faEargded qe-T aredi g (&b A9+ Bl {6 Ugld b1 S A
BT, SISTcT BT 19 BH BT, =T ST dordl 2nRyd Iod 8, § S99 9 g1-<14 1o
&% B 9 Ug Y81 g1 ISNIS H 31T UgTdl BT &1 100 ¥UY Ui oflex 2, 8R4 a7
USIel BT ST & 105 BUT T eilex 8 iR 19 faeeft &1 8y IR-9R Mara=T &xd
REd 8, B 91d UR ATl B N8 8, I8 UR Uil BT ST & 94 BUT Ul oflex|
faeell &1 EAT ¥8d §Y Rl boRiard St = fdotell Wi &, gril i e, e
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1 S, STl W1 T 3R HEE I AN bl a7+ & 70 UeTel 3R Sioter WY 9 gt
R &1 ... (FAYM).... 3R H HR@E WR dle o SIS, A ... (™). ..

3 SUFHUTIRT : FSTI ST, HUIT MY [T 4R i) ... (FEEH). .. Nothing is going

on record. ...(Interruptions)... Sanjay Singhji, please speak on the subject.
...(Interruptions )...
4.00 P.M.

St o Rig . R, I RTAIAB 22 ....(HALTH)...

SN SUHTYL : 3119 SER ol fh IER ol ? ....(FILH ). .
%ﬂwﬁﬁ' .

N ~ C

37t SUUTIFT : 31TT Heolde TN dici, dal Rbls IR S|

i Wor R : W), H Aeolae IR B 41e1 BT g

1} STAHTIT : T H JAYD! Feorae AT el 5?2 3T oil exploration TR 1T
it dora g : IR, 991 e IR .(aeT). .

MR. DEPUTY CHAIRMAN: No please. HSTd Sil, 319 §IfeTy|

st <o i : I8l R YA KT SN BT o 9@ (6T, B9 IHD] G ATqDh]
IS BT HIDBT AT, MY G (5T, AT STd Yeh o7 AREBR & B Dl 89 B
IETERY S O & Al S8 gud 31Uk YT H §& 81 odl &l 3Rfdg doriard o
fosTetl I &Y, ur=it wi o, Rien i &, sare Wi foan, 9 ueid, sioia fearl
...(TIH)...

MR. DEPUTY CHAIRMAN: Nothing is going on record.

it dorg e : 9, g qEI B

* Not recorded.
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SNt STUTTL : 319 MY GH HIT

Yt dora Rig e H g R IETE, W I8 qET &, T AT &9 S0 TR 81 ©
fop <91 # SIoTel ¥ I 81, USTel H¥ I &1, dfc *

st Sugumfd : 3T Fsolde WX ) vl Nothing is going on record. ...(Time Bell
rings)...

21 Word R : R, S8 I8l 0o 9 HHe (T, S+ gl
21t Juqrafa : T8, #9 T8 gl

it dora g : 31rue g1, A/

Y SuRrHTafel : ST Sft, # SMY! G TR

2 ora e«

MR. DEPUTY CHAIRMAN: Nothing is going on record. Your time is over. Next
speaker is Dr. V. Sivadasan.

DR. V. SIVADASAN (Kerala): Respected Deputy Chairman, Sir, this Bill is not for the
people of the country. It is for the corporate houses. Sir, energy is very important for
the development of a nation. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please let him speak.  ..(Interruptions)..
TSt Sil, 3T AR 39 H HUAT 59 997 R =41 9 B .. (Interruptions)... Let him

speak.

DR. V. SIVADASAN: Sir, affordable energy is very crucial and essential.
(/m‘erru,oz‘/ons)... Sir, this is my time. It is not the time of the Treasury Benches.

MR. DEPUTY CHAIRMAN: Yes, please continue.

* Not recorded.

* Not recorded.
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DR. V. SIVADASAN: Affordable energy is very crucial and essential for the welfare of
the State. The democratically-elected Government should ensure the welfare of the
common people. But, here the Government is walking in a very different direction.
Sir, the Government is promoting privatisation of our great natural resources,
including petroleum and natural gas.

The aim of the big multinational companies is only to earn profit through
production or distribution of PNG. The actual price and market price of petroleum
products prove the correctness of this statement. Sir, the Government should not
allow the exploitation of common people. The Government should control the price of
petroleum products and it should restore and increase the subsidies. Sir, the price of
petroleum products in our country is very high compared to global prices. The Union
Government is imposing heavy taxes upon the petroleum products. In June 2008, the
crude oil price touched US$202 per barrel. At that time, the petrol price in India was
Rs.50 and diesel price was Rs.37. Sir, at that time, the present Ruling party was in
the opposition and they raised this matter in front of the people. Now, the price of
crude oil is only US$68 per barrel, which is less than 30 per cent of the price in 2008.
Even then, petrol is costing more than Rs.100 in India today. Sir, why is this
happening? It is happening because of excessive taxes and surcharges levied by
Central Government. The Central Government is imposing different surcharges on ail
price. The Union Government collects a huge amount as tax. In 2019-20, it was Rs.
3.3 lakh crore; in 2020-21, it was Rs. 4.55 lakh crore, and, in 2021-22, it was Rs. 4.92
lakh crore. Sir, now, the collected amount is above Rs.6 lakh crore. ...(T/'me bell
rings )... Sir, it should not be allowed. ...(Time-bell rings)... | am concluding, Sir. The
LPG refill cost was Rs. 410 for a 14.2-kilogram cylinder on March 1%, 2014. It has now
become Rs. 823 for a 14.2-kilogram LPG cylinder. The Government should protect
the interests of the common people. ...(T/'me-be// r/ngs)... They stand for the people
and not for the corporate houses. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Dr. V. Sivadasan. Now, Hon.
Minister, Shri Hardeep Singh Puri, to reply to the discussion.

SHRI HARDEEP SINGH PURI: Sir, | would like to thank all the hon. Members who
have participated in this debate. Many useful points have been raised. Some of the
assertions made, | suspect, require a clarification because | believe, and | say this
with all humility, that they are based on a selective reading of the draft legislation
before us. | would like to thank, in particular, Shri Shaktisinh Gohil, Shri Chunnilal
Garasiya, Madam Dola Sen, Shri Elango, Shri Yerram Venkata Subba Reddy, Shri
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Manas Ranjan Mangaraj, Thiru Thambidurai, Shri Ghanshyam Tiwari, Dr. Kalpana
Saini, Madam Fauzia Khan ji, Dr. Sikander Kumar, Shri P.P. Suneer, Shri Mahendra
Bhatt, Shri Sanjay Seth, Shri Sanjay Singh and Dr. V. Sivadasan. Many of the points
made by hon. Members have, in terms of nuance, also been repeated by others. So,
instead of responding to each of the points made by each speaker, | will take them in
a broad category, and it will be my endeavour to respond to all the points made. Sir,
when | was introducing the amendment and the draft Bill, | had said, with all humility,
that | want to do some context setting. The oil and gas sector, as | mentioned, is one
that involves heavy investments and also has a long gestation period. And it was not
my intention nor did | ever suggest that nothing was done prior to 2014. But | did
suggest and | will say that more emphatically now that we allowed the eye to be taken
off the ball and we paid the price for that. Now, lest this becomes a political debate,
let me provide a context to what | said in terms of some annotation. Sir, the period
between 2006 and 2014 is termed by all those who have even a nodding acquaintance
with this sector of energy ‘the dull period’, and why, | will just give you some
examples. If any hon. Member wants to have it in more detail, | will be happy to send
a detailed paper.

During this period, many foreign companies, and | want to assure all the
Members on the left spectrum of the House, my close friends, that this is not about
handing over to the corporate sector, this is not about taking the powers of the States
away. The petroleum mining leases will still have to be granted by the State
Governments, no matter what changes are brought by this. We are not changing the
Constitution. Now, what happened between 2006 and 20147 Italian major, Eni, left
India E&P sector, as they were not allowed to carry out operations in Rajasthan as
well as in Andaman offshore. Australian company, BHP Billiton, relinquished their
blocks in Mumbai offshore area which were expropriated by defence agencies.
Another Australian company, Santos, was not allowed to work in Bengal offshore due
to maritime border disputes with Bangladesh. British gas and cairn group also
relinquished their few blocks in KG and Mumbai offshore due to restrictions imposed
by the defence agencies. Sir, | had asserted at the outset that this sector which
involves heavy investment has about five major oil companies in the world, and almost
all of them came here and were driven away from the country. | am not saying that
this was a wilful act. This was a natural consequence of the kind of policies we
followed. One of the major challenges during this period was non-availability of drilling
rigs. The Government introduced a rig holiday policy in 2010 to allow moratorium from
January 2008 to 31% December 2010 for drilling of 31 exploration wells in deep water.
No procurement of rigs or no import of rigs was allowed. Out of 3.5 million sgq km of
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sedimentary basin, one million sg km you closed. It was a no-go area. Nobody can
enter there. And in the remaining area, you put restrictions. If the oil majors will not
go away, what will they do? They have not come here for philanthropy. | just want to
make it absolutely clear about the period before that. | used a very polite term that we
allowed the eye to be taken off the ball. | can be a little more direct. This was neglect
of E&P. This neglect was bordering on criminal neglect. We are paying the price for
it now. Then came 2014. That is when policies began to change. That is when
production sharing agreements gave way to revenue sharing agreements. One of the
most important things in the E&P sector is data. No data is available. If a foreign
major comes and tries to drill here, you tell them, please come and spend your money
and drill. If they find oil after spending a lot of money -- sometimes a deep water well
costs 100 million dollars -- you realise that this is your sovereign asset. Now you
want to keep it. You say, ‘Thank you very much’. It is only in 2014 that things started
changing. My distinguished colleague knows that in 2015-16, We introduced major
changes. We introduced revenue sharing agreements. Then a little later, we cleaned
up one million sg km of the sedimentary basin which was a no-go area. The hon.
Member and some others also asked what is new in the Bill. | just quickly reel off
some points. One is stability of lease. Dispute resolution has been made much more
objective and quick. Definition of updation is there. Single lease is there.
Decriminalisation of provisions is there. Penalty increment is there. Sharing of
infrastructure is there so that smaller players can take advantage. Provisions like
carbon capture and sequestration are there. All these are new provisions in the Bill.
There are some points which have been made, | suspect, on account of a
selective or perhaps not a careful reading of the Bill. Arbitration continues for
disputes under lease and contracts. Adjudication has only been introduced for
violation of Acts and Rules which are framed thereunder. There is a saving clause
which protects existing contracts and agreements as was pointed out. A reference
was made to helium. | just want to point out that the hon. Member specifically
referred to helium. | want to say that mineral oils mean any naturally occurring
hydrocarbon. Helium is not a hydrocarbon but an elemental gas. Nothing in this Act
prohibits development of comprehensive energy projects under special scheme
created with concerned Ministries such as the Department of Atomic Energy and the
Ministry of Earth Sciences. | think that point on helium is, if | may be permitted to
say, is a specious point. Rules for sharing data, Director General of Hydrocarbons for
better monitoring, sharing of infrastructure to enable small operators to make use of
existing infrastructure and not make any unnecessary heavy investment in new
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infrastructure when infrastructure is already available, etc., are all new provisions in
the Bill.

A reference was also made to a CAG Report on Mumbai High. | just wanted to
say that precisely because of that Report. | was talking about the recent period when
the eye was taken off the ball. It was about this dull period between 2006 and 2014.
The reference to Mumbai High was of, | think, 1974. | joined the Foreign Service in
1974. Yes, they are producing. Why are they producing 59 per cent of the existing
resources? Because we are using technology and investment to put pressure into
those wells to get more and more out of those wells. | may also submit that in any
discovered field, after the first year, production can decline by four per cent or even a
little more. Over a period of time, the decline is much more. Precisely because of the
CAG report and other information that we got that we were able to utilize the
technology investment in order to better and optimally utilise those fields.

Sir, let me move on to some of the references which have been made to other
energies here. But before | do that, | think Madam Dola Sen raised the point of our
Strategic Petroleum Reserves being only enough to cover seven days of utilization.
Deputy Chairman, Sir, | don't know where this fact is coming from. | know a little bit
about Strategic Petroleum Reserves, SPRs. The reserve itself just now covers 72
days. We are trying to take it up to the international norm. But, apart from that, we
have a refining capacity today of something like 258.6 million metric tonnes per
annum. We are taking it up to 310 million metric tonnes per annum. We have crude ail
on our tankers, in the refineries, etc. So, | want to assure the hon. Member that these
reserves that we are talking about are way above what is required should there be an
emergency, and we have been able to navigate this quite well so far.

Sir, | also want to now raise some issues about import of energy. It was said
that we are not diversifying; we are very dependent. The facts are very different. The
facts are that for many years, if you look at our imports in terms of source, they came
from 27 countries. Today, they are coming from 39 countries. And the world is
changing. More hydrocarbons are being produced in the Western Hemisphere. | am
talking about Brazil; | am talking about Guyana; | am talking about Canada; | am
talking about the United States. We import 20 billion dollars of energy from the United
States. We consume, on an average, 5.4 million barrels of crude oil in a day. And as |
submitted, that import is going to go up because our economy is growing at 6.5 per
cent and energy is the driving force of GDP growth in many respects. Earlier that five
million barrels a day was to be equally divided between five or six suppliers -- Iraqg,
Kuwait, Saudi Arabia and UAE. But then the crisis took place; geopolitical turbulence
took place in February, 2022. Suddenly, Russian oil became available at discounted
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prices. Now, we don't take a decision in the Ministry of Petroleum and Natural Gas as
to where we should import from. Our traders in the private sector, well-known
companies and our oil marketing companies float tenders for import of oil at the point
of importation. Wherever they get the crude from and the grade of crude that they are
looking for, they will import from there. So, the availability from one source because
of the cheaper oil available has gone up. One hon. Member said that there were
sanctions on Russian oil. | am not aware of any sanction. There was a perception
sought to be built up by one part of the world. | won’t name them; we should not.
...(Interruptions)... Well, Western Europe and other parts said that you should not
buy from them. My colleague, the External Affairs Minister, was travelling on a foreign
trip and we had a chat before he left. | told him if he had an opportunity to be asked,
he may say that at that point of time they were buying more in one afternoon than we
were buying in a quarter. And believe me, even today, there is Russian oil coming in
through a pipeline to Hungary. It was coming in; it is going to the Far East. So, the
energy business, and the oil and gas business is very complicated. The hon. Prime
Minister has ensured availability. There was not a single instance in the last ten years
when crude oil or petrol or diesel was not available. And it is affordable. | have a chart
here which compares Indian prices with global prices. In India, the price has come
down over the last three years. Globally, it has gone up. Why? It is because the
Central Government reduced excise duty and the BJP-ruled States brought down
their VAT. Shri Sanjay Singh is not here. He was talking about prices in Delhi. | want
to remind him how it happened. In Delhi, the prices were higher than in the
neighbouring State. So, all my friends with big cars and big tanks used to go to
Gurugram and other parts nearby Delhi, fill up and come back.

So, the dealers realised that they were being shortchanged because of the
pricing. That is how it came down, not because of desire to provide the citizens of
Delhi free or cheaper petrol. Sir, we were talking about other energies. gl T gAl
o7, 3T I FAfHES W STl 89 @ &) &-d &1 J81 81 ¥R, 2014 H, let me talk
about gas. Our gas production, | am talking about natural gas, is going up by 18 per
cent every year. It is going up by 18 per cent. We are still dependent for 50 per cent.
Again, | come to the same thing. This has a long gestation period. If, in 2000, 2005
and 2010, some far-sighted decisions had been taken, today we would not be in the
situation of even having to import 50 per cent. Just now, in a recent discovery, ONGC
is producing, or going to produce very soon, 40,000 barrels a day off the Kakinada
coast. | can give you many other examples. Sir, let me come to cylinder gas. Natural
gas is as per definition of natural gas, but there is LPG which is a byproduct of work
done in a refinery. Today, India is supplying a cylinder of gas at the most economical
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price anywhere in the world. In 2014, there were 14 crore connections of LPG. And,
connection of LPG means, WW@WWW%@?WW‘?W-
T ST A1 811 /19 ST, 14 RIS B-1dRiY 8, 3191 d 9¢HR 33 BRI 81 ¢ 2l 14
SIS) I Glcgac\i-sld_»cl 33 NI ﬁ RN %, which means virtually the entire population is
covered now through LPG. And then, we are also introducing piped gas, which is
about 25 per cent cheaper. 2014 § 25 TG B2 9, 31T 1,25,00,000 &1 But, the
issue is BF ¥ M TR HIegd &R I8 &1 AR JeTe H31 Sff ° a1 fhar — St
ool AT & AT §, S99 Udh IRIR &I Uah faq & foIv ®Ig 9Ma-5: 30 |
PichT FTETH fHefdr & SiR St erwieff 8l €, S Arde Ricfey ofd &, S8 14-15 30

H firerdr B Sir, nowhere in the world, clean cooking fuel being provided at this cost

to the entire population of the country. Sir, | can say this with complete...

TR, BH T IR R AN 81 2014 H, <2 ¥ SICd RN ifST 1.4
IRAC ATl $9Fb ol 2014 W UBS B GRBR 7 To! 75d DIl &9 41 IFqH dholye
fopaT 2Tl 519 # groiiel § YRS AT, dd 89 BIT1eT & fh BHARI G649 ol W hH-3-
S Ui ITerd I d Sl BT A1RY, IR 89 T8l BRI, Riifd shl-[IweH
Tl 71 H AT qATT TSl g (P [Usel HEH 16.9 RS T AR ST
gs| ARG 9 HA1 Sff 7 el & fb 8H 2030 TP 20 AR @ifS$T -1 81 Sir,
because of the success of 10 percent blending, we were able to bring down target of
20 per cent from 2030 to 2025. H &Td | HadT g 1% by the time we finish this, TR,
2025 TP TART 20 URHC VAT &ifST &l ST Y b HIIR FellRT who looked
after this portfolio for seven years, &l ®8 I8 &l SABT SHIAIHD ST FIT B2
When we did 10 per cent blending, Sir, we saved Rs. 91,000 crores, IR I8 91,000
EWG IR e “ﬂ?g?ﬁ G2l RN gl In fact, the urja has also contributed to our
agricultural sector. STd &H Jgd STeal 20 HITRIA ifST 1 ST 3% &, This figure wil

be even higher. Sir, green hydrogen is another story. And, green hydrogen is fuel of

the future. Green hydrogen will succeed because India has both demand, it will have

the production, and it will have the consumption. TR IS o 3ffeRe! I
AT Q‘cﬂﬂtﬁé wx fqu 21 31 HaTdl I8 IedT & fb Centre wants to usurp the
power of the State? I8 39 fdaT § ®al forar 82 ¥4 a1 3w, tl‘\’ﬂ?{ﬁw:lﬁlﬁlﬂﬁ
I8 Y BT AT, AT A 370 AT D1 U AlC WOl b I §9 et | U1 o ol
T8l folT 1 There is nothing in this Bill like that. We are changing the terminology.
g9 Aol Ol B X2 &1 I 1948 BT Sl AfNTRIe %\r, that was designed for
minerals and metals. In 1957, we created a separate Bill for minerals and metals, UxX
I 31d Y ST H M RET B So, we need to change the terminology. Y 3R :lé EiS|
HIRH ERIRIN éTr[ I o= & IR § g1 Sir, through you, | want to assure this
House. The fact that we have already taken steps, 2016 H production sharing,
revenue sharing contracts, R Udh faforas TarR fhariier snu= foear 21 3l g9
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S TS HRA ST B &, BAN 3MUUTdt § 9 IS H 38 Uferd <l fIs9 7S € they
came in that one million square kilometers which was opened up in 2022. This Bill,
once it is enacted into law, will ensure that investor will have more confidence to
come here. Unlike the dull period between 2006 and 2014, STd o MY I IAd]
expropriate WWWW@?WW,ﬁ%ﬁﬁIW@Wﬁ,W?}
SATgAE BT 3R 3R dispute BT, Al D! HIoT BT & oY 4T there will be

predictability and stability. Sir, | could go on for another half an hour to raise the other

points. | think | have covered the main points and | have made a careful note that after
this Bill is passed by this House and Lok Sabha, | will be personally writing letters to
each of the Members who have raised the other issues so that there is no doubt. The
Government has nothing to hide on this. This is a win-win legislation for the States.
One issue was raised just now. H ST AR S H a1 AIE b A gheam =
Ud compensation el ﬁ?ﬂ, there was some fire somewhere. | want to assure you

that a total of Rs. 102.74 crores was paid to the affected families and even to those
who were not directly affected, when we were told that there has been some flooding
in the fields, etc. another Rs. 52 lakhs were deposited. Sir, all this boogie which is
being raised by the environmental assessment, land and people being compensated,
IR, Ig dI T TaHE DI responsibility &1 ST 7 2018 & IHIRT U ¥ H
O [STHINST Bl R =T8l, o § 1 9 o I ...(FGUH)... West Bengal H
fSEheRIST Bl T1 ...(FALF).... MY G AU Tb H=R F gooT, dl § AT &1
SqTd < RET gl S WY Oq Ioi (SR B, IH FHI 5 WAIIR [y B
oRaT 211 SeiY 1 RfgTi fordt €1 g7 91a A1 s¥e SFd Brefie § o g
Sei SUd 915 I fSTpdiist 3R BR off & 3R feThas] &1 it TRAT 8, 98 5
TFIIR fHATHIeR B S8 99 TRIIR fhaliFiex ol T 319 a8t & Sif dos) 31wl &,
El—s’displaoementa?aﬁﬁﬁ_vﬁ%\rl Jg I MB!I HRAT 21 | 31adh 71eyd | b I
ST AT 6 IR gAB! fhdT W1 I T 7 sReric T2l fhaT, dl they stand to lose

something like Rs. 7000 to Rs. 8000 crores. The money would belong to the State

Governments in terms of revenue and in terms of equity. They are losing the money.
So, | want to assure everyone that this legislation changes the terminology. It brings in
predictability, stability and there is no attempt to reward any big person. This is a
national asset and | think, if we do not exploit the national asset now because our
energy needs are such, there may come a time, after ten or fifteen years, when there
will be a lid put on all fossil fuel utilization, when only green energy can be used. | am
confident, Sir, in India, we need fossil fuels, | think, for another twenty years. My
senior colleague can correct me. But we need to bring this legislation here in order to
provide a win-win confidence not only to our own operators, but also to the foreign
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investors so that they can come and do business here with a view to benefitting
everyone. | thank you, Sir, | commend the Bill for adoption.

MR. DEPUTY CHAIRMAN: Now, the question is:

“That the Bill further to amend the Qilfields (Regulation and Development) Act,
1948, be taken into consideration”.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.
Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, in Clause 3, there is one Amendment (No.‘l) by Dr.
John Brittas. Are you moving?

DR. JOHN BRITTAS (Kerala): Sir, | move:
1. That at page 2, after line 25, the following be inserted, namely :—

“(c) after sub-section (7), the following proviso shall be inserted,
namely:—

“Provided that no petroleum lease shall be granted except by
adoptinga method of auction by giving wide publicity so that all eligible
persons may participate in the process ensuring fairness and non-
arbitrariness.”

The question was put and the motion was negatived.
Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, in Clause 5, there are eleven Amendments;
Amendments (Nos. 2 to 10) by Dr. John Brittas; Amendment (No. 11) by Shri A.A.
Rahim; Amendment (No. 14) by Dr. V. Sivadasan. Dr. John Brittas, are you moving
your Amendments ?
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DR. JOHN BRITTAS (Kerala): Sir, | move:

2. That at page 2, line 41, the words “or extension or renewal”, be deleted.

3. That at page 2, line 42, the words “or extension or renewal”, be deleted.

4. That at page 2, line 47, the words “or extended or renewed”, be deleted.

5. That at page 3, line 4, the words “or extended or renewed”, be deleted.

6. That at page 3, line 5, after the words “petroleum leases”, the words “in respect
of contiguous areas”, be inserted.

7. That at page 3, line 13, for the words “any law”, the words “the law of the land”,

be substituted.

8. That at page 3, line 14, the words “or outside India”, be deleted.

G. That at page 3, lines 15 to 17, be deleted.

10.  That at page 3, lines 22 and 23, the words “to the disadvantage of the lessee”,
be deleted.

MR. DEPUTY CHAIRMAN: Now, Amendment (No. 11) Shri A.A. Rahim, are you
moving ?

SHRI A.A. RAHIM (Kerala): Sir, | move:
1. That at page 3, afterline 23, the following be inserted, namely, —

“(4) Notwithstanding anything contained in this Act, 40 percent. of
the revenues generated from petroleum leases shall be allocated to
the respective State Government where the operations under such
leases occur.”

MR. DEPUTY CHAIRMAN: Amendment (No.14) by Dr. V. Sivadasan. Hon.
Member not present. Amendment not moved.

MR. DEPUTY CHAIRMAN: | shall now put the Amendments (Nos.2 to 10) moved by
Dr. John Brittas to Vote.
The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now put the Amendment (No.11) moved by Shri
A.A. Rahim to vote.

Contents Page t



[ 03 December, 2024 ] 119

The motion was negatived.
Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, in Clause 6, there are three Amendments;
Amendments (No. 12 and 13) by Shri A.A. Rahim; and Amendment (No. 15) by Dr.
V. Sivadasan. Shri A.A. Rahim, are you moving the Amendments ?

SHRI A.A. RAHIM: Sir, | move:
12. That at page 4, afterline 19, the following be inserted, namely,—

"(mm) the obligation of every lessee to undertake the restoration,
decommissioning, and site remediation of the oilfield upon cessation of operations
in accordance with the standards prescribed by the Central Government, and the
penalties for failure to comply, which shall be punishable under section 9 of this
Act."

13. That at page 4, after line 29, the following be inserted, namely, —

“(pp) the penalties for the offence of non-compliance with the emission reduction
targets notified by the Central Government under section @ of this Act.”

MR. DEPUTY CHAIRMAN: Dr. V. Sivadasan, are you moving the Amendment?
Hon. Member not present. | shall now put the Amendments (Nos. 12 and 13) moved
by Shri A.A. Rahim to vote.
The motions were negatived.
Clause 6 was added to the Bill.
Clauses 7 to 12 were added to the Bill.
Clause 1, the Enacting Formula, and the Title were added to the Bill.

SHRI HARDEEP SINGH PURI:  Sir, | move:

That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up the Bharatiya Vayuyan Vidheyak,
2024.

Contents Page t



120 [RAJYA SABHA]

Shri Kinjarapu Rammohan Naidu to move a motion for consideration of the Bharatiya
Vayuyan Vidheyak, 2024.

The Bharatiya Vayuyan Vidheyak, 2024

THE MINISTER OF CIVIL AVIATION (SHRI KINJARAPU RAMMOHAN NAIDU): Sir, |
move:

“That the Bill to provide for regulation and control of the design, manufacture,
maintenance, possession, use, operation, sale, export and import of aircraft and for
matter connected therewith or incidental thereto, as passed by Lok Sabha, be taken
into consideration.”

Thank you very much, Mr. Deputy Chairman, Sir, for giving me opportunity to
introduce this Bill. In fact, this Bill had been passed by the Lok Sabha in the last
session with a lot of good faith and a positive energy. And, | bring it with the same
kind of energy to the Rajya Sabha and | expect the same kind of support and
cooperation from all the hon. Members here. | would like to go a little bit into the
brief of the whole Bharatiya Vayuyan Vidheyak, the Bill that we are bringing here. If
you look at civil aviation and how it started in India, in 1911 the first Indian Aircraft Act
was brought in the pre-Independence era by the British and at that time the whole
airspace was being monitored by this Indian Aircraft Act. In 1919, there was an
International Convention for Regulation of Aerial Navigation. Once that Convention
was done among 27 countries, including India, at that time, there was a requirement
for us to amend our Act a little bit. Once that convention was done in 1919, another
Act was brought in which was the Indian Aircraft Act in 1934 which took into account
all the discussions that happened during that Convention. After that, in 1944, there
was the Chicago Convention and the Chicago Convention promulgated another body
which was the International Civil Aviation Organisation that became the premier body
which is still existent till now and it consists of 193 member States. These 193 member
States cooperate together and share their skies to their mutual benefit, promoting
sustainable growth and socio-economic prosperity wherever these aircrafts fly. So,
right now, the International Civil Aviation Organisation is the body which suggests all
the member countries on how to regulate airspaces, how to cooperate with each
other and how to navigate from one place to another. These are some of the
recommendations based on discussion with these 193 countries; they do it. While
these discussions happen, they keep recommending all the 193 member countries. In
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our country, right from 1934, when the existing Act originated, it has already been 90
years. In these 90 years, the Act has been amended 19 times -- 19 new Sections
came into place and 2 Sections were repealed. So, a total of 21 times the Act has
been amended. While the process of doing all these amendments, whenever an
Amendment came in, everything was put in bits and pieces into the Act. Now what
did it lead to? There are a lot of redundancies, a lot of inconsistency and a lot of dis-
organisation happened within the original Act itself. Now the International Civil
Aviation Organisation, which keeps auditing all the requirements, all the rules,
regulations and the Acts that any country has, has recommended to India that why
don't you look at your principal legislation once because there are a lot of activities
and a lot of inconsistencies happening; why don't you come up again so that there is
no redundancy happening in the principal Act itself? And, Sir, that becomes the base
for us to bring this new Amendment -- Bharatiya Vayuyan Vidheyak. While we are
bringing this Bill, what we have done here is that we have organised everything. Now,
under the Indian civil aviation, we have certain bodies. We have DGCA, which is the
Director General of Civil Aviation. We have the BCAS, which is the Bureau of Civil
Aviation Security. We have the AAIB -- Aircraft Accident Investigation Bureau -- and
there is Central Government also which makes its own legislations regarding the civil
aviation. So, if you look at the new Bill that we have brought in, there are clear
sections made for powers of each of these bodies. So, there is a clear demarcation
and a clear indication on what each body has to do and we have entirely organised
whatever was there in the earlier Act and we have totally organised it and presented it
in a much better manner which the ICAO also recommended to us in this. On top of
that, as we are talking about civil aviation, | would like to present the House with
some of the statistics also on how the growth has happened in civil aviation in the last
10 years. ...(/nz‘erru,oz‘/ons)... | will talk about each and every issue regarding the civil
aviation. | am willing to discuss on it but | will keep my purview within the Bill in the
beginning. After Narendra Modi ji has become the Prime Minister of this country, you
would have heard him constantly saying about civil aviation. When he talks about the
country’s growth, he wants the Indian civil aviation also to assist the growth of the
country and airports reached to a staggering number. We had 74 airports in 2014.
No other country in the world has achieved this kind of success where we have
doubled from 74 to almost 157 airports in the country. This is a huge and staggering
number which also surprised the best of the countries in the world. And, if you look at
the domestic air passenger traffic, which was 67 million in 2014, it is 153 million right
now, which is also more than double. Then, the number of aircraft that were there,
that is, the fleet size, it used to be 400 in 2014, and now in 10 years, we have brought
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it to 813. We have doubled this also. There are many other aspects which have
doubled, which have improved. ...(Interruptions)... | will talk about it. Airfares have
not doubled. | can say that much right now and | will talk about it also.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: Dr. John Brittas, please.

SHRI KINJARAPU RAMMOHAN NAIDU: Regarding the growth of civil aviation, | have
presented some of the main basic statistics which give us a look into the industry on
how it has improved. But, today, we are seeing civil aviation not just on the basis of
these numbers. We are not saying that when we talk about aviation, it is how many
airports we have, how many passengers we are increasing. We want to deep dive
into this aspect. The growth that we have observed is just the tip of the iceberg and
we believe civil aviation has a lot of potential to drive the economy of the whole
country. We are looking at the MRO sector. We are looking at how to build our own
aircraft here. We are looking at how to skill our own people so that they don't need to
go abroad and come back and work in the civil aviation industry here. We are looking
at bringing in more expertise into the industry, let it be in terms of production, let it be
in terms of manufacturing, and that is why, one of the principal things that we are
bringing in this new Act, is the definition for ‘design’, ‘maintenance’ and
‘manufacture’. In the earlier Act, the Indian Aircraft Act, only the word ‘maintenance’
was mentioned, and even in that, there was no definition for it. But now, we are
adding in ‘design’ and we are adding in ‘manufacture’ also, and we are thoroughly
defining all these three terms which are very important for the Indian aviation industry
to go forward. Now, how will these definitions help”? When the ICAO looks at all
these countries on who is going to manufacture aeroplanes, it looks at how it is being
backed up by the legislations in that country. Till now, if we say that we are trying to
manufacture our own plane, we don't have any legislation which defines, as such,
that what is the design of an aircraft, what are the aspects related to the airworthiness
of an aircraft, what should be the type certification of the aircraft and whether the
country is ready to do that or not. But now, under the leadership of Narendra Modiji,
we are strongly saying that India is at a stage where it can design, manufacture and
maintain its own aircraft, and that is the direction in which we want to level up and go
forward in the civil aviation industry. If you look at many more other statistics that |
have, it shows that there is a huge potential in this country, and right now, we are
moving forward in that direction. As we add these definition of ‘design’, we are
making India as a state of design, making India as a state of manufacture, making
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India as a state of maintenance, we see that there is a huge potential to create
economic activity and especially job creation. The International Civil Aviation
Organisation (ICAO) and many other international bodies have all come out with one
figure, the multiplier effect. One job that you want to create in the civil aviation
industry, it leads to ultimately creating 6.7 times the number of jobs. So, the kind of
effect the civil aviation has in job creation or economic activity is very, very huge. So,
we have to tap this potential and this new Act, that we are bringing, helps us well into
that direction.

Other than that, as | have said, we have organised the whole Sections in the
earlier Act itself. So, there is a clear picture. Now, if you want to look at what are
the actions of DGCA, then we thoroughly know what are the powers of DGCA and
how the powers of the Central Government should be in terms of civil aviation.
Everything is listed properly. On the top of that, if you look at the consultations, wide
number of consultations have happened with the public, with the DGCA, with the
Airports Authority of India (AAl), all the important stakeholders like BCAS and all the
other Ministries that are concerned. After thorough consultations with all these
Ministries, we have compiled everything. We have taken the good suggestions and
we have tried to bring it into the principal Act now.

Then, | will talk about some of the important features that we are bringing into
the Bill. Now, almost thousands of pilots are getting trained in this country today and
we have spoken to them. We have asked them about any challenges right now in the
present scenario. At present, there are 800 aircraft in the country, and you would be
surprised that the number of aircraft orders, that are coming in, are more than 1500
right now, and | keep talking to these airlines and they say that every month, they
have ordered 50 more, they have ordered 100 more because they see the potential
that India has today and how we have to grow forward also. As we bring in these new
planes into the market, we would need more pilots also. On some situations, with all
the FDTL limitations that they have, all the operational requirements they have, one
aircraft would require up to 20 pilots. So, imagine how many pilots our country would
need as we move forward with all this fleet coming into the country. We thought that
we should talk to them, know what their challenges are and see as to how the whole
pilot training industry is working today. And one important thing that they mentioned
is, while they go for this CPL, Commercial Pilot Licence training and all, one challenge
that they face is that they have to obtain the Radio Telephony Certificate, which is
technically called the RTR certificate, and the Flight Radio Telephone Operator’s
licence. These are two things that they have to obtain and for that they have to go to
the Department of Telecom. This was how it was designed because they had the
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equipment, they had the little know-how and technical expertise. So, they had
divided this stuff. They said, “Why don't you get this licence from the Department of
Telecom?” Once that comes from there, then the DGCA, which is with the Civil
Aviation, thoroughly verifies that, and, once we do the cross-verification and the CPL
licence also, then we grant pilot the licence. But we have seen that when we do this
dual thing of going to that department and obtaining a licence and our department
doing a certain verification, there was a lot of delay happening, there was a lot of
inconvenience for pilots and we know sometimes the systems kind of misuse this
power when they have the additional authority to come in between on how it can lead
to certain other challenges for the pilots also. And now we have a lot of young
population who wants to aspire to become a pilot, who dream to become a pilot,
and, we do not want them to see these kind of challenges happening in the system.
So, what we thought is: When we have so much expertise right now with the DGCA,
why don't we do the RTR licence and certificates within our system itself? That is the
biggest change we have brought in here. As we have the expertise, we are bringing
everything under our wing, under our Civil Aviation, under our DGCA, and we are
letting the pilots not go through the inconvenient process of going to two different
departments for obtaining their pilot licence. And other than that, Sir, we have
brought in the appeal system. Like | have said, we have amended the Act 21 times.
While we have done that, sometimes we have missed putting some rules. Sir, the
International Civil Aviation Organizations keep recommending us so many things, time
and again, because it has an international view to this. Sky is not limited to one
country. We travel from one country to the other country. So, everything has to be
harmonized. If you are flying here in India, if you are flying in New Zealand, if you are
flying in America or any other region or any other continent, everything has to be
harmonized so that there is a smooth travel between the countries happening. So, as
and when anything happens anywhere in the world, ICAO picks it up and
recommends to all countries why they do not have a uniform harmonization among
the laws on this. So, it keeps doing it all the time. It meets every year multiple times
on multiple subjects and once they reach a consensus in Montreal where the
headquarters is, they keep sending the recommendations to all the countries. As we
keep doing it, it is important for us also to follow the ICAO recommendations.
Whenever we keep doing it, not many a time we can bring all the changes to the
Parliament and say let us amend the principal Act itself. Many times what we do is,
we try to keep changing the Rules, which are framed under the principal Act. Now,
constantly after doing that time and again, ICAO also observed that there is no
principal legislation backing to the rules that we have today. So, it is very, very
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important for us to have the backing in the principal legislation itself, so that whenever
we make the rules, if someone asks about the legal sanctity, we can point it out
specifically in the Act itself. So that process we have adhered to this time. So,
whatever rules we are making, we thoroughly understand that the rules are originating
from so-and-so clause or so-and-so section in the principal act itself. Some
problem that we faced earlier was that there was no appeal system. Whenever the
Civil Aviation, the Central Government or one of our bodies issues any of these
administrative orders or when actions are taken by the department itself, they do not
have the principal backing. We are doing it under rules, which is also not correct
legally. So, right now, we have put an appeal system which follows the principle of
natural justice in the Act itself. So, that is a strong legal backing that we are giving.
And now anyone who faces any administrative order or any other financial economic
order that comes from the Ministry itself, he can go through the process of appeal
and ask as to why did it come against me? So, the principle of natural justice is being
followed here. And on top of that, there are some other provisions also in the appeal
system. Also, when we had any problem with the pilot or the license, earlier the
system was that you could only cancel the license. But we observed that not every
time you can cancel the license. Sometimes you might need to restrict it; sometimes
you might want to cancel it. So, in this kind of system, we observed the small flaws
that were existing in the industry. We tried to pick them up and include them in the
Act itself. These are some of the changes that we brought in. Sir, | am willing to
listen to the hon. Members. | will talk about the other issues once | get all the
suggestions and comments from the hon. Members, and | am willing to answer each
and every clarification that | need to give from this. But | request the support and also
the cooperation of all the Members here. This is a very important legislation that we
are doing because we realized that civil aviation is the third biggest domestic sector in
the whole world. Considering the population, in U.S., it may be around 35 crores
today, and it is their number one domestic market. Look at our population, and we
want more people to travel through air here which is becoming a reality also under the
leadership of Narendra Modiji. He has brought in the UDAN Scheme. Everyone
should know about this UDAN Scheme. You would all wonder that we have created
SO many airports. See, creating airports is one challenge. You can spend the capex
and you can create an airport. But today, with the private airlines, for them to run
those routes is another bigger challenge. But our Prime Minister is a man with a
vision; he is a man on a mission. In 2017, he launched the UDAN Scheme, ‘G@_ 9
o IATH ﬂﬂTﬁ’cﬁ’, which was very, very specific to connect these under-served and
unserved airports of the country. He did not want them to lie vacant or lie dormant.
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He thought of a brilliant scheme where we were giving a small BGF funding. We
called in the airlines and said , “This is the real India that we want to connect and,
through UDAN, why don't you start the routes wherever these new airports were
there which were built in many of the unconnected areas, which were unconnected
through air travel ?” Today, a staggering number of 602 routes have been started by
UDAN in the last seven years which is a record in itself, and we want to push it more
also. We want to create more airports and we want to use the UDAN even more. |
can proudly say today that | was a Member of Parliament for the last 10 years and
initially, as | started as a Member, the most important request | would get from my
constituents was to get a new railway stop. | believe, it is there today also. But, as a
Minister today, in five months, | am getting requests from across the table, across the
House, both Lok Sabha and Rajya Sabha, people are saying for more air connectivity.
They are saying why don't you connect me from point A to point B, why don't | get an
airport. These are the remote places where people would have not even dreamt of
having an airport but today our India, my India, has become so aspirational that even
in the remotest parts, they are saying that | am not going to strive for anything less. |
think our hon. Member has also requested here, Sir. They are all requesting as to
why | do not have an airport in my own district itself. | feel proud of that, that today
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, Mr. John Brittas. Please don't interrupt.
...(Interruptions)...

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, | am willing to answer all those
questions. | am saying, today, India has become so aspirational that everyone is
dreaming and aspiring to have their own airport. We want to cater to those dreams.
We want to build those airports because we feel if we can't do it today, it will become
a challenge tomorrow. Tomorrow, the land is going to be a scarcity. Everyone wants
to have land and nobody is parting away with their land also. Tomorrow, it might get
even more difficult. For one airport, if we want to cater for big, wider aircraft, we
need at least 1000 acres land. If we don't start today, it will be very difficult to do
tomorrow. That is why it is very important to build this infrastructure now. Our hon.
Prime Minister has taken it at the right time and we have made consistent progress.
But we believe that there is a lot more to achieve for us in civil aviation. With the help
of this Act, we are going to move into that direction and we will collectively achieve
what | am saying today. We will be the number one domestic civil aviation market in
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the whole world. We are going to achieve this target. With these comments, | would
like to open the Bill for discussion. Thank you, Sir.

The question was proposed.

MR. DEPUTY CHAIRMAN: The motion has been moved. | now call upon the
Members whose names have been received for participation in the discussion. Dr.
Syed Naseer Hussain.

DR. SYED NASEER HUSSAIN (Karnataka): Thank you, Mr. Deputy Chairman, for
allowing me to speak on the Bharatiya Vayuyan Vidheyak, 2024. | am finding it
difficult even to pronounce the words. | don’t know why the Government is using
Hindi names in English script. The name should reflect the contents of the Bill. It
should be easily understandable and accessible to everyone.

[THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair.]

In fact, nearly 60 per cent of India’s population is non-Hindi speaking. By doing this,

you are depriving, at the very threshold, the majority of country’s population. They
will find it difficult to comprehend what is there in the Bill. This is an exclusionary
trend. It is excluding others. It should actually try and see that everyone is included
while naming the Bill itself. | want to put this on record. The same Bill when it came
in 1934 was called the Aircraft Act, 1934. In Hindi, it was called Vayuyan Adhiniyam,
1934. Why don’t we name the Bill both in Hindi and English? | think this is an
exclusionary tactic. We should do away with this.

Now | come to the contents of the Bill. This Bill broadly provides for
manufacture, maintenance, safety, streamlining operations and establishment of
regulatory bodies which give broader powers to the Union Government. This Bill
retains the regulatory structure and most provisions of the previous Act of 1934 and
subsequent amendments thereto. The agencies, including the DGCA, the BCAS and
the AAIB are not new agencies. They exist right now. However, the main question
arises how much independence and autonomy would such agencies have given the
Government’s tendency of centralizing everything. It is a matter of grave concern.
The Bill adds that appeals against an order of the DGCA or the BCAS will lie before
the Union Government. No further appeals will be allowed against the order of the
Union Government. It remains to be seen how professionally and independently
would such agencies be able to function while being under the direct control of the
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Union Government. There is also a need to include provisions for establishing
independent regulatory bodies with the mandate of ensuring compliance and
investigating incidents thus facilitating independent oversight mechanism. Aviation
JUHST &b I H S, I STHART, 2024 H revised Flight Duty Time Limitation (FDTL)
Q‘*’gﬁ?ﬁ KINEIN 9 for increased rest period for pilots, to redefine night duties and so
on. I AT, 2024 H & airline HUYIS &b IR H ATHR TRBR - 57 JGAL Bl
indefinitely delay @R f&aTI 3ITST qeh d XIGeAR=A Y a1 Y 3R 7 &1 A1 {6y 7Y 2
In section 2, there is a need to incorporate provisions specifically for drones and
Unmanned Aerial Vehicles (UAV) owing to their unique operational risks and
regulatory needs. Further, provisions may be incorporated which facilitate use of
sustainable aviation fuels, green technologies and practices that reduce
environmental impact of aviation. i WReR | ﬂUITﬁﬁT DT dledl _§: IEASSIEIEI
R 9 S facial recognition related privacy and surveillance issues 311 N %\;, 3 U
T AT ilTFETQI s?ﬁﬁ A1 &I consumer protection & 1%'1'2’ appropriate measures o
zFF%QI Further, a dispute resolution framework needs to be worked out between
airlines and passengers and other stakeholders. Other than substantive provisions of
the Bills, there are other issues in the sector that need to be addressed and also
challenges that need to be met. In the past, Governments were more interested in
actual development and development for the masses. g4 e #§ § efud! Irg
fATT =medT § b 8% St & CTgH WX, Sa”T Sl & TT8d W, HHe s ot &
T8 TR 3R G S WRaR off, S <39 W Sl & &y MU &, 9= 9 SR 1,
gTgdul &1, forst 81, eiffticed &, $hRedaR Toided 8l, d 31T dd BIIH ol

5.00 P.M.

31TST A ITd BIs RIerad a1 Mgl a8l ddifed! & Ay-arel Fiferd! uR &=
e STraT o, ST 3151 I8 URBR 9 Ae¥ da U, BidT dbred § iR el il &)
SHST IABM H 1G] SeNfies 7, SHifey fEgwa &1 1ol I8 81 21 3 SIgl-ofal
BT YW I &, BT Bl BR AN &, 98] 99 FRAT A1 81 ST 81 ¥R, QIRAICH 4l
IR 81 39 feeedl BT TIRUIE o ST RISThIe TIRUIS, T YIRUIC, STFelqy
TIRUIE, 31 94T SHTRT IR AweT Relcs SRISTH gU &I° I8 HATed VAT HATed 8
AT 2 5 SHHT U1 38 © & 81l 7 A1 $9 A1 & 9T YIRUIE © 3R 7 & 39
AT b I QARIHS &1 Rt #3l1 891 € SR 9 A1 A Wifh 1 €1 ¥R, Rt Up
H3i1 g9 U & G’ 7 dl QIRYIE © 3R 9 81 QARDIUC o

* Not recorded.
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R, oS b g1 Hufal &1 TIRelss Jdex IR Heoll 21 In the country,
airports have increased, air traffic has increased, however, the prices have also
continuously increased. Government is allowing private airline to © money from the
pocket of poor man. X, ATl ST T Bad U? ST gdls I TgThN YA g, I8
gaTs STelol H Qs oo A1fey — I8 ART W1 §| 91 §aA1? &7 §Tl S qel-as!
Il B1? TR, 37T I8 BTed © fob fopst ot TaRars= # 20,000 ¥ 30,000 TG A HH H
fewe 781 ferht 81 8me1 I8 fede 50,000, 70,000 | HR 1,00,000 TG O W ST
! ¥ TS 9w Ug dTel 8dTs STl H (Y AvE g4 UG - AReBR 84 I8 g1y ?

R "I B D1 9T g3 ? TS I Tl Al Yl SIY, Fifeh IS b T
H 200 URUT BT $ehIST BT 21 S P Hed R SII UTHH 7, d 200 URHC A SUTGT 96
TU 1 37T HT ST 'S FhIH' BT 91 IR I8 I, ol b 50% H SITGT e R
T8l 81 WRPR 1 BBl § [ IS & 31&% 74 YIRUICH SR §U 2, olfh ATy
ge 2 b Rt 11 TaRuIcd ®ha 9 §911¢ Q¢ &1 * g4iorg § g9 qoHl @redl § &
qioRIT, WRTATYR, ATTGT YIRUICH &1 T g3M1? HETTHA1 3R & #AT Sil, i o
HSTFHRYR YIRUIC BT aTaT b1 o1, I d1q T RIT §AT?

W, W W Hicd H fISAYRT, B4, IR, PRAR AR W fefgae
JeeRI & QIRYICH BT T g2 U T8I Hd AT, Hd TH1? X, 39 TIRUICH Dl
IFTISHHC B & 918 W TP Shs WH 81 TIT B WX, $H! TIRE | TIRYIS AT Bl
U 3R AFG 9 81 U1 & Y8 © fh I8 YaRyIe TRl 3fft Sfean =81 8, I8
ST YURTS e, dicth 39d! foud TUTRMTE 1 S A1eq a7l * 9%, 9 UIRUICH 0
3T ST &N 81 Yfb A UTSdeTgs 81 Y €, SAIeTY 3779 SidT © &1 81 3719 Tfdh
B W Y, JIfhT FToisT o iy, YO STuic B o oilfofy, cifsT
B S SISy, I8 Bg A1 9 TAT 2l 3R H UD! Uh AU §, Al a&TS
TIRUIC TR TIRPIUC i ST B, TIRBTFRS YT BN 418 TRNC W odhx 471 IRUC
dd 98 75 ol 3! A8 ¥, BgHIM & &3 TIRUICH W I8 Yok B &g 11 98 g
21 I8 AfeTy 931 7, Rifh 319 TE hUciicoll UTsde UeIUTSoIST 81 U 21 * Jioid)
WRER 7 25 TIRUICH DI UTSACIZST B B 910 Bal 8 AR 9P fol w1 o 32
gl $HG -1, fSoell, 493, 2avEE 3R 7 TIRuey R ad 4l urgde
HU BT S BT 91T DI TS 71 F

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please refer to the
text of the legislation.

£ Expunged as ordered by the Chair.

* Not recorded.
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DR. SYED NASEER HUSSAIN: Sir, | am completing. * ...(cTd€TH)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please speak on the
Bill.

DR. SYED NASEER HUSSAIN: This is on the Bill only, Sir. * ...(SadeM)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, it is on the Vayuyan
Vidheyak, please speak on the Bill.

S1. e ARR g4 2 .(FFIH)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): One minute. There is a point of
order. Vajpayeeji, what is your point of order and under which rule?

Sl deftera godlt (SR IUSY): ANAR T8 S ® €, 39 Rabie W 78 o1
IIRY| ...(HAL)... TR I8 He1 = [ I 1 ff 91t X2 &, A8gs I o1faR<h 911 38
g, SV 39 Rbis IR T8 <11 ARV ....(TaL)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA)! What is the rule number? T
ISR S, B9 A el & d8d? You have to cite the rule. 3TTTHT ol HaX gl

I

S1. IS ARR A : AR, g9 A he HAll *..(agm)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, this is the Vayuyan
Vidheyak Bill; please focus on the Vayuyan Vidheyak or the issue. Hon. Member, | am
sorry | cannot allow this.

S1. e ARR g8 - (FFIH)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You are going on a very different
track.

* Not recorded.
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S1. 4Ie AIRR A9 : ...(Tag)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, this discussion is on
the Vayuyan Vidheyak. This is on Vayuyan Vidheyak. ..(Interruptions).. Hon.
Member, | am sorry you cannot go on like this. .. (/nz‘errupz‘/ons)... This is not a part of
the legislation. ... (Interruptions )... This is not a part of the Bill. ...(Interruptions )...

S1. (IS AIRR g4« * (a9 )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, | am sorry this is not
part of the Bill. ...(/m‘erru,oﬁons)... You have to speak on the Bill. There is a point of
order. ...(Interruptions ).. Hon. Members, please sit down, there is a point of order.

DR. LAXMIKANT BAJPAYEE: Sir, it is under Rule 110; Scope of debate- The
discussion on a motion that the Bill be passed shall be confined to the submission of
arguments either in support of the Bill or for the rejection of the Bill. In making his
speech, a Member shall not refer to the details of the Bill further than is necessary for
the purpose of his arguments which shall be of a general character. %cl 110 &
3R, U el T8l 9idt ¥ Bl ... (gagm™)... &Rl Sit, 317y 93 Syl ... (agm™). ..
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, | am not allowing
anyone else. ...(Interruptions)... No, | am not allowing anyone else. ...(Interruptions)... |
have taken note of the point of order raised by Shri Bajpayee that whatever is not
under the scope of the Bill will not be there. That will be taken care of. | have taken
note of it.

DR. BHAGWAT KARAD (Maharashtra): That should be omitted.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have said that. Now, hon. Leader of
the House. ...(Interruptions )... Your time is there. Your time is not being disturbed.

SHRI JAGAT PRAKASH NADDA: Sir with a very, very heavy heart, | want to express
my opinion that a very senior Member of the Parliament, while participating in the
discussion on the Vayuyan Vidheyak, not speaking on the subject and was maligning
the name of hon. Prime Minister. Sir, speaking in such language is objectionable. |
would request that we should, at least, maintain the dignity of the House while
speaking and take care of the language which we use in the House and we should
speak on the Bill. The permission is given to speak on the Bill. If you want a political
discussion, there are many occasions when you can do it. So, | would like to request

*
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the hon. Chair, please go through the text and see that those comments be omitted,
that has to be taken care of.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have taken note of the point of order
raised by Dr. Bajpayee under Rule 110. References that are not within the scope of
the Bill will not be there; that is the point taken. Shri Pramod Tiwariji, under which
rule?

s gHie fart (ISR ): R, § 39! G & foy ot 110 B Y -Udh oS U
AT § - 39 OId WR &b gy o1 aika fhar Sy, ==t [Gege & wwels | a1
I8 TTpa R & oy & ST arel dobf e AiAa Bl H 59 [dogpat
RERCE

AR, AR IIGAT [487a, 2024 WR I 81 X1 81 agI [derges uR g
DR FHY S-S ART S JATIRTH 2, FAICH & I §89Y HI-S &, 39 U= I 8|
ST H TGS B & aTell §, I81 BT YIRYIC JAQT0N BT WRUIS &, Al R oRITSH IR
=91 $9fTg A 81 f&h I8 370l &1 QIRUIE 87 ... (Fae). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Tiwari, | have taken note of your
point. Y= TUHT WIS ¥ faAT B1 MY 79+ 91 3 <l B

st wie REmt : W%, 59 R IR e 9= gl 8R1, O 396 TuNeR IR
9 =l g1, S9d FECY TR 4l =l g, Sqe Hiferd UR |l =@l g1 SR I
SRS IR F@i 8N ...(FAUM).... § AN [GTHAYdD AR BT [ 59 g
...(FALT)... MY I3 18V ...(TAY)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have taken your point. AT /@R
ST, H 3TUhT WiSe of e 81 ... (|Faem)... | will come to you.

# wEe f@Ert : 39 s Wige faaer o 41 2 b sR IR argar e
R =Gl &N, Al S-Si AT S9d iR d iR JHIed S 8, 3T {991 3911 M

fu ==l 81 dadl 8?7 SR GuERT, @1 ‘&Il word parliamentary & T
unparliamentary, ddIl <

SHRI KINJARAPU RAMMOHAN NAIDU: WX, Zbﬁ?;’ fdl @1 Aot Tl %\', gz EL_\PI
WWW%W%@?WWW@%% operateaﬂﬁéﬁﬁrqéﬁglw,
Ebﬁ?g; Tl Q@[ ERIERESIGI %\rl This whole land is with the Central Government itself.
So, he has to take back his words.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Hon. Members, let me make it very
clear. ...(Interruptions)... | have heard you. ...(Interruptions)... | am not allowing
any more Members. ...(/nterrupt/ons)... Mananiya Dangiji, | am making a very clear
ruling. As per Rule 110, whatever is a part of ...(/nz‘errupz‘/ons)...

it IS SATST (BRATOM) : R, Tl 238 & T8 A U WISc I 3ieX 2

SUNWTIE (ST A 9EN) ;. Sl § Bl 110 IR gl AR STITST Sil, 319 93
SITSUIl As per Rule 110, whatever is within the scope of the Bill will be examined and
whatever wasn't within the scope ...(Interruptions)... Because, he was not only
referring to the operator, there were several references made which talked about
Foreign Policy as well. You would admit that. ...(/m‘errupt/ons)... | agree with you,
on the point that you are saying on ‘operator’ ...(/m‘errupz‘/ons)... So, my ruling is
very clear on Rule 110. | hope the entire House is in agreement on that, as far as my
ruling is concerned. What is your point of order, Jangraji ?

$ IEE ST ;- WX, B 238(ii) H IT [FRIR 2 " R & favg AR
SIYRIYO T2l B 3R el 238(v) B: "Td WIIHR dTel ARKIT & 3RV IR 9
b JATETT T8I DY, STd db [ gl I 2eai § Y Y ol YKATG IR AR
gﬁ.lu

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Your point of order is well taken.
References which are not parliamentary, will not be there, thank you. Ruling is given.
Hon. Member, please continue. ...(Interruptions)... Absolutely. | have taken your
point. He is referring to the other things.

S g AR §AA  (FACH): IR, G I TSI GAST H 1 8T B b g9
unparliamentary &1 21! “& ST AR ?%:’ o T unparliamentary 7 ...(dLM™)...
§ S <AEA G . (FGET)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  We will examine. Please continue.
...(Interruptions )...

S1. e ARR I : AR, T I8 99 761 © ..(Fag™)... *

*
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you are again going
off the track. ...(Interruptions)...

S1. J9¢ TIRR AT - * ...(FaEM)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | am sorry, | cannot allow you.
...(Interruptions )... | am sorry, this is not going on record. ...(Interruptions)... I
am sorry, | cannot allow you. ...(/nz‘errupz‘/ons)... No; no, you are sensationalising
now. ...(Interruptions)... Just one minute. Hon. Leader of the House wants to say
something. ...(Interruptions)...

JUT & Ja1 (B S Yh1e 8D W1, H b A Sy & a9 fRdes e fh
91 & R Bl A T IR 3R 9T Dl I ATID I | And, | said, Mr. Naseer, you

are a senior leader. You should maintain the dignity of the House, in your words, your

speech. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please continue.
Please continue and speak on the Bill. ...(Interruptions)...

DR. SYED NASEER HUSSAIN: Sir, there is nothing unparliamentary in this; nothing is
unparliamentary in this. ...(Interruptions)... | have not used a single word that is
unparliamentary. ...(Interruptions)...

SHRI JAGAT PRAKASH NADDA: ‘Ambassador of somebody’, can it be said like
this? ...(Interruptions)... Can it be said like this? ... (Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Whatever is not relevant, that will not
be a part of the proceedings. ...(Interruptions)... Please continue.
...(Interruptions )...

DR. SYED NASEER HUSSAIN:* ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you will have to
authenticate that. ...(Interruptions)...

DR. SYED NASEER HUSSAIN: *

* Not recorded.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you are going off the
track here. We are going off the track here. ...(Interruptions)...

SHRI JAGAT PRAKASH NADDA: He should remember that he should talk on facts.
...(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please speak on the
Bill.

DR. SYED NASEER HUSSAIN: Sir, | am speaking on the Bill. :

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You will have to authenticate all those.
...(Interruptions)...

DR. SAYED NASEER HUSSAIN: Please allow me to speak. ...(Interruptions)...
THE VICE-CHAIRMAN (DR. SASMIT PATRA): You need to authenticate; that is all.

DR. SYED NASEER HUSSAIN: That will be authenticated. Please allow me to
speak. *...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, this is not in the
provisions of the Bill that you are talking about. ...(Interruptions)...

DR. SYED NASEER HUSSAIN: This should also be included. ...(Interruptions)...
This should also be included in that. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please proceed.

S dae ARR O : R, H 9 R E 910 PR BT g I8 ARPR a1 f[deRT dle
T2 8, FoTa=T1 3ot Uis 22 & & b 89 a1 TaRuIes 9471 U, 899 391 TR
St Tar faar, a1 § 579 I8 Al o1 91edT § [ TR ¢f%he A1 981 7, I8 a1 gl
2, A TR ¢ fthes 7T 21 3R TIRUICH d¢7 81, offdh QIRUIeH UR fha foundation
stones fhg8I1 STl &, a8 W g1 =1 <ifhT S 9N TeI H3il B8 38 o, S & aivft g
ET T foh BATS IS a1l 8aTS ST8Tel ¥ faWTg <9 a1f8¢l S+d] g8l faars <1 &
foru fedel &1 Xe Y O BH gF1 I1eTI MUY= S+ JFarel fhue o &t & fob b

*
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S QRS & 81U H & AN UIRPIUSH ¢l JgI % §1 UIRhIIE HRIT & Bl It is
monopolised by only two companies. I 3T 1T H RITIET? MY B gdls WA
dqrell I Sqlfzc STEToT H Ty GFF\QU'ﬁ? Aircraft and air carriers are monopolised by two
companies. Airports are monopolised by one person. So, how will you help the

common man? How will you help hawai chappalwala? So, what the hon. Prime

Minister says, what the senior Ministers in this Government say and what is

%

happening is completely different. ...(/nterrupt/ons)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, again, you are going
on that track. You were speaking very nicely on the Bill. ...(/m‘errupz‘/ons)...

DR. SYED NASEER HUSSAIN:*...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, again, you are going
on another track. ...(/Interruptions)... You please come back to the topic and the
scope of the Bill. ...(Interruptions)...

DR. SYED NASEER HUSSAIN: * ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please, it is not going
on record ...(Interruptions)...

DR. SYED NASEER HUSSAIN: Why it is not going on record? This is related to
aviation Bill.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You speak on the aviation Bill.
DR. SYED NASEER HUSSAIN: That is what | am speaking. *
THE VICE-CHAIRMAN (DR. SASMIT PATRA): You will have to authenticate all that.

DR. SYED NASEER HUSSAIN: *

* Not recorded.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): You have four more minutes.
...(Interruptions)... Let's come to the point.

DR. SYED NASEER HUSSAIN: *

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, the Bill is not about
any investigation. The Bill is about Vayuyan.

DR. SYED NASEER HUSSAIN: Sir, please allow me to speak. *

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We will have to move on. If you are
not going to speak on the Bill, we will have to move on.

DR. SYED NASEER HUSSAIN: * ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | am sorry; | will have to move on.
This is not going on record. ...(Interruptions)... | am moving on to the next speaker
now. | think you are not on the topic. ...(Interruptions)... Nothing is going on
record....(Interruptions)... Thank you.

SHRI JAGAT PRAKASH NADDA: All irrelevant things should be deleted from the
record.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): As per Rule 110, | have already ruled
that anything which does not deserve to be a part of this, as per the scope of the
debate, will not be there. Thank you. Now, Shri Raghav Chadha.

THE VICE-CHAIRMAN (DR. SASMIT PATRA) (Contd.): | want to inform only one
thing that Shri Raghav Chadha will not be here tomorrow. So, he had requested for a
jump up and he has been allowed. ...(/m‘errupz‘/ons)...

it IE9 TAZT: R, AR GHY ST 3BT B ... (FGEH)....
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Whatever is not within the scope as
per Rule 10...(Interruptions)... We will go by Rule 110. ...(Interruptions)... Now,
Shri Raghav Chadha. ...(Interruptions)... | am not allowing anyone else. | am sorry.
...(Interruptions)... 1 am not going into the merits of it. ... (Interruptions)... No one
else, Dangjji...(Interruptions )... Now, Shri Raghav Chadha.

St M T (USTE): IR, 59 9l IR T4l & ATEgH A H 59 G2 P 31 BdTs AT Bl
S 31T [ AT I AT 6R, a1a1 AT f% gaTs I aTall Bl gaTs STalol $I
AR RIS ST, b AT I8 2 o6 J1eT SU=T &1 S[aT U8+ aTall |l 311 8T
STeToT & fedhe 8l Wil uT X&l & Economy class is no more economical. H 3T
9 S H 989 UR 37 ¥ U8l 31U BHIF TR FeATgeH & T Ud B Y&l ATl 3R Fel
qel ool 9 Hag ST 81 A1 a9-d & 999 9Kl fChe 14,000 BT B &, [Soel
qeHT ST 81 1 12,000 99T Bl fedbe 8, faeell & S¥g® ST 81 1 16,000 ¥UT I
fewe 31 I8 BIST, IS & fod, I 9=l § or9+ &= 4oTd ¥ facelt maT| d<ie &
ATETell TIRUIC ¥ HH FATge ofl 3iR facell ugdTl 39 Fellse @l fedhe 14,500 BUY B
off| &F ARGl ®I Al FATSC B reimbursement et STl 81 31T 39 31 ARTR® &l
?ﬁﬁfﬁ’, \_rﬁs?? sky-rocketing air prices I V=l Xel gl

AR, U 3R fGerey II51 g 3R 98 I 2 1% Ud &1 Waex &l, Tdh & o i,
Y TIRATST B, S IAT-TAT FHI TR ISl B, D! Y Xe e T-31elT 81 MR
3Muep! fhdt &1 Ueb YaRelTg & a8 &4 9o faooll | §ag ST 81, Al 3ATYh] Udh T
freraT g 3R ST TaRars | SN i SIUER |1 991 @f fedhe oFr 8, a1 98 3949
SR &1 Il §1 ST 1 AlfoTd 27 9%, B9 39 991 H UIR ITH1 Bl ool ¢ad
&1 99T 2, 9fcwh 3H Saol T 7, i fb S BT 81 FId ISt 91 Ie © fh 39
S H STETST H IS 3IR STETSl A ISP AU AT IR qg<=1 MToT |l 9 HI 98
oI MITST P fIU U JUAT 81 IR ¢del Bl IR g, ad 59 I &1 YRR
Cresill

W, T G, AW §9 I T 3 ASH I 3T I8 8, 98 T over-
crowded airports. W%ﬂﬁéﬂ%@?ﬂﬁ@ﬂ%aﬁﬁw%l WW@@
Al ISR FILRIT S P YIRUICH WR 2l ...(FAUH)... I, fQeell & Terminal-1 31
Terminal-2 Tel SITgU, 31T d81 P BIelld SRVl g8l Ux ol security line & ol
check-in line T TSI H WS Tl ...(GE)...

THE  VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members,
please...(Interruptions)...

N MEG TAIT : GR, AN P AT H WS V& b BRI 3D Falrse WY iy 81 St 2
...(TAYUT)... T JAIBR el GG WX 37U+ FellSc el Udbs U7 ¥l 2, Hiifdh a8
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IR security 3R check-in line H BT IBAT &1 3N 89N <9 & TWRUICH Fad
NARBISSS a1 b &l ... (FGEH). ..

THE VICE-CHAIRMAN  (DR. SASMIT  PATRA): Hon.  Members,
please...(Interruptions)... Please let the hon. Member speak. ... (Interruptions)...

37 ITEE TS : AR, {1 e QI ... (FFLH).... | am not yielding.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please, let him speak.

St MET I : W, 3N QIRUICH W G 98 H&7N 8, IR & il QR[AT, T4
AT S Bl U AIERU-HT 9T B didel, S aTeTR H 20 ¥YY & Fefdl 8, 98
TIRUICH & HITR SR §S JA¥Teled TR 100 UY B e 81 377t Sif grit gt
FeITgC BT SASTR BN Y&T ©, I8 U] GIh 37041 Ue ¥R IeT & fb Hhel aTs 4l Buq !
I 3R T¢I Gl BUT HT FHNT 9 WIS IS SU| 96X, 317 §d18¢ {6 =1 U
31T JATSHT YIRUIC UR 37U+ STETS Dl SR DR §Y U I -Te] Ul Febell 57 T
S99 IR Plg Yl T8l 8IH1 A8V ? FIT Bl affordable canteen BT mechanism &1
BT ARy ?

TR, AT &<, S 3MTST 39 <97 &6 3 T3] DI FE= BT TS 8T §, I8 8 poor
connectivity. 3ITST $9 S & By CINSH WIS ddh, Dy BHAY BRI dD FAGS 8|
Ugadl B, Fife g8l IR YIRAIC el gl 371 S & AfTHR e W &, 98l W
TINUIE T8l &1 S BT S8 I SR BN s gl bl a9 IT TS BT B a9 HIdh
371t fTel TR UgaT gedT B

W, WHR 1 B8 & o M Bl 791 & folg ATersd Ad S8y, AAgd SISyl
# AT JATST BT T IA1 R8T El 3R AT oI faoell I AT 1d ST &1, Al FATSe Bl
fedme 17,000 BUT T B, <ifh faeel! & &1y ST 81, 1 Fse &t fedhe 25,000
JUY BT 81 37 AT I8V b §H AT STV AT AT Y SITQ?

TR, Ulal g5, S 37T Yo 3779 ATHT Pl AEGH HA1 IS W61 8, G885 flight
cancellation and delays. R, Ud 3MF ANR® 31+ HTe WX, 819w SRe-gq o)
STeg Ugd & oy SHI-HHR o, 99 I ST I ATAT 6] BRdl, dich a8 8dls
STETST Bf HE fedhe wiied 81 a8 #e M fedhe Wiad a1+ #iid IR 999 R
TEa] ATEdl &1 $B UH 9l AT & Sl MY AR IR FeH 81 o, ol SATaTdblel
gRIRufA § g Y 7810 fedhe WTHR gaTs STETST B ITAT HRAT AT © R (9T
ATl IR YgeT A18d o, <l 9T d 3791 HISTeT UR |HY UR Y59 UTd &1 ATl galg
STeTsT fReiRd T9y 9 F 9 IR € ol 9od 81 W dR W), B¢ &30 & Sl
TRYICH &, 98! iR Al Afeaad feoist <1 g 2l
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TR, 3TN Udh ol TRIG 35T 81 SIU, AT Fellge 3T B9TRT U BT fheran
gl ¥, ofd s bl @l Rl & foy w7 Teftse &6 wriie axal 82 # o
AT HAT S T8 Be1 ATg I b 319 B UHT Heb{~oH 1V o FelTge & &1 o
& foor & foIv TaRATS 1 AT BT FFINIE B, SHD! O H U1 STel| S & 1~
T, B He 4 U d1c SIRI 8191 918V b fohd Waex &l BiF At TRalrs A fhdm
T BT f$or anf>raai a1 fe=m)

AR, S &b AIY-1Y, AT AR S2T & A AT Bl I BT q& ASYH Bl
TS VBT 8, 98 © - lack of affordable options. 31T 8HR A1} ft I2Y 970 B8 X2 & f&
39 29 H 90% TR ¢l Sf TIRATSH & UTH &, 90 U2 ATdhe IR & WIRATST
& U Bl W,WWcartel Create?;b_\’ﬁ?ﬂ, duopoly create ®X &l fh d F-aTR
T R HaTe! AfaRsT <31, Hifh Bl HIRCIE 81 81, Blg Uia<ae & 78] gl
...(TFE)...

oY Mg SATST ¢ IR, AR U point of order &

THE VICE-CHAIRMAN (DR. SASMIT PATRA): One minute. Let me take up the point
of order. ...(Interruptions)... Yes, what is your point of order? ...(Interruptions)...

7 IMEa TFT: TR, H QRS W 9ieT ¥&1 g I 4l 39 UT H &< 81 78T 2

sft g SITST : WX, ¥R point of order fIH 238% & Iid¥id &, RTTH HaT 1T
b "pIs o ) 3 IS IT il G & fohdt Ao & faog AFgIaRG
T TIRTY | BT ATl TIwY BT DI RIY 8] IS 51 T b IRIT o a1l
R 7 UM IR Hefera #3011 W g8t gd ga1 7 <1 81 difes #4301 SR Qg
ST & IS o foT0 59 fawy &t Siig &) 9!

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, there is no defamatory
statement here. ..(Interruptions).. There is no defamation.

S} IFTES SIATST : R, ARIR A Sff 7 1 JIefl B, IHdb SR H I8 $e Vel g

THE VICE-CHAIRMAN (DR. SASMIT PATRA): That has been taken into
consideration. dg SdI Hﬁ%l

# IS TSI : W), U S| ggel A- a1 Dl qRT bR o SITUI S8 3IF
foran 2, "WRg AU fHl T (6l ISR 1 By UAT 3RIT oI A 791 B
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BT, TS STDT 1T H VT 3TRIY 15T YT B TRAT BT T aTell 2 T S IR
BT T I BT dAlbied Rig ol sl 21"

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, Jangra ji. Hon. Member,
please continue.

Nt MET TIT R, g (AT SRR ATl BHRT 997 8 3R ST faeiTel STen
el <1 H ATA &1 81 BUIai S9RT YR UAQe HdeR =ell Va8l 8l AR, ARPR Ud
I TS, TA®1 M "SSM" ATl IABI el BIH © - IS <3 DI 3 ARIRS, W
I8 B IS? T FASC &b I & I &, 7 ABledd fehe g, 7 Flsc Jal Iy
TR goIdl §, dI TR I8 el I, 3 I$? I, 969 gs! 919 I8 & & o9 9 g
"I THI TS T, TITH HIeR H U IR IE 91 gs & b o €1 I8 T
AN 8%, &l UIRATSH, ST YIRS 3R T QIR &5 Bl I3 3MR AR, WISHoIT 48 B
B HIR IR Tl 81 31T AN g |l HeI o ¢ & [ IR "I$M" WhIH b agd
ST 3UeP T 3R ST b el 3MTST BHR G20 T 3MTH ANTRD Wi I a9 ¢ IR Sl
BT

v, AR ATdal &g baggage charges 3R baggage delays P DR B ¥, 3R
3JMIPHT TP ol S3I97 JARAT Bl ST, A1 TIRATSH ST TR S99 & EOTR] BUY
ITS1 I oicll &1 FST T b P& AN <l 3 U AT TIRUIC TR thehehR Tel STd]
g, Rifdh ITh AME H TSI KU S+l A 8l Bl &, a1 $3s Frord
TIRATEN of ofchl 81 ¥R, 9991 B fSeist IRITI 3MId! S99 doe IR Udh <id] Saoly
BT USdl 2 {h B9 SHRT 99 MU O 89 ®hIF UR @ 8, o Whi= ux forar
T 8 - Baggage is on the belt, oifde baggage on belt el gl . (IIYTH)... 39
R Y% G- 9o Frerry URASTE BT 997 @17l © 3R 7 S o= fiies v o1
ARTR® Bl 39 TR ol & fIU SASTR BRAT Tsdl 81 SUP! I SSIgol BR+l & foTv
IRBR Bl BIg TSR 91 AT

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You have one more minute.

st IET TIE WX, 3T H T Y IET gl W, W 3MMSdl q& heavy car parking
charges at airports Eﬁé‘dﬂ%l WWWWWWWWWM
DI < o © 3R g8 AR S aerdl 81 WY AR R, BIC TIRUICH R 200-250
U YT T & BR YIFhT ATorTol o ISd &l 37T 319 feoeil & TIRUIE Il W8T,
g8T 220 BYY YT BT ATST BT ATS ST 81 IR MU DIg e T SR geb DN ol
I IqGT Ul AT faet :17ar 8, Rife a8 St aterm ff TrriRig SR arfhr TmereT,
TIRYTE IO 3794 el | SIS R MMUH] <l 2
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude.

M TG TS IR, IS S8 TASe H I I bR Flge W Sav bl AT H g H IR
U GATHR AU IOl T fARTH MM TS § <20 &b 319 AR 37749 AT Bl qa
ST URKAT < ATETH W 37T b UG D DI BadTl-

“PHE] & oTHl lls+ ,BE] dbgT & Usl HIIcv 95,
B8] ¥oil TT V8T 8 WAV, pEl gevc & Hg,

3IT9e] HIHTT 9Te ¢ , 18 e Pls qIvel 78],

1 81 47 FHINIT , 7TE] fAeT YT gre ) e & Fie 9,
YIS BISCY 95 81 Vel 8 e, , favpie 4,

B TP 37TH TTH! AXAT X677 YIRYIC bl & [T Pl gl ¥,
ST B1 Jlehel dl gel 4v H e STy,

3R HRPIR P G¥icl 1567 STTY 74 I7 alc 1>

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, may | have your
attention, please? Hon. Members, the debate will continue tomorrow. We will now
take up Special Mentions. AT 411 Ho PHR EISIESE PHR =T dled & U
QT Hee Ugal el 1 B9 TRT WiEe W Jold 8, I dd S U IeTel HH
Ugd TG AR ST e 9l ST Hon. Members, those who are leaving, may
kindly leave silently. ST ST STHIT T8 ©, 4 BIRSN § 7 g | 59 AR &1 <91 7, 9
ol WY, f9 AR ®1 b1 ©, d b, but do it silently, in an orderly fashion.
Thank you.

SPECIAL MENTIONS

Demand to fix rates of various treatments and procedures in private hospitals for
general public on the lines of CGHS

st TRE 9 (STRIES) : HEIG, I H 51 &5 & SRUATel Bl elTol G-I H 9k
AT 21 ST SRUdTell & HEH Sellol & TSl H 1R FRh Bl YRI-IRebH e
& gedl 7, s 39! fds RIRT @19 8 Sl 81 3931 Udh &0 BRI
oot STeTdTel B &R IR DTS =0T 7 8141 81 F9oft 3RgaTet #1511 & SofTeT & Il §
HTHT TRIP | GRIRT IGAd &, SHD] DIg iferd] Tal gl Ulferdl & 3THT H STl
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SATS o Ty ATAT AR S B A1 81 “TEATTHA] ST AR AISHT T AT
ST Hit BT IR FIEd B &, o1 TRI B 3BT STl 9 18 &l 5

ABIGY, H WRBR b A H A1 el § b 21 § Farferd Afsdetd bufgi
7T YT Blosy bl AR SR UR S [=Tofl SIdTell H §olToT BRI & foT¢ AHsiidr
BT ©, D! SR BB BH 21 39 TR AIoNvaqd f g ) g1 99 BIel-BIe]
AfS Ty HUf~aT, Froft STUdTell I FaSiar Brd T SR IR SolTol BRI Adhdl g, df
TRGR R {757 SRTATel] & foTT &% a3 81 dxall, RI$ MR IR ST I &=
IR GoATST DRI b ?

HEIGY, IR Y A AN 2 o 711 Sreqarall § getrst o a4l ISl &l &% a4
BT ST, TP MR IR M AR o1 IRYATAT I TR SR IR TS BT Fh |
THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri
Naresh Bansal:  Shri M. Mohamed Abdulla (Tamil Nadu), Dr. Sikander Kumar
(Himachal Pradesh), Dr. John Brittas (Kerala), Dr. Kanimozhi NVN Somu (Tamil
Nadu) and Shri Rambhai Harjibhai Mokariya (Gujarat).

SYFUTEIE (ST. AT T : AT &1 HS HHAR 7S

Demand for establishment of Agricultural and Processed Food Products Export
Development Authority (APEDA) Centre in Bihar

# do AR 3 (IER) : 78iey, [NER ¥ I Hod aTel $iY IATGT i HEMT 3R
AT T PRI SR 9¢ Y81 81 a4 2023-24 H dhadl AT Bl AT 9T 300
BHRIS BYY BT AT SHD AT, [T8R H HNTAYRT ATET <l STG el 3, DR+l drael
3R HITET U S GI-CT a7l B IATGT BT YR &l 2l [98R & fHar @ik
TR A= H IR0 # Rrq Agricultural and Processed Food Products Export
Development Authority (APEDA) g & HTEH | SN [FaTd BRd &, offdhT 59 Ufsha
H o Bl BT FHAT BT Tedl 81 8RR § g1, SR SR 71 TIRUS
FRAR aiR=ETe 4 &, 3R STeg &1 iU gaRare 9l g1 av8 9 IR 81 Sl I8
TIRYIC 98 R A B I1RT & HAd BT 3R 1 973777

9 G H, AT WBR A ARY & b [F8R § APEDA dg &l 101 R =R
PN| 3H b5 Bl RIYAT A TR & N $iY Idrei S 9@ I, o[kl 3R 3
GI-CT IUTGI & 1T BI geTar el |1 &1, I8 Bhe Jod Iied THEHRI, [hari
DI JEAR IR AR [T8R B BN rIydwell Bl Geg B H 8D sl T
TR & B &3 DI Ieqe IIGIRI H d8dR Ugar e bl iR fhai &1 sma 3 WY

gl BN
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri
Sanjay Kumar Jha: Dr. John Brittas (Kerala), Dr. Kanimozhi NVN Somu (Tamil
Nadu) and Shri M. Mohamed Abdulla (Tamil Nadu).

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shrimati Phulo Devi Netam. Not
present. Shri Dorjee Tshering Lepcha.

Demand for Green Bonus and Special Package for Sikkim State

SHRI DORJEE TSHERING LEPCHA (Sikkim): Sikkim, nestled in the lap of Mount
Khangchendzonga, the third highest peak in the world, is a green State with 82 per
cent forest land and over 47 per cent forest cover despite over 30 per cent area under
snow and rocks which is among the highest in the country. Over 31 per cent
Protected Area Network, the highest in the country, boasts a lone National Park, a
UNESCO World Heritage site under the mixed category of nature and culture, first of
its kind in India.

As the world's mega-biodiversity hotspot, Sikkim harbours 26 per cent of India's
biodiversity within just 0.2 per cent of its area. Its 84 glaciers, 534 lakes, and rivers
and mountains are crucial for maintaining water cycle and energy security for the
nation and beyond.

Sikkim, India's first 100 per cent organic State, won the Future Policy Gold Award,
'Oscar for best policies', from the UN's Food and Agriculture Organisation in 2018;
was declared India's cleanest state by NSSO in 2015; won India Today's State of the
States Awards for Economy, Environment and Law & Order in 2021; and awarded
Best State for Environment Education in 2024 by the Ministry of Environment, Forest
and Climate Change. Despite Sikkim's ecosystem services benefiting the nation and
the world, it faces opportunity costs from land-use restrictions for conservation, its
commitment to Nationally Determined Contributions & Sustainable Development
Goals, and bears financial burdens from natural disasters like recent flash floods and
GLOF (Glacial Lake Outburst Flood), disproportionately shouldering the cost of
maintaining its natural treasure.

Therefore, | respectfully request the Government for a Green Bonus and Special
Package to help Sikkim manage its financial burden and preserve the nation's vital
natural resources.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA)t The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri
Dorjee Tshering Lepcha: Dr. John Brittas (Kerala), Dr. Kanimozhi NVN Somu (Tamil
Nadu), Shri M. Mohamed Abdulla (Tamil Nadu), Shri Chunnilal Garasiya (Rajasthan)
and Shri Devendra Pratap Singh (Chhattisgarh).

Concern over Mismatched Skill Development

SHRI NARAIN DASS GUPTA (National Capital Territory of Delhi): Sir, India’s growing
population, particularly the rising working age segment, people in the age bracket of
15-59, which stood at 5.4 per cent in 1991 and projected to reach 65 per cent in the
next Census, is proving to be an asset. But the attempt to leverage this
demographic advantage is yet to succeed, as the youth are underprepared for
industry demands. The employment rate has dipped to 46.8 per cent in second
quarter of 2024, indicating a declining job market. While the Government claims
India’s low corporate tax rate (22 per cent) as a growth driver, this has not translated
into job security, as companies continue laying off staff to prioritize profits, leveraging
tax savings without accountability for hiring or job creation. Though some schemes
like Skill India, Make in India, Vocal for Local have made some impact, yet it needs
further acceleration. The skill development initiatives rolled out by the Government
need to be reviewed as studies show that 33 per cent of India’s educated youth
remain unemployed due to mismatched skills. The current educational curriculum is
outdated, and it needs comprehensive national strategy to align it with the evolving
demands of industries like technology, green energy and manufacturing. The
Government policies should bridge the gap of expected skill-set between the job-
givers and the job-seekers. | urge the Government to look into it.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri
Narain Dass Gupta: Shri A.A. Rahim (Kerala), Dr. John Brittas (Kerala), Dr.
Kanimozhi NVN Somu (Tamil Nadu) and Shri M. Mohamed Abdulla (Tamil Nadu).

Issue of mismanagement during Manimahesh Yatra in Himachal Pradesh

S1. Rider PAR (ZH9d U<eD) : HEIeY, JATYH] 950 -95d g=Iars [ A9+ 931 Uh
95 Aeayul v 4R die &1 3av faar 2
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IUFHTE HElGY, AMRT, Sl {6 U ufdd fag el e & sk !
AT KT HEIH H UR¥ BIKl] ©, U 9gd biod AT ol Ig el el f7el - g,
Tedlel-wRAR, fedre v d [T 81 I8 W Al & o7y ASTIR &l efte 4 41
954 B FEayUl &l B ATl JRE] SIGTe] AIVHEY & G2 BR &b [oly 3Nl 81 SIGTai
& fory fafecar vd w@reg ¥ dax gelldrex, URded, 3Mar, didarerd g faorel!
ST aTaTe Jiagral Bl agd B! 1 g8l GA%l AR Sfthes S B FHRT W I8
fame g, e GHE GF & SR A oIl AIf9RM BId) TSR &l iy, IS
U B Gl DI A 91 DR 3R T B8 154A HT fIKIR Hh (a1 511 Aahd1 B
HBIGd, $HD! FHIET DI T |

SUFHTE HBIGY, H R AYBR I ITUE BRAT AT g b AV AT IR
31T aTel SIGTRl BT Fraemall o1 & H Wgd gy Il W RIfdhcdr gd wrey, 99K,
faSTell, Belldrer, uRdsd Yd IR B GaTo T, A Td ey Sl
ST T3 BT U AAT ithes ol FHRAT DT Wl F1RT {51 STy | Wit <t s178
IS, 3R A5 9IS Bl ARE &l .1 W I IS Bl WA BI SR, T« I8l $
T 31 IRAT BT HaTeld FaTS WU 4 8 Jd|

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Dr.
Sikander Kumar: Dr. Bhim Singh (Bihar), Shri Chunnilal Garasiya (Rajasthan), Shri
Nagendra Ray (West Bengal), Shri Naveen Jain (Uttar Pradesh), Dr. Bhagwat Karad
(Maharashtra), Shri Naresh Bansal (Uttarakhand), Shri Tejveer Singh (Uttar
Pradesh), Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri Aditya Prasad
(Jharkhand), Shri Babubhai Jesangbhai Desai (Gujarat) and Shri Devendra Pratap
Singh (Chhattisgarh).

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri A.D. Singh; not present. Now,
Dr. Bhim Singh.

Demand for increase in the fellowships for OBC researchers

S "W ' (NER) : A8igy, 9Rd & [qeafdemerd ormell & dad Aggfad S &
BIA1 B NUTS! & ARIH W ITHETT BRI B & fory i redargRy ue ot
ST Bl I8 9 QT B Pl QTGN BT 16.6 TR 81 $H I Bl Ffrdy 2,000
AT UG DI ST &, FTH F 75 HiTerd Ioil--1e (UGC-NET) 3R 25
gererd |Y<h AIYHIMSIR -GS (CSIR- UGC) URIET & aiid AT aTel fawii &
forg freriRa i &)

14% ATETST ATel BIAT ATEI D TG & BIAI b oY HIATT TG IE A
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JAGRT (MANF) DI I 39 AU D BT HATAT §RT 25 TdaR, 2022 Pl 5
HR a1 1 &, UR Uge $9 A1 & i &% a9 1,000 SEAARIGT ST HRA B
YTIET 2T

H TRPR BT L < DI FgH II ETE] (el AN &b AR 52% AR
NSSO & TR 44% ) B MR ST BT A8 g, o1 317 fUws1 a°f (0BC) &
T A ST ST 21 AT H, ST BT & [Ty IR STearg il (NFOBC) TSI
& qEd afl g9 A1 1,000 AR IS B SR B T @B 3G FRTRM el
2 [ 21 1 T IS JAE1ET & [Ty 311 B AT RTAT DT HTGe™ &l HEIed, S
ST ST T & 61T B

31z, H TROR I AN BT g [ 59 I & A1 =17 FHAad Hd gy A
ST o folq &9 | ¥ 6000 SEIATGRIAT DI LqRAT DI Y|

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Dr. Bhim
Singh: Dr. Bhagwat Karad (Maharashtra), Dr. John Brittas (Kerala), Dr. Kanimozhi
NVN Somu (Tamil Nadu) and Shri M. Mohamed Abdulla (Tamil Nadu).

Urgent need to address train sabotage and anti-national activities

SHRI LAHAR SINGH SIROYA (Karnataka): Sir, the alarming rise in attempts to derail
trains across the country poses a severe threat to public safety and national security.

Recent incidents indicate coordinated efforts to target India’s railway network, a vital

lifeline of the nation.

In Punjab’s Bathinda, nine iron rods were strategically placed on the Delhi-
Bathinda Express track on September, 22", Similarly, large cement blocks, each
weighing 70 kg, were discovered on the Ajmer-Ahmedabad railway route in Rajasthan
on September, 8", posing a significant risk of derailments. Near Kanpur, the Kalindi
Express narrowly averted disaster when an LPG cylinder and explosives placed on the
tracks caused an explosion.

These deliberate acts of sabotage, seemingly orchestrated by radical groups,
reveal a coordinated attempt to destabilize the country. Immediate action is critical. |
urge that the Government should empower the National Investigation Agency (NIA)
to conduct thorough investigations into these incidents and strengthen railway
security across the nation. Swift measures are essential to protect lives, restore
public confidence, and uphold national integrity. The urgency for vigilance has never
been greater. India cannot afford complacency in the face of such threats.
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Urgent need to revoke the merger of RMS Offices with Speed Post Hubs

SHRI A. A. RAHIM (Kerala): Sir, the recent directive from the Department of Posts
to merge Railway Mail Service (RMS) offices with Speed Post hubs and process
Registered Post alongside Speed Post has raised serious concerns. Under the new
order, 312 RMS offices will be permanently closed and 93 cities, including 12 in
Kerala, will lose their sorting hubs or RMS offices. Processing Speed Post and
Registered articles in the same hub is likely to cause delays due to back routing,
space constraints, and the elimination of 12 mail offices. Additionally, the absence of
standardized postage rates means customers are being charged differently for similar
services, undermining trust.

This move will force many employees to relocate, adversely affecting their
health and productivity. Over 3,000 temporary workers face job losses and
skyrocketing unemployment. Additionally, relocating mail offices away from railway
premises will increase transit delays and costs.

This merger imposes unnecessary financial burdens. Coupled with the New
Post Office Act allowing private players in logistics and communication, the public
postal system risks losing its competitive edge.

| urge the Union Government to revoke this order and safeguard RMS offices.
Furthermore, new posts should be created in RMS with regular recruitment to
strengthen the system and ensure its sustainability.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri A.A.
Rahim: Dr. John Brittas (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Dr.
Kanimozhi NVN Somu (Tamil Nadu), Shri Sandosh Kumar P (Kerala) and Shri Haris
Beeran (Kerala).

Demand for restoring education to State List for a more effective system

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, this is to urge the Government to restore
education in India to the State List to empower States to address local needs and
uphold federalism. Historically a State List subject, it was shifted to the Concurrent
List during the Emergency in 1976 as a centralizing measure. This decision, made
under extraordinary circumstances, has since become redundant and increasingly
misaligned with India’s diverse educational landscape. India’s vast diversity — with 26
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crore students and the vast gap in the literacy rate of Bihar compared with Kerala and
Tamil Nadu — demonstrates the need for localized policymaking.

Centrally-driven education policies overlook regional nuances, leading to
inefficiencies. For instance, Eklavya Model Residential Schools, meant for tribal
students, face challenges stemming from centralized hiring. Teachers recruited
centrally struggle with regional languages, creating a disconnect that hampers
learning. Tamil Nadu has consistently opposed NEET, since it restricts students from
rural areas and those educated in the State Board syllabus.

States are better equipped to design policies tailored to their specific socio-
cultural landscapes. Decentralization allows States to innovate, ensuring systems are
responsive to local needs. Returning ‘Education’ to the State List would restore
States’ autonomy, enhance accountability, and enable localized strategies crucial for
improving educational outcomes in a diverse country like India. Sir, | urge the
Government to look into it.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri
Tiruchi Siva: Dr. John Brittas (Kerala), Shri A.A. Rahim(Kerala), Shri M. Mohamed
Abdulla (Tamil Nadu), Dr. Kanimozhi NVN Somu (Tamil Nadu) and Shri N.R. Elango
(Tamil Nadu).

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Dr. John Brittas.

Demand for Viability Gap Funding (VGF) by way of non-repayable grant for Vizhinjam
International Seaport Thiruvananthapuram

DR. JOHN BRITTAS (Kerala): Sir, Vizhinjam Seaport exemplifies Kerala’s success in
infrastructure development. As India’s deepest port capable of accommodating
mother ships, its strategic location along major international shipping routes positions
it to compete with global maritime hubs like Colombo, Singapore and Dubai.

This project holds the distinction of being the first port initiative to secure
approval for VGF for Rs. 817.80 crores. However, while approving VGF grant in 2015,
Centre made a stipulation requiring Kerala to repay the VGF grant later in NPV terms
through revenue sharing.

Kerala is investing resources worth Rs. 5595 crores out of the total project
outlay of Rs. 8,867 crores. Additional repayment burden of Rs. 817.80 croes in NPV
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terms would inflate Kerala’s liability by around Rs. 12,000 crores in actual terms,
straining its limited fiscal resources.

| urge Government to release Vizhinjam’s full VGF amount without repayment
conditions and ensure parity in infrastructure project treatment across Stats for
equitable development. *

THE VICE-CHAIRMAN (DR. SASMIT PATRA): It doesn’t go on record. | am sorry; it
doesn’t go on record. Whatever is not in the text will go on record. The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Dr. John Brittas: Shri A.A. Rahim (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu)
and Dr. Kanimozhi NVN Somu (Tamil Nadu).

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  The House stands adjourned to meet
at 11 a.m. on Wednesday, the 4™ December 2024.

The House then adjourned at fifty -eight minutes past five of the clock till eleven of
the clock on Wednesday, the 4" December 2024.

* Not Recorded

Contents Page t



PUBLISHED UNDER RULE 260 OF RULES OF PROCEDURE AND CONDUCT OF
BUSINESS IN THE COUNCIL OF STATES (RAJYA SABHA)



	Button1: 


